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IN pursuance of the provisions of clause (3 of Amcle 348 of the Consntuucn the Governor is
pleased w order il uuhnwuon of the following Inglish translauon 01 the Uttar Pradesh Rajaswa Samhlta
2006 (Luar Plai zab adhiniyam 'Sciih\h va & of 2012) as pdbSv‘?d by the Uttar Pradesh Legislature and
assented to by Uhe President on Now e.nbl 129, 2012

THLE UTTVAR PRADL‘_S!:__ RE VENUE CODE . 2006
(UF Actno. 8 ol 2012)
{45 pussed by the Uttar Pradesh Legislature] -
,‘ An
f\L T

1o consolidute and amend the law lm’mmg 10 tand renme.s and land revenue in
the Stare of Utiur Fradesh, mzczf 0 provide’ jw mailers comlec‘sed therewith and
incidéntal therety : ' .

IT1S HERERY 'r:nac&cjd in the Fifiy-seventh Year of the Republic of India as
follows:-

CHAPTER I

Preliminary
L (1) This Act may be called the Unar Pradesh Revenue code. 2006. Shon title.
- - eXlent aqd'
2y ftexwends to the whole Of" Ity Pradesh commentament

(35 1 shadl cone o '(‘ILL o \l[Lh date as the Suate Governiment may. by
notifiation, appoing wd differem dates may be appnmtcd ful different-areas or for
different proviacns of s Crde.

2. The provisions of
whole of Uty Pradesi, and £
any of ths ensoun

applicable on e Jaw inunoda

» {ode. QA(C})( (,hdpwrs VI and 1X shall apply to the  Applicability of
faprers VI and X shadl apply to the areas 1o which the Cod

it seriah numbers 19 and 25 of the First Schedule™was

v preceding thelr repeal by tns Code. )
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Extension 6 the
Code 10 new areas

Definittons

3. (1) Where afier the ¢ommencement of this Code, any area is added 10 the

_terrllory 01 Uttar Pradesh, the State Government may, by notification, extend the

whole or any provision of this Code, to such area.

(2) Where any notification is issued under sub-section (1), the provisions of

any Act, nile or regulation in force in the area referred to in the said sub-section,

which are inconsistent with the provisions so applied, shall be deemed to have been
repealed.

(3) The State Government may, by a subsequent notification, amend. modify
or alter any notification issued under sub-se¢tion (1)

4. In this Code,-

(1) ‘abadi’ or 'village abadi' means such area in a village which, on the
date of commencement of this Code, is, bemg used for the purposes of
residence _of its inhabitants or for purposes ancillary thereto such as sahan
and green trees wells etc. or which may have been or be hereafter reserved
for such use;

2 ‘agriculture’ includes horticulture, animal husbandry. pisciculture.
ﬂower fanmng, bee keeping and pouliry farming;

(3) ‘agricultural labouter' means a pcrson whose main source of
livelihood is manual labour on agricultural land;

~ (4) 'bank' shall hdve the meaning assigned to if in the Uttar Pradesh
Regulation of Money Lending Act, 1976;

(5) 'Bhumi Prabandhak Samiti’ means a Bhumi Prabandhak Samiti
constituted under section 28-A of the U.P. Panchayat Raj Act, 1947; '

(6} 'Board' means the Board of Revenue constituted or deemed fo be
constituted under section 7,

(7) ‘'charitable iﬁstitu_tion' means any establishment, undertaking,
organization or association formed for a charitable purpose, and includes a
specific endowment;

(8) 'Collector’ means an officer appointed as such by the State
Government under sub-section (1) of section 12,.and shalf include-

(a) an Additional Collector appomted by the State. Government
under sub -section(2) of the said section; and

(b)‘an Assistant Collector of the first class empowered by the
Stdte Governmenl by notification to discharge all or any of the functions
- ofa Col]ector under this Code;

3] 'Consohdated Gaon Fund' means the Consohdated Gaon Fund
constituted under section 69;

(10) 'famly', in relation, to a tenure-holder, means himself or herself -
and his wife or her husband (as the casé may be other than a judicially
separated wifc' or husband), minor sons and minor daughters other than
marncd daughtcrs '

. Provided that where the question relates to the transfer of any land-and
'th‘e‘transferee is a minor, the expression ‘family' shall include the parents of
such mmor -

(I T f_;g'rove Jand'’ means .any specific part of land- in a- holding havmg -
trees (nGl mcludmg papaya banana plants) planted ‘thereon' in such manier
‘that’ thcy preciude, or: when full rown will prec]ude the land or any
considerable portion thereof from' ‘being’ used primarily for any - dther
purpose, and the trees on such land shall constitite a grove;

: (12) 'holding' means a ;Sarccl of lands held under one tenure or one
lease, engagement or grant,
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(13) 'improvement’, .in relalic;n to. a holding. means any work which adds
matcnally 10 the value of the holding which is suitable thereto and: CODSlSlCn(
with the purpose for which it is-held and which, if not executed on the
holding, is either executed directiy for its benefit or is, after execution, ‘made
directly beneﬁgn?l to if, and, subject to the foregoing provisions, includes-

(i)'tlie construction of tanks, wells, water channels embankments and
other v«nrks for storage, 'supply or distribution of water for agricultural
PUIMoses;

.

“(ity thé construction of works for the drainage of land or for the

1

proteciion of land from floods. or from erosion or other damage from water:
. Al ) * T

it} the planting of wees and the reclaiming. clearing, enclosing,
leveling or terracing of land;

{iv} thie ercction of buildings on. or in ike vicinity of the hoiding
clsewhere than in an abadi or urban area, required for the convenient or

profitd=ly use or occupation of the holding: and

fvitae renewal or rtcmﬁtrm'timi of any of ihe. loregomg works. or

alternnon therein or addinoms !huun

- .

{34y land'. exeent in C ndpten VI and '\ 1 s sections 806, 81 and section 136,

means lend held or verupied for purposes connerted with agriculure:

(133 Mand holder' means the person 1o whom rent is or but fof a contract. express

or imphied. wanld be payable:

{16} "Revenue Coun” means all ox 'zmy of the following authorities {thal is o
csame) the Board and all members 1]1er;:of. Commissioners, Additional
Comnmigsioners,  Collectors, Additional Collectors. Assistant Collectors,
Settlement Officers.  Assistant Seuwlement Officers. Record Officers.
Assistant Record Officers, 'fl'ahs_ildaf and Naib "l‘ghsildar;.

(117) "Revenue Officer” means Commissioner. an Additional Commissioner. the
Co!lcclor an Additional Collector. the Sub-Divisional Officer, and Assistant
Lo!lcuor Scnlomenl Ofticer. an Assistamt Seulemem Officer. he;:ord
officer, an :\-«mam record Of{' cer, the lahmldar Tahsildar (Judicial) the
Natb Tahsildr or the Revenue Inspector ;

(18) 'Sub Divisional Officer' means the Assistant Collector in charge of the
Tahsil:

(19) ‘taungya ‘plantation’ means the system of afforestation in which the
plantation of ireec i“: in the earlier stages. done simultaneously with the
cultivation of agncultural crops which ceases when trees so planted begm to,
form a canopy. tendering the cultivation of auncultural crops 1mpossxble

(20} * village' means any loca) area whet_her'-compac{ ar olherwzse; recorded as a
village in the revenue records of the district concerned. and includes an area
which the State Government may, by general or special notification, declare
o be a village. ' '
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Division of Stite
into revenize areas

Constitution of
fevenue areas

Bourd of Revenue

21N viila’ge drtisan' nieans a pe"r'sdﬁ whose main source of livelitiood is
manufacture ot repdir of tradmonal tools, implémeiits and other articles or
thifigs used for agriculture of purposes ancﬂiary theieto, arid includes a
carpenifer. weaver, pofter. blackssiith, silvétshiith,” goldsmith. barber
washeriat, cobbler or dny ottier person who-normially earns his livelihood
by pracncmg a crafi either, bv his owti labour ot by labout of any member
of his family in ary wllagL

(22) words dnd expressions 'Gaon Fund' and 'Gram Sabha shall havé the
meanings dssigned to them in the U P. Pdnchayat Raj Act 1947

CHAPTER-A
Revéniie Divisioiis
5 For thie purposes of this Code the State shall ‘Be divided into feveritie areas
compnsmg divisions which rhay consist of oite or inore districts, and éach.district may
consist of one or more tahsils dnd each tahsil may cousist of one or more pargana, and '
- gach pargana may consist of two or miore v11lages.
6.(1) The Sta{re Governimert ﬁiay,~bjf notiﬁcmidﬁ, specify-

(n) the tahsnls whu:h constltute a district;
“{iit) the vnllages which cornsutute a tahsil. -

(2) The State Govertiment i may, by nonﬁcauon dlter the limits of any reveriue
area referred to in sub-section (1) by amalgamanon, re-adjustiient, division or in any
other manner whatsoever, or abolish any siith revénue drea arid may name and alter
the name of any such rievenue area, and 1 in any case whére any area is renamed, then all
references i any law or ingtrumient or other document to the area under its original
name shall be deemed to be references to the areas as renamed unless expressly
provided otherwise: ' : :

Provided that before passmg ariy order under this sub-sectmn on any proposal
to ‘alter the litnits of any revenie ared, the State Govemmem shall publish. in the
prescfibed manner, such proposals for inviting ObjCCthﬂS, and shall take into
consideration any abjectiofis to stch proposals

3T he Collector i may, by an order; pLLbilshed in the prescribed maniier,
arrange the vnllages in.a tahisil into Lekhpal circles and -the Lekhpal circles into
Reveriue Inspector circles and specify-dlso the heaquarters of eachi Reveiite lnspector
within his Circle. :

. (4) The divisions, districts, tahsil; pargana, Reveniie Inspectot citcles, Lekhpal
circles and viliages as existing at the cofimencemenit of this Code shall. until altered
under the preceding sub Sectioits, bc deeitied to be tlie reveriue arcas specified under
this sectiof.

CHAPTER-I
Board and the Reveiilie Officers
7.(h) There shall be & Boatd ot Reveiiue for Uitar Pradesh consisting of a
C halrman dnd such other rembers as the Stite Governient thiay, froni tifne to time,
appoint:
. Prowdcd that thé Board as Ldpsntutcd and turchohing immediaicty before

the commencement of this Code shall be Yeermed to be the Board constifuted under this’
SBCIIOI’L
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- {2) The prmc:ipa} seat of business of the board shall be i Lucknow .md the
judicial meniber may hold theif coirts ai Allahabad or Lucknow as.the Chairnian from
time to time d:re'*ls

(3) No pEl’bOll shall be qualitied for appomtmem as:-

(a) an Admmlstratwe Meinber of the Board, unless he has tield an
ofﬁ(,c not lower in tank than that of 2 Commissioner.
oAby as Tudicial Meniber of the Board, unless e has been a tevenue
officet.

(4) The Staté Governiment may, at the titne of making thé appointment or at
any time subsequent thereto, designate any member, as Judicial Member of the _Bod‘rd,
and any such triember shall be allotied ofily judicial busmess

8. (l) The Boiid shall e the Chief Controlling Authonty-

(8 in all mattcrs,relatmg to disposdl of cases, appeals, references or
fevisions: and ‘ | -
(b). subject o the, Sijijériﬁtehdehce direction and contfol of the State

Governmenl. in all other mattcrs prov:ded in this Code. e

(7) Subject to the provnslons of sub section(1), the Board shall exercise,
perform and dischaige powets, furctions and duties conferred upon it by or under this
Code or any othier law fot the time being in force. “ '

(3) The Stale Government may authorize any member of the Board to
exercise. perform and dxscharge either gerierally or in respect of any paiticular locahty
or matter. all or any or the powers, ﬁ.mct!ons and duties conferred or imposed on the
Board . ) ,

9. (1) Subject 1o such rules or orders as th_‘e;St'ate Government may make or
issue, the Board may distribute its biiginess mongst its member as the Board niay
deem fit. Chalrman nidy constitute-berich or benclies consisiiig 8F more than one
miember for disposal of a partictilar case or class of cases. i

(2) All otders made or decrecs passed by a member of the Bodrd in

accordance with such distribution shall be deemed to be orders or decrt:es as the case’

may e, of the Board.

10. (1) Whete aiiy proceeding coming uhder the consideration of the Bodrd
on appeal or in revision is hedrd by a Berch composed of two or ritore-membets, “the
case shall be decided iri accotdance w:th the opinion of such lnembcrs ot of the
majority. if any. of Such ienibers. -

2y Where the rieiribers of tli¢ Board comstitiiting the Bench are eqﬁally
divided m opinion as to tlie decisiof of 4 case, it shall be tieard by a larger Berich to be
coustituted by the Chaitman, dnd the cdsé shall be decided in dccorddfice with' the
opinion of the methbets conistitiiting such Betich of -of the aiajofity, if any, ‘of. siich
nmeimbers.

(’,) All decnsmns glvcn by a membcr sittitig sthely, or by a Division Bench

_comprising two inefitbets or a lar"er Beich constiuited as afatesaid sliall be deértied to

be decisions Ut the Boatd.

1. (1) Thie Stite Governiiietil shall agpoiiit i each dmsnbh a Cotiiiftissioner,
who shail, within his quion exbfcise the powefs dhd dlabharge itie-duties conferred
and imposed on a Coftirdiissiotier By o utidér this code ot diiy oiher law for the titie
hcin}_i in fofce.

Comniissiofiers in 6fié ot tiiore Divisidtis. .

- (3] Anh Addltlonal Comnussmner ahall exermsn such. powers gnd discharpe
such_duues of Comitiissionicr iy siich cases or classed of ¢ases as the Sidle Govérmment
or. in the absence of any direction from the Stale Governimichi. the Cotiimissioner of

the division may direct.

(2) The Sidte -Goveriirilerit may appoiiit - otie of tiote ‘.“;Addiiiohal

Junsdlgtu)n of
the Board

Power to distribute
business

, Decisions of the
Board

Coinnissioners -

and Additional
Conimissidoers
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Juclieail
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Revenug
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(4) The provisions of this Code and every other law for the time being
applmable to a Coimmissioner ‘shafl apply to:the Additional Commissioner when
exerc:smg powers or dlschargmg any dutics dnder this section. as if” he were the
Commlssloner of the Dlvmon

}2. ) The State Govemi‘neﬁt shall appoint, in each district. a Collector whg
shall be in1 charge of the revenue administration thereof and shall exercise ull the powers
and-discharge all the duties conferred and imposed on a Collector by or under s Code
or any other law for the time bcihg n force. '

. {2) The State Government may appoint one or more Additional Collectors n g
district. -

" (3) An Additional Collector shall. subject to the dircetion 'sud controb of the
State Government or of the Collc;c(c#‘. exercise all powers and discharge all duties of
Collector. ‘

{3} lhu provisions of this Code and every ather fis tor the tive being applivable
to the Collector- shall apply to the Additional Callector when oyuicsing powers o
discharging any duties under this section as il he were the Collector .

13. ¢1) The State Government mny appoint infeneh distrivt s e peison: ai g
thinks fit 1o be Assistant Collectors,

123 The Siate Government may place an Assistont ,Hc-w..’:r wooh
wnare, sub-divisi ons of a disinet. and such an officor

{olfector m~ch;tr;__je of a sub- division or a Sub-Divisionad Oilice:

{3) The oilicers reterred to n sub-secton {1) or sub-section 7 sh

the powers and discharge all the duties conterred and imposed upo:, wouder
thts Code or any ‘other law {or the ume being m {oree. 2abject o i

Collector,

= cemined of the

- {4) The Sunte Government miay designace an Assisisng Collesor apponmat o o
district to be an Additional Sub- Divisivnal Offcer (0 one or more it -or e
district.

(Sj Sl.:b_iu.ct w the provisions of tus Code. the Additional SubfHvisionsl Oifeer
shaill exercise such powers and discharge such duties of a, Sub-Divisicnal Gfficer in
such cases or classes-of cases as the State Govermmenl, or in the absence of wuy
direction from the State Governmént, the Collector may dircet.

14. (1) The Sate (Jow.mmem may appoml in each diswict as many pusom as it
thmlﬁ fit to be Tahsildars and Tahsildar Judicial. ‘

2) SlleCC! to the provisions of this Code, the Tahsildar and Tahsildar Tudicisl
shall u(czuse such’ powers and discharge such duties as the Stawe Guvu‘nmcnl or the
Board. and’in lhe absence of any directions from the St:m, (JOW;‘“IH]IUII or the Board,
the Collector may dlrect

15. The State Government may appoint in each district as many persons as i
thinks fit to be Naib-Tahsildars who shall exercise the power and perform the duties
conferred or imposed on them by or under this Code or under any other law for the time
being in force.

16. (1) The CoHector may appoint in each tahsil-one or more Revenue Inspector
for the proper supervision, maintenance and correction of the village records, and for
such; other duties as the State Government may, .from time to time, By general or

-spec1al order specify.

(2) The Collector may appoint in each tahsil, as many Lekhpals for the
preparation, maintenance and correction of the village records, and for such other duties
as the State Government may from time to time by general or special order, specify.
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17. Tt shall be lawful for the Staté Govemniment or 1heraulhori"ty competent to
appoint, as the case mayv be, 10 appoint one and the same person, being otherwise
competent according (o law for any two or more of the offices_provided for in this
Chapter or to .confér upon an officer of one denomination all or any of the powers or’
’dunes of any other officer or officers within certain local limits or otherwise, as it may
dcem expedient.

18. (1). The Collector may'in cases in which there is claim outstanding on any
revenue officer or on any person formerly employéd as such in his district for public
money or papers or other property of 1he State Goveimment in Ius charge by order, for
_reasons to be recopded, require the money or the particular papers or property detained
1o be delivered either immediately to the bearer of the said order or {o such person on
such date and at such place as the order may specify.

)it lhe officer or,other person aforesaid does not comply as directed. the
Collector may cause him 10 be apprehended ahd may send him with,a warrant in the
srescribed form 16 be (.onﬁned in the civil pnson till he complies with Ihc orders :

Provided that o pcr‘;ou shall be detained in confinement by virtue of & any such.

warrant for a penod longer than thirty days.

. 19, (1) When any power is exercisable or any duty is dischargeable by any
officer or authority under this Code, such power or duty may be exercised-or discharged
by any superior officer or authority as well.’

2) The revenue of] ﬁccrs appointed under this Code Qhall subject to the contral’

of the state Government, exercise such other powe:s and dlccharge such other duties as
the Siate Govermunent may, by any general or special order. dlrect.
CHAPTER-iV
Boundaries and Boundary Matks

20. (1) Boundaries of all villages in. lhe Sldl(. and of all survey numbers in a
\frllage shall be fixed and démarcated by boundary marks,

(7) ‘Fhe boundary marks shah subjecl to the provisions heremafter ¢ontained
in this Chapter. be of such spec1ﬁcat10ns and shall be constructed and maintained -in
such manner as may bé prescribed.

21% (1.) Every tehure-holder, shall Be t‘éspons’ib]c to maintain and repair at his
‘cost the boundary marks hwfully erected in his hokding or on the boundary theréof.

(2) The Gram Sabha qha]l be responsible 10 quntam and repait ; at its cost the-

boundary marks. other |hau those mentioned in sub- section (1), !awfuily erected in’ “the
wllaj__ec situate within 1t~._:un~dacnon -

2. (1) If any boundary ark ]awFtu erecled ina 'Lekhpal circle'is destroyed.
removecl or damaged, lhen the concerned Lekhpal’ shall be bound promptly 1o report the
matter t6 the Naib Tehsildar.

(2) The Naib Tehsildar sHa]l make an inquiry-in respect of -Such report and
shall submiit his recommendation to the Sub-DmsnouaI Officer. -

23. (1) The Sub-Divisional Officér may. on réceipt of the recommendations of
the Naib Tahsildar under section 22, or otherwise, require &, Gram Sabh;i in relation to a
village And a teaure holder in relation” to his holding, to-erect 0; restore proper boundary
.marks or to repair or replace the same in such manner as may be preseribed.

12} Where the Gram Sabha or a tenure. hol}jca{ails.m erect, restore. repair or
ahe boundary--marks as required under sub-section (1), the Sub-Divisipnal
Olfiver may cause such boundary marks té-be crecied, restored; répaired 0]‘"1‘eplz'1(ed as’
the £ase M “be. and recover the cost ‘thercaf” from such Griin' Sabha or .he tenure-
Bobic m the :mnner‘ prescribed.

replacd
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24. (1) The Sub-Divisiohal Officer may. on his own motign or on an
application made in this behalf by a person interested. decide, by summary. inquiry,
any dispule regarding boundaries on the basis of existing survey map or, where ihe
same is not possible .in accordance with fhe provisions of the Uttar Pradesh
Consohd;}uon of Holdings Act: 1953; o the basis of such map. -

(2) ]f in the covrse of an.inquiry into a dlspule under sub- séction (n, the
Sub-Divisiohal Officer is unable to"bausfy hxmself as to which party is in possession or
if it is shown thai possession has beeri obtained by wrohigful dispossession of the
lawful Sccupant, the Sub- Divisiorai Officer $tidil-

(a) in the first case, ascertain by summary ihquiry who is the petson, best
entitled to the propérty, and shall put such pers?on it ﬁoSsessron

(b) in thé second case, put the person so dlspossessed in possession. dnd for
that purpose use or cause 10 be used such force as may be necessary and shiall ftien fix
the boundary accordmgly

’ {3} Every proceedmg under this section shall,» as far as possible, be
concluded by the Sub- Dmsmnal Of’ﬁcer -within suc months from the date of the‘
application. * 5 v

- (4) Any person agg,neved by he order of the Sub- Divisiotal Oﬁlcer may
prefer an apbeal before the Commissioner within. 30 days of the date of such order.
The order of ihe Commissioner shall be final. .

25! In the evemt of any drspute arising &s lo the route by which a 1enure Holder
or an agnculmral labourer shall have atcess to his land or to the wastc or pasture land
of the village (other than by the public foads; paths or. common larnid) or as {0 the

"source from or course by which he may avall himsgelf of 1mg‘31mnal facilities. thet

Tahsildar may, after such local inquiry as may be consrdered necessary, decnde the
matter with reference to the prevarlmg custom afd with due regard to the convenience
of all thé partie§ concérned. He may direct thie removal of siich obsiacle and may, for
that purpose, use or cause. to be used such force ad may be riecessary and may recover
the cost of such removal from the person\!concemed in the 1 manner prescnbed

_ 26. If the Tehsildar finds that any obstacle unpede: ihe free use of a public
road, path or common land of a villdge or obstricts the road or water course or source
of water, ht may direct the removal of such obslacle and may, for that purpose, use or
cause to be used such force as in ay be necessary ahd may recover the cost of such
removal from the person concemed ift the mahrier preqcnbed

27. The Sub-Divisionat Officer ma)' ciil for the tecord of any casc decided by
tife” Iahsﬁdar uhder sectioi 25 of 26, for ihe iiurpose of satistying himself as o the,
Iegalny or prophety of such decismn atid may, aftef affordm& bppormhuy of heanng
to the parties coticethed. pass Suchi orders-ds bie lhmks fii '

. 28., No otder made under this Chapler shafl 7 debar any person from

 estiiblishing ik rlghl of eiisetiwitt ot cdstotmiry tight as he miay cldidi by 4 cwrl suil.

tﬁiﬁ’ri-‘:& v
Miltetzice of vlliaﬁ’e“}di-&
29.- (1) : Tiie Coﬂector S‘Iﬂ" preparc aiid mamtam a fegister, ifi the -form

prescribtd; cohidmmg iist of i vrllagcs il hig district and shal shidw itierzifi- .
(a) the areds whith ai-é’ llable to fluvidi 4 actton
(b) thié abeab which hdvé ﬁrécinous cuitivahmi -4t
(&) sich other pari ciir d8 fﬁay be fircsctibed.
(2) The régister shiail be revistd vEry fite § yeifs ot #t stich loriger isitervals
as may be prescnbed

30, The Collector shali midintaifi, it the frsfifier preScnbed a thap and a ) field
book (khasra] for éach such’ wllage and shall cliise to be tecoi'ded {herein, antiually, or
at such longer intervals as may be prcscnbed afl ehangcs m thc boundanes of the
villdge of survey nutiibers, and shall 4lso ciusé to te cotrecied, aily eftors or omissions
which are. from time to time, detected in sich map of field book (khasra).
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31, The Collecior shall maintain. in'the form and manner prcscnbed arecord - Record of Kighs
of rights (Khatauni) for éach w!iag-* which shall contain the following particulars.
namely -

{a) the names of all tenuré holders iogether with survey numbers or
plot nuinbérs held by thein dnd their areas!

{b) the nature of extent of thc respectwc initerests of such persons and
e pondlllon§ or liabilitics. if any, attachihg thereto;
{cy ihe reit or revende . if dify, payible by ot io any stich person;
(d) particulars of 'ﬂl land (olhcr thah ho!dmgs) belongmg to of vested
in the Slate Govcmmem Gratii §ibha or a 1ocai amhohiy
(e)‘ such other pirticulars as may be prcscnbcd
32. (1) Subject to the control of the Collctor, the Sub-Divisional Officer the ~Comection'of
Tahsildar. or the Revenue lispector shall record. in the mannerheremaflér provided in records
this Chapter all changes in the record of rights (K:hataum), the fietd book (Khasra) and
the map that may také place, and all trarisactiony that may affect atiy of the rights or
m_terests_ recorded, and cortect therein aiy error proved to have becn rhade in the
tecords previoxisly prepared. .
“{2) No appllcatlon for correction of error uhder sub section (1) where is claim

is trased solely on possession as well as involving mthcale quesllon of title, shall be
maintainable. ’

33. (1) Every person’ oblauung posscssign of*any land by. succession shall Mutation in cases
submit.report of such succession to the Revenue Inspector of lhe cittle in which the of succession
land is sttuate in such form as may be prescnbcd

" {2) On receipt of a repon under sub secuon (1) or on-facts otherwise coming
lo his knowledge, the Revenue Inspector shall;

(a) if the case is not disputed. record such succession in” the record ‘of
rights (Khatiuii);

(b) in any .other tdsc, make siich inquiry as may appear to him to be
necessary and sibirhit his repott to the Téhsiida'r
- {c) Any person WhOSC nate has nol Beet i‘ecorded by Revehue lnspec!or
ot is dggrieved by the Grtiét phssed by tlic Révettie [nsﬁector under clauSc (a)
of (b} HHidy iové dti abplicatxdn biefore Terdildar.

(3) Thie prbv:s:ons of fhils sectioh ‘shisd) ailitatis. Hidiatidis apply o evefy
person atlitinted ds 4 Bluitiakar wuh noh-trsitisferable rights of as dil asanii by the
Bhurhi Prabandhiik Saimh ift accordance with tﬂé prowsmns of thls Code ot afiy
cnactmem fepedied By it. -

'34 vacry pcrsoh obtammg pdSscsmdh 8f dhy it by thansfer, oihiet ihanf Duty o feport in
{rahsfcr referied o ifi sub-sccuoh {3) of Sectioh 33 shialf tepott such whhsfer, I e * bases of hansfer
fnatiier preschbed to thie Téhsﬂdai' gt the Tihst i6 which tite 13itd {s sinidte.

Eapa’tmanon —For the pui-poses gt this sectibm the word trahst”er nhcluJ
fdmily seiternenl of an exchange 8f Haldifgs ot s thereof.

35, (1) Ot ihie l'écclpi of & FepoH ditder Sectioh 33 6 séctioh 34, of upon facts . Mutation in cases
oltierwise comlhg to kis RIiowledge, fhie Tubislidar shall isse 4 protlaftidish atid itidke f';i";::ss“’“ o
such induiry as dppears 4fd- ‘

(a) if.the cise is riot digpuiiéd, ke shall direct the recofd of tights

(Khataum) to be artichded accordmgiv

(b) 1f the case is duspuled‘ he shall settlé the sitne, gs far 45 may Be, by
concdlanon bctween the pames and pass ofdets, accordmgly H and
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{c} if the drspulc is noti settled by conciliation; he shail decide the
dispute and direct the record of rights {Khatauni} to be amended accordingly,

. {2) Any person aggncved by an order of the Tahsildar under sub-section n
may prelcr #n appeal (o the Sub-Divisional Qfficer within a period of thirty days from
the date of such order. and any person- agi.new.d bv the order of Sub-1Jivisiony),
Officer may prefer the second appeal beforé the Commissioner within thirty davs from
1that order and the decision of the Comm:ssaoncr shall be {inal.

36. (1) Not\mhsrmdmg anythmg contained in section 34, where any
document purporting 1o creaie, assign or extinguish any title to or any charge on land
or in respect of which a rccord of rights {Khatauni) is prepared, is 1eg151cmd under the
Indian Regnslrauon Act 1908 the registering suthority shatl send intimation- to the
Tahsildar within whose jurisdiction such land ;-.\muale in such form and within such

‘time. as may be proscnbed

¥

{2 Norwuhstandmg anythmg comamed in this” Chapler. ne order for
correction of recards' under section 32 and no order for recording, succession uuder
section 33 and ng amendment of record of rights (Khataunil under ‘section 33 and no
correction under section 3§ shall be recordcd unless the amount of land revenue due’
up-to-datg in respect of the land to which such order relates has been deposited.

37. No suit or othcr\proceedmg shall lie in any revenue court at the instance

of any person obtaining possession of any land by succession ortransfor, wnil he has

.

made a report under section 33 or section 34, as the case may be. -

38. (1)' An abfnlication for correction of any érror or omission in the map,
field-book (Khasra) or record of nghls (Khalaum) shall be made 10 ‘the Tahsildar in the
mariner prescribed.

{2} On receiving an application under sub-section (1) or on any error or
omission otherwise coming 10 his knowledge, the Tahsildar shall make such inquiry as
may appear 10 him to be necessary. and refer the casc along with his report to the Sub-
Divisional Officer. Ly . ™

(3) The case.shall be decided by the Sub Divisional Officer after considering
any objection filed before him or before the Tahsildar.

{4) Any person aggrieved by an order of Sub-Divisional Officer under sub-
section (3) may prefer an appea] 10 the Commissibner within a peried of thirty days
from the dale of such order, and the decision of the Commtssmner shall be final.

Exglanatmn- The pOWEr to correct aiy error-or -omission under this section
shall riot be construed 1o include the power to decide a dispute involving question ‘of
title.

*39..No order passed by a Revenue Inspector under sectjon 33. or by-a
Tahsildar under sub-section (1) of section 35 or by a Sub-Divisional Officer under sub-
section (3) of section 38 or by a Conmussxoncr under subssection (23 of section 35 or
sub-section (4) of secuon 38 shall debar any pernon from‘establishing his nghm to thc
land by means of a suit under secuon 144 . -

-40. -All enmes in the vlllage mnap f' eld book (Kha':rd) and record of nghl
(Kharauni) prepared in accortlance Wwith' the provisiots of :}ns Code shall be presumed

to be true, unhl the comrary is proved

.41 ( 1) Every time when a record of nghts (Kh.:(aum) 1$ prepared under this’
Chapter. the Cotlector shall as soon-ad tay be. cause o be- \upplled fo every 1émire-
holder a Kisan Bahi containing such particulars as may bc-prescnbed

(‘?) The -Kisan Bahi ‘shall be a consolidated pass-bbok for-all the holdings
held by a tenure-holder in the district. |

13) In 1he_caye_pf_z_130uu ho]dmg. wshall be sufficien: for the purpdse of thiy
section 1f Kisan Bahi is.supplied only to such one or more of the recorded co-tenure
bolders as may apply fou it
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- {4) The tenure holder shall be liable to pay ‘such cost for the Klsan Bahi and
in such manner as may be prescribed.

(5) Every pcrson holding Kisan Bahi shall, from time to time, be entitled,
Wj[hdul any extra payment, to get the amendments made in the record of rights
(Khataum) incorporated in his Kisan Bahi. :

(6) Whencver a bank or other public financial institution advances loan to a
tenure holder on the basis of a representation of the tenure holder that he is a holder of
ihe holdings recorded in the Kisan Bahi, it shall endorse the details of the loan so
advanced in the Kisan Bahi. Only the original Kisan Bahi and not a duplicate shall be
produced by a tenure holder to such institution for the purpose. :

(1) The tenure holder shall also submn to such bank or other fi nancxai
institution an affidavit declaring that he has not taken any other loan (which remains

wholly or panly unpaid) on the security of the holdings compnscd in the Klsan Bahi )

qor has he transferred the holding or ahy share therein to any pérson in any other
manner whatsoever, ' .

(8) ‘Any tenure holder who in such an affidavit makes any statement which is
false and which he either knows or believes to be false or dose not believe to-be true,
-shall be punished with imprisonment of either description for-a term which may
_extend to three years and shall, also be liable to fine. :

(9} Such bank or other financial institution- shall also endorsc the ﬁnal
repayment of the loan on the Klsan Bahi,

42. Every person whose rights, interests or obligations are required to be or
have been entered in any record or register maintained under his Chapter shall be
bound, on the requisition of any revenue officer engaged in compiling or revising such
record or register, to furnish or produce for his inspection, within such time as may be
specified, all such information or documents needed for the correct compilation or
revision thereof as may be within his knowledge or in his possession or power,

Chapter-V]
Revision of village records
43. (1) Whenever the State Government is of opinton that in any district or
other. local. area. a revision of records, or a re-survey, or both is necessary, it shall
pﬁbhsh a notification to that effect. and thereupon such dlStI‘lCl or .area shall be dccmed
to be under record operation or survey operation or ‘both; as the case mdy be.

. ~ (2) The State Govermnent may, by a subsequent notification. amend or cancel
the notification issued under sub-section (1), or declare the operation to be closed.

44. (1) The State Government may appoint a Record Officer who shall be in-
charge of the record operation or the survey operation or both and may also appoint as
many Assistant Record Officers as it may deem fit.

(2) The Assistant Record Officer shall. for so long as the notification under
sub-section (1) of section 43 is in force, exercise the powers conferred on him by this

SOde and shall discharge such other duties as may be entrustcd to him by the Record
fficer.

45. Where any district or other local area is under record or sur\rcy operation,
the powers conferred by sections 23 1o 26 shall be exermsed by the Record Officer.

46. When any distriet or other local area is under record operation, the Record
Ofﬁcer shall cause to be ‘revised, for each village compnsed iherein, the field book'
(Khasra) and the record of rights (Khatauni).
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47. When any district or other local area’is under survey operation, the
Record Officer shall cause to be prepared for each village comprised therein, a map

and thercafter, proceed to revise the field book (khasra) and the record of righ
(khatauni).

. 48. When any-local area is under survey operation the Record Ofﬁper' may
issue a proclamation directing all Gram Sabha and Bhumidhars to erect, within ﬁﬁee“
days such boundary marks, as he may think necessary to defined the limits of
villages and fields and in default, he may cause such boundary marks to be erecteg
and the Collector shall recover the cost of their erection from the Gram Sabhas o
Bhumidhars concerned.

49, (1) For revising the mép and tecbrds under sections 46 and 47, the Recogd

- Officer shall, subject to the provisions of sub-sections (2) to (8), cause to be carried oyt

survey, map correction, field to field partal and test and verification of current record
>f rights (khatauni) in accordance with the procedure prescribed.

(2) After the test and verification of the current record of nights, the Nail-
Tahsildar shall correct clerical mistakes and errors, if any, in such records, and shall
sause to be issued to the concerned tenure holders and other persons interested, notices
sontaining relevant.extracts from the current record of rights and such other records as
may be prescribed showing their rights and liabilities in relation to land and mistakes
and disputes discovered during thé operations mentioned in sub-section (1).

{3) Any person to whom notice undér sub-section (2} has been issued may
within .twenty, one days of the receipt of notice, file before -the Naib- Tahsilddr
3bject1ons in respect thereof disputing the correcmess or nature of the entries in such
records or extracts. .

(4) Any person’interested in the land may alsc file objection before the Naib-
Tahsildar at any time before the dispute is settled in accordance with sub- section () cr
sefore the Assistant Record Officer, at any time before the objections are decided in
accordancc w1th sub- section (6).

(3) The Naib- Tahsildar shall-

(a)-wherc objections are filed in écéofdance_,with sub-section (3) or sub-
section (4 ) after hearing the parties concerned; and

" {b) in any other case, after making such inguiry as.he may deem
necessary, correct the mistake, and settle the dispute by conciliation between
the-parties appearing before hlm, and pass orders on the basis of such
conciliation.

,(6) The record of all cases which cannot be dlsposed of by the Naib- Tahsxldar
by conciliatior as required by sub-section {5), shall be forwarded to the Assistant
Record Officer who shall disposc of the same, in accordance with the procedure laid
down in section 24 and where the dispute involves a question of title, he shall decide
the same after a summary inquiry,

. (7) Where after the summary inquiry under sub-section (6), the Assistant
Record Officer is satisfied that the land in dispute belongs the State Government or a
local aijthdrity, he shall cause the person in unauthorised occupation of 'such 1and to
be evicted and rhay, for that purpose, use or cause to be used such force as may be
necessary. .

{8) Any person aggrieved by an order of the Assist.';nt Record Officer made
under sub-section (6) or sub-section (7) may prefer an appeal to the Record Officer in
the manner prescribed and every order of the Record Officer on such appea] shall,
subject to the provisions of sectron 210, be final.
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50. After the revision of map or records in accordance with section 49, the

Assistant Record Officer shall confirm or amend the record of rights (Khatauni) under
his dated signature.

51. The assistant Record Officer shall thereafter prepare, for gach village in
the area under the record or survey operation, the records specified in sections 30 and
31 on the basis of the record of rights (Khatauni) referred to section 50 and the records

so prepared shall be maintained by the Collector in place of the records previously
e)nstmg

52_. The provision of this Chapter shall, mutatis mutandis apply to a record
operation or survey operation in reépect of every such village or panlyhergof, where no
map or other record referred to in section 46 or section 47 is available, and for this
purpose, the Record Officer shall follow such procedure as may be prescribed.

53. All entries in the record of rights (Khatauni) prepared in accordance with
the provisions of this Chapter shall be presumed to be true until the contrary is proved.

Chapter VII

Ownership of Land and other Properties

-54. All public roads, lanes and paths, bridges, ditches, dykes and fences on or
beside them, the bed of rivers, streams, nallas, lakes, ponds and tanks and all canals
and wa'th éhanncls, and all standing dr_}d flowing water, and all lands wherever
situated, which are not owned by any person, and except in o far as any rights of any
persons may be established in or over the same, "and except as may be otherwise
prov1dcd in any law for the time being in force, are hereby declared, with all rights in
or over the same, or appertammg thereto, to be the property of the State Government :

Provided that nothing in this section shall be deemed to affect the nghts of
any person subsisting in any such property immediately before the date of
commencement of this Code. '

55. (1) Notwithstanding anything contained in this Code, the right to operate
or work in any mine or to extract any mineral there from shall be governed by the
Mines and Minerals (Development and Regulation} Act, 1957.

(2) Every lessee of building or land, leased or decmed to have been_“lease_d out
by the-State Government under any of the enactments repealed by this Code, for the
purposes connected with the working or extraction-of any mine or mineral, and
operating on the date of" commencement of -this Codg, shall continue to retain
possession thereof on payment of such rent as was in force on the date of such
commencement. ' h

56. (1) All trees existing on any holding- or grove shall, subjéct to the
provisions of this Code or any gther law for thc time being in force, be deemed' to
belong to the person who holds such holdmg or grove.

(2) All trees existing on.the boundary of : any holdings shall be deemed to
belong joinily to the persons who hold the holdings on either side of such boundary.-

- (3) Al trees in abadi or in any unoccupied land belonging to or held by any
person immediately before the date of commencement of is Code shall continue to
belong to such person and be held subject to any other law for the time being in force
and to any rules made under this Code.

. (4) Subject to the provisions of section 57, al} trees, brushwood, jungle or.

other natural product, wherever growing ar planted, other than the trees referred to in
sub-sections (1. to (3) shall, with effect-from the date of commencement of this Code
be deemed to be the property of the State Government.
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Explanation- For the purposes of this section, and section 59, the expression
'unoccupied land' means the land in a village Gther than the land held by tenure-
holders.

" 57. (1) Where before the commencement of this Code, any fruit bearing tree
was planted by any person on either side of any public road or path or canal with the
permission in writing of any revenue officer or an officer of the Forest or Public
Works Department or Irrigation Department of the State Government, not below the
rank of a Tahsildar or an Assistant Conservator of Forest or an Assistant Engineer, as
the case may be, then, notwithstanding that such land vests in the State Government,
such person and his legal representatives sh*” be entitled to the fruits of such trees

without payment of any charges whatsoever.

. (2) Any person desiring to plant a fruit bearing tree after the commencement

of thlS Code, on either side of dny public road or path’ or canal may do so with the

permission in writing of the Collector or any other officer authorized by the State
Government in this behalf, and the provisions of sub-section (1) shall apply-to the trees
so planted. ' ‘

(3) The right conferred under this section shall be heritable but the pérSon
planting the fruit bearing tree or his heirs shall have no right to the corpus of such tree
or in the Iand on which it stands

58. (1) Where any dispute anses it respect of any property referred in section
54 or section 56 or section 57 or in respect of any right to such property, such dispute
shall be decided by the Collector.

{2) Any person aggrieved by any order passed under sub-section (1) may file
an appeal before the Commissioner within 2 month from the date of order.

Chapter VIII
Management of Land and other Pi*operties
by Gram Sabha or other Local Authority

39, (1) The State Government may, by general or special order to be published
in the manner prescribed, entrust all or any of the things specified in sub- section (2),
which vest in the State Govemment to a Gram Sabha or other local authority for the
purposes of supenmendence preservauon management and control in accordance with
the prows:ons of this code.

(2) The followmg thmgs may be entrusted 10 a Gram Sabha or other local
authority under sub- sectlon (1), namely-

(i} lands, whether culnvable or otherwise, except land for the time bemg
) compnsed in any holding or grove;

(i) grove standmg on the Gram Sabha land, pasture land, Vgraveyard,
cremation-ground, manure pits, Khaliyans, Chakroads, link roads, sector
roads, land in river bed, road, Sada!c Khanti, Sullage farm;

(iii} forests; and fisheries;

(iv) trees, other: than trees in a holding or on the boundary of a holding or in
a grove or-abadi, or any trees on unoccupied land;

(v) hdts, bazars, melas, tanks, ponds, water-channels. private ferries.
pathways and abadi sites;

{vi) subject to the provision of the Treasure Trove Act. 1878, any properiies
specified in section 35 and belonging 1o the State Government.
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{3) Every land or other thing-

(a) vested in a Gram Sabha or any other local authority under the
‘provisions of the Uttar Pradesh Consolidation of Holdings Act. 1953 or the
Uttar Pradesh Imposnmn of Cezlmg on Land Holdmgs Act, 1960:;

{b) placed under the charge ot a Gram Sabha or any other local authority
under any of the enactmems repealed by this Code;

(c) otherwise coming imto possession of a Gram Sabha or other local
authority, either before or after the commencement of this Code;

shall be deemed to be entrusted to such Gram Sabha or other local authority, as
the case may be, withi effect from the’ date of commencemeit of this Code or from the
date of such uommg mo its possessmn, for the purpese of supermtendence
preservation, management and comrol in accordance thh the provisions of this Code.

(4) The State Govemmem may, by a subsequent order to be published in the
manner prescribed,-

(a) add to. amend, vary or rescind any earlier order issued udder sub-
section (1);

(b) transfer to any.other Gram Sabha or other local authority, any land or
other thing entrusied or deemed 10 be entrusted under sub-section(l) or sub-
secuon (3 for supermtcndence preservanon. managemem and r:omrol

(c) resume any land or other thing so éntrusted, or deemed to be
entrusted or transferred to any Gram Sablia or local authority on such terms
anid condition'as prescribed ;

(d) impos;e conditioné and restrictions subject to which the powers of
superinicndence. presenanon management and contro! under this secuon shall
be exermsed ) S L

{5) Where any of the thing specxﬂed in sub-section (2} has been entrusted or

deemed to have been entrusted to a Gram Sabha, and the village or any part thereof in
which such things are situated lies oul'side the circle of the Gram Sabha, such Gram
‘Sabha or its Bhumi Prabandhak Samiti shall, subject td any general or speciat order
issued by the State Govemment in thxs behalf, - perform, dlscharge and exercise the

functions, duties and powers assxgned 1mposed or conferred by or under this Code or’

the U.P. Panchayat Raj Act, 1947 on a Gram Sabha or a Bhum1 Prabdndhak Samm asif
that village or part also lay within that circle.

(6) Where any of the things specified under sub-section (2) has been entrusted
or deemed to be entrusted to a local authority other than the Gram Sabha, the provnsxons
of this Chapter shail mutaris miitandis apply 1o such local authority.

0. (1} Subject to the provisions of this Code, every Bhumi Prabandhak Samiti

shall be charged‘ for and on behalf of the Gram Sabha, with the superiritendénce,
preservation,'managémem and control of all land and other thingé entrusted or deemed
1o be entrusted to that Gram Sabha under section 59 or over which such Gram Sabha is
entitled to take possession under this Code or any other law for the time being in force.

{2) Without preiudice to the generality ofithe foregoing provmons th;
functions and duties of the Bhumi Prabandhak Samiti shall include: - ’

{a) the settlement and nianagement of land;

(b} the praservation, matntenance and development of forests and trees;
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{c) the maintenance and development of abadi sites and villag
communications:

(d) the management of hats. bazars and melas:

(e} the maintenance and development of fisheries and tanks;
(f) the development of couage-indus(riés;

{g) the development and in%provemem of agriculture;

{h) the conduct and prosecution of suits and procecdmg,s by or against
the Gram Sabha; and

(1) such other matters as may be prescribed:

61. Where a tank in any village is entrusted or deemed to be entrusted 1o

" any Gram Sabha under section 59, then, notwithstanding anything contained in any

coniract or grant or any law for the time being in force, its management by such
Gram Sabha shall be regulated by the following conditions. namely -

(a) where the area of the tank measures 0.5 acre or less, it shall be
rcservcd for public use by the inhabitants of the vnllagc

{b) where the area of the tank exceeds measurés 0.5 acre, the Bhum:
Prabandhak samiti shall, with the previous approval of the Sub-Divisional
Officer, let it out in the manner prescribed. - '

Explanation- For thé purpose of this section, the term tank’. includes talab, pond,
pckhar and other land covered percnnially with water.

62. (1) Subject to the provisions of sub-section (2) and such other
conditions as may be prescribed. the Chairman or such members of the Bhumi
Prabandhak Samiti as may be authorised in this behalf by such Samiti, may sign any
document and do all other things for the-proper conduct and prosecution of suits and
other proccedmgs for and on behalf of the Gram Sabha

{2) No suit or other proceedmgs to whlch any Gram Sabha-is a party shall
be compromised or withdrawn on behalf of such Gram -Sabha, unless such
compromise or withdrawal is approved by a resolution of the Bhumi Prabandhak
Samlu and prior sanction of the Sub-Divisional Officer is ‘obtained. -

63, (1) The Sub-Divisional officer may of his own motion or on the

‘resolution of the Bhumi Prabandhak Samiti earmark the following classes of land

for the prows:on of abadi sites for allotment to persons specified in section 64 :-

(a) -all lands entrusted or deemed to be entrusted to a Gram Sabha
under clause (i) of sub-section ) of section 59;

{b) all lands cbming into possgssion of Gram Sabha under any other
provision of this Code;

(2) Notwithstanding anything contained in any other provision of this Code
or in the U.P. Panchayat Raj Act. 1947, the Bhumi Prabandhak Santiti may, with the
previous approval of the Sub-Divisional Officer, a]]ot the following classes of land
for the purposes of butldmg houses:- :

(a) any land referred to in sub-section (1)

{b) any land earmarked for abadi sites under 1he~‘Unar Pradesh
Consolidation of Holdings Act. 1953:

(c) any land acquired for abadi under the "provisions of- the Land.
Acquisition Act, 1894,
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64. (1) The i’oliowing ordér_ of preference shall be observed in making
allotment of land referred to section 63:-

(a) an agricultural labourer or a village artisan residing in the Gram
Sabha and belonging to a scheduled caste or scheduled tribe or other Backward
Classes or a person of general category hvmg below poverty linc as
determined by the State Government.

(b} any other agricultural labourer or a village artisan residing in the
Gram Sabha.

(c) any other pérson residing in the Gram Sabha and belonging to a
scheduled caste or scheduled tribe or other Backward Classes or a person of
general category - living below poverty line as determined by the State
Government: _ .

Provided that preference will be given to widow and physically handicapped
person within same category.
Explanation- For the purposes of this sub-section-

{1) "other backward class" means the backward classcs_ of citizens
specified in Schedule-1 of the Uttar Pradesh Public Services (Resérvation for
Scheduled Castes. Scheduled Tribes and Other Backward Classes} Act, 1994
(U.P. Act. No. 4 of 1994);

{2) "person of general category living below poverty line" means such
persons as may be determiined from time to ttme by the State Govemnient.

(2) In making an allotment under this section, preference shall be given fo a
person who either holds no house or has insufficient accommodation considering the
requirement of his family.

{3) Every land ailotted under this section shall be. heid by the allottee on such
terms and conditions as may be prescrlbed

65. (1) Where any land referred in section 63 has been atlotied for building a
house under section 64. and any person other than an allottee is in occupation of such
land in contravention of the provisions of this Code. the Sub-Divisional Officer may. of
his own motion and shall. on the application of the allotiee, _put the allottee in
possession of such land, and may, for that purpose, use or cause to be used such force
as he may consider necessary. '

~ (2) Where any person, after being evicted under this section, reoccupies the
land or any part thereof, without lawful "authority, he shall be punished with

imprisonment for a term which may extend to two years but which shall not be less

than three months and also with fine which may extend to three thousand rupees:.

Provided that the couft convicting the accused may, while passing the
sentence, direct that the whole or such portion of the fine that may be recovered as the
court considers proper be paid to the allottee as damages for use and occupation.

(3) Where in any broceediug under sub-section (2). the court, at any stage
after cognizance of the case has been taken, is satisfied by affidavit or otherwisé that-

(a) the accused is in occupation-of the land to which such proceeding -

relates, in contravention of the provisions of this Code, and
{b} the allotiee is entitled to the possession_ of such land,

the court may. summarily. evict the accused from -such land pending the final
determination of the case. and.may put the allottee in possession of such land.

Allotment of
Hbudi sites

" Delivery of

possession o
allottee
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{4) Where in any proceeding under sub-section (2), the accused iy
convicted, the interim order passed under sub-section (3) shall be confirmed by the
CONIT.

(5) ‘Where, in any proceeding under sub-section (2). the accused is
acquinted or dnscharged and the court is sanaﬁed that the person so acquitted or
discharged is enmled to- be put back in possession over. siich land, the court shall, on
the appllcauon of such person dlrect that delivery of possessmn be made 1o him.

(6) Noiwnhstandmg anythmg contained in the Code of Criminal Procedure
1973 an: offence under snb secnon (2) may be lned summanly

(7) For the purpose of speedy trial of offences under this séction, the State
Govemment may in ‘consultation with-the High Court, by notification constitute
special courts each consrstmg of‘an officer not below the rank of sub- dms:onal
magistrate, who sha”ll sub_)ect to the provisions of the Code of Criminal Procedure,
1973, exercise, in ‘relation to such offence, the powers of a Judicial Magistrate of the
First Class.

(8) Notwithstanding anything contained in the Code of Criminal Procedure,
1973, every offence pumshable under sub-section (2) shall be cognizable and non-
bailable. - .

66. (1) The Collector may, of his own motion ancl shall, on the application
of any person aggneved by an allotment of land made under section 64, inquire in
the manner- prescnbed of such allotment and if he is satisfied that the allotment is
1rregular h ‘-may cancel the allotment and thereupon the right, title and interest of
the allouee and oi every other ; person clalmmg through him in lhe land allotted shall

-CCase.

_ {2) No appli‘ca_f'ion under sub-section (1) shall be entertained, if it is made
after the expiration of a period of three years from the date of allotment.
(3) Every order of the Coliector made under this section shall be final.

67. {1) Where any property entrusted or deemed to be entrusted under the
provisions of this Code to a Gram Sabha or other local authority is damaged or
mlsappropnated or where any Gram Sabha or other authority is entitled to take
possession of any land under the- provnsnons of this Code and such land is occupied
otherwise than‘in accordancc with the saxd ‘provisions, the Bhumi Prabandhak
Samm or other authonty or thé Lekhpal concemed as the case may be. aha’ii inform
the Sub- D1v1sxonal Ofﬁcer concérned in the manner prescribed.

(2) Wheére from the information recewed under sub-section (1) or otherwise,
the Sub- D1v1sxona1 Officer is satisfied that any property referred to in sub- section
(1) has been damaged or mlsappropnated or any person is in occupation of any
land referred to in that sub-section in contravention of the provisions of this Code,
he shall issug n_otice to the person concerned to show cause why cbmpensation for
damage. misappropriation or wrongful occupation not -exceeding the amount
specified in the Rotice be not recovered from him. or, as the case may be, why he
should not be evicted from such land.-

(3) If the person 10 whom a notice has been tssyed under sub-section (2)
fails to show cause within the time specified in the notice or within such extended
time as 1he Sub-Divisional Officer may allow in this behalf, or if the cause shown is
found 10 be ipsufﬁcien;, the Sub-Divisional Officer may direct that such”person
shall be evicted from the land, and may, for that purpose, use or cause lo be used
such force as may be rlecessary, and may direct that the amount of conipensation for
damage or misappropriation of the property or for wrongful occupation as the case
may be, be recovered from-such person as arrcars of land revenue. .



TR R IR ToE, 12 R, 2012

81

{4) il the Sub-Divisional Officer is of opinion that the person showing cause
is not guilty of causing the damage or misappropriation or wrongful bccup_alion
referred 1o in the notlce under sub sccuon (2), he shall dlscharge the notice.

(5) Any person aggnevcd by an order of the Sub-Divisional Officer under
Sub-section (3) or Sub-section (4), may within thinty days from. the date of such
order. prefer an uppeal to the Collector.

(6) wanhsnandmg anything comained m any other provision of this Code,
and subject 0 the” provisions of this section every order 0.'the Sub-Divisional Officer
under this section shall, subject to the provisions of sub-sections (5) be final.

(7) The procedure to be followed in any action taken under his section shall
be such as may be prescribed.

Explanation- Fcir_‘lhe-pui'poses of this section, the word "land” shall include
the trees and buildings standing lhéi'eon. :

68. (1) All sums received under this Code by a Gram Sabha. Grarii Panchayat
or a Bhumi Prabandhak Samiti shall be credited to the Gaon Fund:

Provided that the amount of damages or compensation recovered under _

section 67 shall be credited to the Consolidated Gaon Fund.

{2) The Gaon Fund constituted under the endétments repealed by this Code
and subsmmg lmmedlalcly before the commencemem ‘of such'Code shall be deemed
to have been cox}smuled under this section.

(3) The 'Gr;m Fund shall be operated in such manner and éhal! be applied for
such purposes as may-be prescribed.

69. (1) There sﬁall be cslablis,:hed for each district, a 'Consolidated Gaon Fund
to which the following amounts shall be credited, namely-

{a) the amount referred 10 in the proviso to sub-section (1) of section 68;
~ (b) all contributions received by ihe Collector under sub-section {2);
(c) such other -améunts as may. be prescribed.

(2) Every Gram Sabha in a district shall.pay to the Collector annually such
percentage. not exceeding twenty five, as the State Government may from time 0
time notify, of the total amount creditetl to the Gaon Fund under section 67, in the
manner prescribed. ' .

(3) The Consohdated Gaon Fund shall be operated by the Collector and may
be applied for the following purposes, namely-

(a) the payment of fees and allowances, if any. of the lawyers appointed
-under section 72;

(b) the payment of expenscs incurred in connection with the conduct and
prosecution of suits, applications or other proceedings by or against the Gram
Sabha or the Bhumi Prabandhak Samiti under this Code;,

(¢} the payment of expenses incurred on the development of lands of
common utility, and

(d) the payment of any other sum which the State Governmen may, by
general or special order, declare to be an appropriatc charge on such fund.

Gnon Fend

Consoliduted Gaon
Fund
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'4) The Consolidated Gaon Funds constituted under any of the enactments
repealed by this Code and subsisting immediately before its commencement shall be

.deemed to have been constituted under this section.

70. (1) The State Government and, subject to its control, the Coliector may
issuc such-ordéfs or directions to the Bhumi Prabandhak Samiti as may appear to be
necessary for purposes of this Code.

() 1t ‘shall be the duty of the Bhumi Prabandhak Samiti and its office
bearers to forthwith carry out the orders and comply with the directions issued
under sub-section (1).

Ti;lf at any time the Collector is satisfied that-

(a) the Bhumi Prabandhak Samiti has failed without reasonable cause
or excuse to discharge its duties or to perform the function imposed or
assigned to it'by.or under this Codc or

(b) circumstances have so arisen thal the Bhumi Prabandhak Samiti is
or may be rendered unable to discharge the duties or ‘perform the functions
imposed or assigned by or under this Co-de or

(c) it is otherwise expedlcm or necessary o do so; he may, direct that
the dutics, powers and functions of such Bhumi Prabandhak Samiti under
this Code, shall, notwithstanding anything contained in any other law for
the time being in force, be discharged, exercised and performed by an
officer not below the rank of a Naib-Tahsildar and for such period and
subject to such restrictions as may be specified. '

72. (1) The State Government may, on such terms and conditions and in

“ such manner as may be prescribed appoint -

(a) one Spndirig Counsel (Revenue) each a1 Allahabad High Court
and Lucknow Bench thereof ;

{b) one Standing Counsel (Revenue) each for Board. of Revenue
Allahabad and Lucknow;

-(c) one Divisiona! Government, Counsel (Revcnuc)_ for the divisional
head-quarters; and

(d) one District Government Counsel (Revenue) for the district head-
quarters,

(2) The Collector may, on such terms and conditions and in such manner as
may be prescribed, appoint not more than two Panel Lawyers (Revenue) for every
tahsil.

(3) Subject to the provisions of sub-section (2) of, section 62, the lcpal
prqcnuoxiers appointed under sub-section (1) or sub-section (2} may plead or act,
without any writen authority, on behalf of any Gram Sabha, Gram Panchayat or
Bhumi Prabandhak Samiti in any court or aulhonty for which he is so appomted

(4) No ‘Gram Sabha, Panchayat or Bhumi Prabandhak Samiti shall engage
any Iegal practitioner other than one appomted under this section” without prior
permission of the Colleclor.

(5) Notwithstanding anything contained in the Court Fees Act. 1870, (Act
no. 7 of 1870) no court fee shall be payable on any vakalatnama or memo of.
appearance filed by any legal practitioner appointed under this sectmn

{6) The legal practitioners appointed under this section -shall not be
competent, to plead or act -against any ‘Gram Sabha, Gram Panchayat abr Bhurhi
Prabandhak Samiti before any court for which he is so appointed.
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shdll be represented-

{a) in proceeding before the Collector ot in a civil court, by the'District”

Government.Cotmsel (Revenue);

(b} in proceeding before the commissioner. bv the Divisional
Government Counsel (Revenue), and

{c) in proccedmg before the Board or-the High Court, by the separate.
Standing Counsels (Revenue) of Lucknow of Allahabad, as the case may be.

(2) ‘Nothing in this Chapter shall preclude the Siate Govemmem or the"
collector from appomtmg special counsel for the conduct of any suit or proceedmg to
which any Gram Sabha i$ party on such terms and conditions as may be' prcscnbcd

Chapter IX
Tenures
74. There shall be following classes of lenure holders namely-
(a) Bhumldhar with transferable nghts _
{b Bhumldhar wuh non-transferable nghts
() Asaml and
{d) Government.lessee.

. . 73. Every person belonging to any of the followmg classes. shall be called
bhumldhar with transferable rights and shall haye all the rights and be subject to all the
liabilities conferred or imposed upon such bhumuihar by or under this Code, namely.

(a) every person who was a bhur_mdhar with transferable rights
immediately before the date of commencement of this Code,

(b) every person who in any other manner acquires, on or after the said .

date, the rights of -such .a bhumidhar under or, in" accordance with the
provisions of this Code or under any olhcr law for the time being in force.

76. Every ‘person bélongmg to any of the following classes shall be called a
bhumidhar with non-transferable rights and shall have all the rights and be subject to
all the liabilities conferred or imposed upon such bhumidhar by or under this Code,
.namély:-

(a) e\{ery_persoﬁ who was a bhumidhar ‘with -non-transféréblc rights
immediately before the date of cdr'nmence'mem of this Code ;

(b} every person who is admitted as a bhumidhar with non-transferable

rights on or after the said date by the Bhumi Prabanidhan Samiti to any land

under or in accordancc with the provisions of this Code

{c) every person who is or has been allotted any -land under the
provision of the Unar Pradesh Bhoodan Yajna Act, 1952;

(d) every person who is or has been aliotted any land under the
provision of the Uttar Pradesh Imposition of Ceiling on Land Holdings Act,
1960;

(&) every person who in any other manner acquircs on or after the said

datc, the rights of such a bhumidhar under or“in accordance with the,

provisions of this Code, or any other law for the time being in foree.
{2) Every person who ‘was a Bhumidhar with ‘non-transferable nghts

immcd:atcly before the commencement of this Code and had been such Bhumidhar for.

a period of ten years or more. shall become Bliumidhar with transferable rights on such
commencement.

(3) Every person who was a Bhumidhar w1th non-transferable rights -on the
commencement referred to seciions (1) and (2) or bécomes Bhumidhar with non-
transférable- rights after such commencement shall bécome Bhumidhar with

transferable rights after expiry of terd years from his becoming Bhumidhar with non--

transferable rights,

73. (1) In any suit or other p}occedings under this ‘Code, the Gram Sabha'

Representation of
Gram Sabha

Classes of tenures

Bhumidhar with
transferable rights -

Bhumidhar with
non-iransicrable
rights
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{4) Notwithstanding anything containéd in any other provisions of this Code,
it any person transfers land by sale after becoming Bhumidhar with transferable rights
under sub-séction (1) or sub- sectlon (2) or sub-section (3), he shall not be eligible for
lease of any land vested in the Gram Sabha or the State Government or the surplus’

land deﬁned in the Uttar Pradesh Imposmon of Ceiling on Land Holdmgs Act, 1960,

77. Notwithstanding anything contained in this Code or any other law for the
time being in force; no person shall acquire the rights of a bhumidhar i in the following
land :-

(a) Khaliyan, manure piis, pasture land or land normally used as burial

Or‘crematidx} ground; S

(b) land covered by water and used for the purpose of growing singhara
or other produce; ‘ '

(c) land:situate in the bed of a river and used for casual or.occasional
cultivation; - ‘

(d) such tracts of shifting: or unstable cultivation which the State

Government may by notification specify ; ' ‘

(e) tand declared by the Sate Government 10 be intended or set apart for
taungya plantation and notified as such;

(f) grove land entrusted or deemed to be emrusled to a Gram Sabha or
any other local authority under section 39;

(g) land inciudéd in suHage farm or trenching ground entrusted. or
deemed to.be entrusted 10 a Gram Sabha or any other local authority under
- section 59;
B L)) land acquired or held for a public purpose or a work of public
utility;
i) landl_ covered by a pond, tank or -lake, or forming parn of an
embankment, bandh or bhita; and
)] ahy other lanc=l ;vhich the State Government may. by notification,
specify in this behalf; -
Explmmtmn Tl he expre%sron 'publi¢ purpose'. in clause (h) shall include:
(i) land sel apart fof mlluary camping ground;
(n) la_nd included within rallway of canal boundaries;
(111} land aéquir,ed and-held by a local authority for its own purposes;
(iv) land referred to in section 29-C of the Uttar "Pradesh Consolidation
‘of Holdings Act, 1953 ; or :
{(v) land reserj.ved by a Gr-anll Sabha for the purposes of public utility:
Provided that the land use of pubiic utility land except the land of pond,
grave-yard, cremation ground, Id-gah land covered by-forest, religious-places or site of

Holi, can be changed by the $tate Government for public interest in the manner as may
be prescribed.

78. Every person belonging to any of the following classes. shall be called an
asami, and shall have all the right and be subject to all the liabilities conferred or
imposed upon such asami by or under this Code, namely:-

(a) every person who was an asami immediately before the date of
:ommencement of this Code; -

(b) every person who is admitted as an asami on or after the said date
oy the Bhumi Prabandhak Samiti to any land under or in accordance with the
provisions of this Code: ’
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(c) every person who is admitted as lessee on-or after the said date, by a-
bhumidhar of any land under ¢r in accordance with the provnsaons of this
. Code; e R
(d) every person who in any other manner acquires the rights of an
asami under or in accordance with the provisions of this Code or any other
_ .. law for the time being in force.
" 79. (1) A bhumidhar with transferable rights shall. subject to the provisions of Rizhl.of
this Code, have the right o exclusive possession“of all tand of which he is such a ::;T;?:‘:ﬁ ©
bhumidhat and to use it for any purpose whatsoever. * ) possession
(2) A bhumidhar with non-transferable right shall, subject to.the provisions of
this Code, have the right to exclusive possession of all land of which he is such a
bhumidhar, and to use such land for any purpose connected with agriculture.
~ 80. (1} Where a bhumidhar with transferable rights uses his holding or part  Use of bhurmidhari
thereof for a purpose not connected with agriculture, horticulture or animal husbandry tand for non-
sgnculural
which includes plscn:ulture and poultry farming, the Sub Divisional Officer may, suo purposes

motu or on an application moved by ‘such bhumidhar, after making siich enquiry as
may be prescribed, make a.declaration to that effect.

(2) The application for declaration under section (1) shall contain such
particulars and shall be made in such manner as may be prescribed. - -

(3) Where the application under sub- section (1) is made in respect of a part of

the holdmg, lhe Sub Dwxs;onal Officer may, in the manner prescnbed demarcate such

pan for purposes of such dec]arauon

(4) No declaration under this section shall be issued by the Sub-Divisional
Ofﬁcer if he is satisfied that the land is to be used for a purpose which is hkely to
cause a public nuisance or to affect adversely _publlc order, public health, safcty or
_cgg_v__c_l_l_ignce.br against uses proposed in the Master Plan.

81. Where a declaration has been made under section 80 the following
conscquences shall, in respect of such holding or pan to which it relates ensue:

{(a) all restrictions :mposed by or under this Chapter In respect of transfer of
__la‘_nd'srha'll cease to apply to the bhumﬁ_lgr_wg_h_ transferable rights.

(b} notwithstanding anything contained in Chapter X1, the land shall, with.
effect from the commencement of the agricultural year following the date of
declaration, be exempted from payment of land revenue;: _

(c) the bhumidhar shall, {A~ tre riatter of ~devolition” be governed by the

personal law to which he is subject.

82. (1) Whenever any holding or part thereof in respect of which a-declaration
has been imade under section 80 is used for any purpose other _than a purpose
connected with agriculture, the Sub-les:onal Ofﬁcer may, of his own motion or on
an application.made in that behalf and after making such inquiry as may be prescribed,
cancel such declaration.

(2) Where a declaration is cancelled under sub-section (1) the following
consequences shall in respect of the holding or part to which it relates ensue namely:—

{a) the holding or part shall become subject to all restncuons 1mposed

by or under this‘Chapter in matters-of transfer and devolution;~

(bl the holdmg or part shaltbecome hable to payment of land revenue
with effect from the commencement of the agncultural year in which the
order fof cancellaiion of the declaration is made:

" Consequences of

declaration

Cancellation of
- declarition
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Provided that unti} any land revenue is reassessed on such holding or part in
accordance with the provisions of this Code, the land revenue payable or deemed to be
payable in respect or such holding or part before the grant of declaration under section

80 shall be deerhed to be the land revenue payable in respect of such holding or part,

{c) where the land is in possession of any person other than the bhumidhar
thereof on the basis of a contract or lease, and the terms of such contract or lease are
inconsistent with the provisions of this Code, such contract or lease shall to the extent
of the inconsistency, become void and the person in possession shall be liable to
cjectment on the suit of the bhumidhar :

Prowded that a mortgage with possessron existing .on the date of the
cancellation of the declaration shall, to the extent of the amount due and secured on
such land, be deemed to be subsntuted by a simple mortgage carrying such rates of
mterest as may be prescnbed

*83. Every declaration under section 80 or cancellation under section 82 shail
be recorded in Record of Rights in the manner as may be prescribed.

84, An asami-shal.l, .subject to the provision of this Code, have the right to
exclusive possession of all land comprised in his holding and to use such land for any
purpose connected with agriculture:

Provided that no asa.mr shall be entitled to use any land declared by the State
Government by notification to be intended or set apart for ta gy a:plantation, for any
purpose other than cultivation and rdising of crops.

85. (1) Where a bhurmdhar with non-transferable nghts uses his holding or
part thereof, in contravention of the provisions of section 79, he shall, notwithstanding
anything contained in any other provision of this Code be- hable to ejectment from
such holdlng or part on the suit of the Gram Sabha,

(2) Where an asami uses his holding or past thereof for any purpose riot

permitted by section 84, he¢ shall, notwithstanding anything contained in any other
provision of this Code, be lable to gjectment from such holding or part, on the suit of

“the land'holder. ™

~ {3) A decree for ejectment under this section may direct payment of damages
equivalent to the cost of works i:vhjch may be required to restore the land to its original
condition.

"86. ‘Where a bhumidhar with non-transferablé rights or an asami has been
gjected from any holding or part thereof in accordance with section 85, all nghts and
interest of such bhumidhar or asami in such holdmg or. part together with any
1mprovemems made therem shall'stand extinguished. -

Improvement not
10 be removed

Transfeeability of

a bhunudhars
intercst ”

§7. (1) 1t shall be lawful for a bhumidhar to make any improvement in the -

~land of which he is bhumldhar for cultivation of such land or for more convenient use
thereof. '

(7) Where thc r:ght mlc or interest of any tenure hoider m any hold:m_ or

- part i§ extinguished under or in accordance with the provisiong of this Code. he shall

not be entitled to remove or appropnate anv lmprovement made by hrm under qub-
section (1), e i )

Transfers

(1) The interest of a bhumidhar with transferable rights shall. subject to
the provision of this Code, be transferable.

(2) Save as otherwise expressly provided By this Code or any other law for
the time being in force, the interest of a bhumidhar with non-transferable rights or an
asami in any holding shall not be transferable.
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89. (1) No bhumidhar shall have the right to transfer any holding or part
theréof where such transfer contravenes or is likely to contravene the provisions of
sub-section (2) or sub-section (3).

(2) Subject to the provisions of sub-section (3), no person shall have the right
to acquire by purchase or gift any holding or part thereof from a bhumidhar with
transferable rights where the transferee shall as a result of such vaUISltIDn become
entitled to land which together: with land, if any, held by him and his family shall
exceed 5.04 hectares in Uttar Pradesh.

(3) The State Government may, by general or ‘speci@l order, authorise an
acquisition in excess of the limits specified in sub-section (2) if such acquisition is for
a charitable or industiial purpose and is in favour of a 'registered society or-any
company or other cotporation or educational institution or a charitable institution and
if it 15 of opinion that the acqulsmon would be in pubhc interest, and in dny such case,
the provisions of the Utttar Prardesh Imposition of Ceiling on Land Holdings Act, 1960
shall not apply to such acquisition.

90. Notwnhstandmg anything contdined in this Codg or in _any other law for
the time being in force, no person, other than an Indian citizen, shall have the right to
acquire .any land, by sale or gift, or in any other manner involving transfer of
possession in his favourr, without prior permission in writing from- the State
Government. '

Explanatmn- For the purposes of this ‘section, ‘the expression "an’ Indian
citizen" includes any company or association or body of individuals, whether
mcorporated or not, which is wholly or substannally owned or controlled by Indian
citizens.

91. No bhumidhar shall have the right to mortgage any holding or its part
where pbssession of the mortgaged property is transferred or agreed to be transferred
to, the mortgagee as security for ttie amount of mortgage advanced or to be advanced or
for interest thereon-. '

92. ASquect to.the provisions of this Code, the interest of a bhumidhar with
non-transferable rights in ahy holding or its part may be- -

{a) transferred by morigage without possession as security for a loan
taken or to be taken from the State Government or a bank or a co—operativé
society or the UP. State Agro Industrial Corporation Ltd, or any other

—financial institution owned and controlled by such Government;. -

(b) sold in execution of'a decree. of any court regardihg the matter
referred to in clause (a) or in proceedmgs for collecnon of land revenue under
Chipter Xil.

93 I any bhum:dhar transfers possessmn of any holding or part thereof for
the purpose of securing any money advanced by way of loan or in liew of interest on
such loan, then, notwillistanding anything contained in any law or contract or
document of transfer, the transaction shall-be deemed at all times and for the purposes
of this Code, to be a sale to the transferee, and to every such sale, the, provisions of
sectionz 89 shall apply.

4. No binumidhar or asami shall let dut "his holding or afty part thereof except -

\1\ ’
(a} in the cases provided for in secnon 9“: or section 96, qr ;

{b) to_a~recogmsed edicational 1nst1tut10n imparting instrugtion in agriculture.
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Lease by a 95. (1) A bhumidhar, or an asami holding land from a Gram Sabha, may Jg

disabled person out the whole or part of his holding for a period not exceeding three years at a time, jf *
he is a disabled person; that-is to say, he belongs to any one of the under mentioneq.
classes -

(a) a mentally ill or mentally retarded person, the lemng in such a case
‘being made by his guardian or by the manager of his property ;

{b) a person incapable of cultivation by reason of any physical

infirmity; '

(c) a deity or a waqf; )
(d) a widow or an unmarried woman ;

(e) a married woman provided she is divorced or has been deserted by'
her husband or is judicially separated-from her husband- or is living separately
on account of cruelty of her husband or her husband's relatives, or her
husband belonge to class (a), class (b), class {g) or class{h);

(f) a minor whose father i5 either dead or belongs to cléss(a), class (b},
class (g); class (h) or class (i) or class (j), the Ietting in such a case being
made by guardian of his property;

{(g) a person below 25 'years in age who is prosecuting studies in any
recognized €ducational institution and whose father is enher dead or belongs
to class (a), class (b)) class (h)) class (i) or class (j)

(h) a person serving in the Mlhlary, Naval or Air services of the Union
of India or his wife or her husband living with him or with her ;

- {i) any-other Government servant ot his wife or her husband living with
'him or with her;

(j} any person under de‘tci_ltion or undergoing imprisonment;

. (2) Where a bank acquires any land in proceedings under the Uttar Pradesh .
Agnculmral Credlt Act, 1973 it may let the whole or part of such land for a period not
exceedmg ont year at a time, and after the expiry of the said penod the.lessee shall
cease to have any right, title or interest in the land so let.

. Explanation:- The expréssions ‘mentally ill' and 'mentally retarded’ shall have
,the mcam'ngs' assigned to them in the Mental Health Act, 1987: (Act No.14 of 1987).

“;Fas'i bya . . .96, (l) Where any holding is held Jomlly by more persons than one and all of
isabled co-shares . them are not subject to the disabilities mentioned in sub-section (1) of sectlon 05, then
the disabled co- sharer may alone let out his share in the holding,

- {2) Where gny share in any holding has been let out by a co- sharcr in
accordance with siib-section 0, the asami or co-sharer may sue for division of such
share.

(3) "No other relief shall be combined 'in a suit for division under
sub-sestion (2).
Lease how made 97. Notwithstanding anything contained in the Transfer of Property Act, 1882
(Act no. 14 of 1882), or the Indian Registration Act, 1908 (Act no. 16 of 1908) a lease
referred to in section 95 for a pen’od exceeding one year shall be made either by a
regisiéred instrument or in the manner prescribed.

-Explanation ; A ease which fails to comply with the provisions of th:s
section shall not.be dcemed by reason thereof to be a transfer in contravention of the
provisions of this Chapter. :
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(1) Without prejudice to the provisions of this Chaptcr no_bhumidhar
belongmg to a scheduled caste shall have the right to ansfer, by way of sale, giit,
mortgage or lease any land, situate outside the limits, of Development aughoritics
constituted under Uttar Pradesh Urban Planning and development Act, 1973, .to a
pérson not belonging to a scheduled caste, except with the previous permission of the
Collector in writing: ‘

_ Provided that no such permission shall be granted by the Collector if the
transferor will come to hold less than 1.265 hectare of land in Uttar Pradesh as a result
of such transfer. ' '

(2) For the purposes of granting permission under this section the Collector
may make such inquiry as may be prescribed. ' ‘

" 99, Without prejudice to the provisions of this Chapter, no bhurmdhar
‘belcngmg to a ‘scheduled tribe shall have the right to transfer, by way of sale, gift,
mortgage | or lease any land to a person not belonging to a scheduled tribe. .

100. A bhumidhar or an asami belonging to a scheduled caste or a scheduled
tribe may, notwithstanding anything contained in any other provision-of this Code,
transfer his interest in any holding or part, by mortgage without possession as security
for a loan taken or to be taken from the State Government or any institution referred to

“in clause (a) of section 92.

101, (i) No bhumidhar shall without prior permission in Writing of the Sub-
Divisional Ofﬁce‘r exchange his land with the land - -

(a) held by another bhumidhar; or .

_{b) entrusted or cleemecl to be entrusted to any Gram Sabha or a local

authorlty under section 59.

2y The Sub- D1v151ona] Officer shall rzfuse permlssmn under sub-section {n
in the following cases, namely ;-

(a) 1f the exchange is riot necessary for the consohdauon of holdings or

securing convenience in cultivation,

(b) if the difference between the valuation determined in the mianner
prescribed, of the lands given and received in exchange exceeds ten percent-
of the lower valuation.

(c) if the difference between the areas of the land given and received in
exchange exceeds twenty five percent of the lesser area; Qr

' {d) in the case of ‘land referred to in clause (b) of sub-section (1), if it is
reserved for planned use, or is land in wh1ch bhumidhari rights do not accrue
(e) if the land is not located in same or adjacent v111age of the same
‘tehsil -

(3) Nothing in this section shall be deemed to empower any person {o
exchange his undivided interest in any holding,” exccpt where such exchange is in
between two or more same co-sharers.

(4) Nothing in the Indian Registration Act, 1908 {Act no. 16 of 1908) shall
‘apply to an exchange in accordance with this section..

102. Where an cxchange is made n accordance with section 101

{a) the. parties to the exchange shall have ‘the same rights in the land
réceived in exchange as they had in the land given;
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(b) the Sub Dw:smnal Officer shall order the record of nghts :
(Khatauni) to be corrected accordingly; and

(¢} the amount of land revenue dssessed, payable ot deemed to be
_ payable for the land so exchanged shall not be affected thereby.

103. Where a bhumidhar has let out his holding or any part ‘thereof in
contravention of section 94, section 95, section 96 or section 99, the lessee shall,
notwithstanding anything comamed in any law or contract or document of lease,
" become and be deemed to be- -

(a) where the total area of the land held by him, together with the land
held by his family, including the land let out to "him and any member of his
family, does not exceed 5.04 hectares in Uttar Pradhesh bhumldhar wnh non-
transferable rights thereof; and ~

(b} where the total area as aforesaid exceeds 5.04 hectares, a purchaser
thereof, and the provision of section 89 shall, apply thereto.

104. Except as provided in section 103 every transfer of interest in any
holdmg or .part thereof made by a bhumldhar or an asami in contravenition of the
prowsmns of this Code shall be void..

105. (1) Where transfer of interest in any holding or part made by-a
bhumidhar is void under section 104, the foilowing consequences shall, with ePfect
from the date of such transfer, ensue, namely:- :

(a) ‘thc subject matter of such transfer shall vest in the. State
Government free from all encumbrances;

(b) the tree; crops, wells and othet improvements; existing on such
holding or part shall vest in the State Government -free from all
encumbrances;,

{c} the interests of the transferor and the transferee in the properties
specified in clauses {(a) and (b) shall stand extinguished;

(d) the extinction of_.interest of the transferor under clause (¢) shatl
operate 10 extinguish the interest of any asdmi holding under him;

'(2) Where any land or other pro erty has.vested in the State Government
under sub-section (1) it shali be lawful for-the Coliector to take over possession of
siich land and other property, and to direct thdt any person occupying such land or
property be evicted there from, and for that purpese, the Collector may use or cause to
be used such’ force as may be nccessary and the provxslons of section 59 mutatis .
rutandis shall apply to such property. 5

106. Where transfer of interest i any holdmg or part made by an asami is
void under section 104, such asarni shall be liable to ejectment on the suit of the Gram -
Sabha or other land holder, as the case may be, in accordance with the provisions of
this Code. ~ )

Devolution

107. (1) Subjcct td the provisions of sub-section (2), a bhumldhar with
transferable rights may bequeath his interest in any holding by will.”

(@) In reldtion to a bhumidhar with transferable- nghts belonging to a
scheduled caste or scheduled tribe, the provisions of section 98 ‘and 99 shall apply to
Lhe making of bequests as they apply to transfer Juring life time,

(3) Every:will made under this section shall, “notwithstandirig Anything
contained in any law, custom or usage, be in wntmg attcsted by two w1tnesses and
reglste‘red ’

(4) No bhumldhar with non‘transferable rights or asami shall have the right
to bequeath his interest in any holding by will. ‘

: 51 A beqncst made in contravention of the provisions of this section shall be
void. ‘ ' o '
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108. (1) Subject to the provisions of Section 107, where a bhumidhar or
asami, being a male dies, his interest in his holding shall devolve upon his heirs being
the relatives specified in’ sub-section (2) ih accordance with the following prmclples
namely:-

(i} the. hen‘s specifiéd in any one clause of sub section (2) shall take
simultaneously in equal shares;

(u) the heirs specified in aiy precedmg-c!ausc of sub-section (2) shall

take to the exclusion-of all heirs specified in succeeding ‘clausés, that is t0

- say, those in c]ause (a) shall be preferred to those in clause (b), those in
clause (b), shall be preferred to those in clanse (¢) and so on, in succession;

(iii) if there are more widows than one, of the bhumidhar or asami, or of
any predeceased male lineal, descendant who woflild have been an heir,. if
. alive, all such widows Iogcther shall take one share;

(1v) the widow or wxdowed mother or the father's widowed miother or
the widow of any predeceased male lineal descendant who would have been
an.heir, if alive, shall inherit only if shc has not rcmarned

(2) The following relatives of the male bhurmdhar or asami are hE‘.ll'S subjcct.

“to the prov:snon of sub-section (1)) namely -

(a) mdow and the male lineal descendants in the male line of dcsccnt
per stirpes :

Provided that the widow and the-son of a predeceased son how
low-so-ever shall mhent per stirpes the share which would ‘have dcvolved
upon the predeceased son had he been alive;

{b) mother and father;

(c) uri_marr'icd daughter;

(d) marriéd daughter;

{e) brother_and unmarried sister being respectively the-son and’ the
daughter of the same father as the deceased; and son of a predeceased brother,

the predéceased brother having ‘been the son of the same father as the
deccased;

(f) son's'daughtcr;

(g) father's mother and father's father;

(h) daughter's son;

(i) married sister,

(i) half sister, bemg the daughter of the same father as the-deceased,
(k) sister's son

(1) half sister's son, the sister having been the daughter of the sime
father as the deceased;

(m) brother's Son's son;
(n) mother's mother's son
(o) father's father's son's son;

109, Where. before or aftet ‘the commencement of this Code, any woman -

inherits the interest of a male bhumidhar, asami or Government lessee in any holding,
and such woman dies, marries or remarries after such .qmnmencemi;nt, then, her
‘interest in the holding shall; subject to the provisions of section 107 and 112 devolve

upon the nearest surviving heir of the last male bhumidhar, asami or Government

lessee, ds the case may be:

Explanation - The expression ‘nearest surviving heir' in this section means the
heir ascertained in accordance with section 108.
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(a) son, son's son, son's son's son, predeceased son's; widow, and

predeceased son's predeceased son's widow, in equal shares per stirpes .
Provided firstly that the nearer shall exclude the remoter in the

‘same branch: : :

Provided secondly that a widow who has remarried, shall be excluded

(b} husband;

(c) unmarried daughter;

(d) married daughter

(¢) daughter's son; ‘

g (f) father,;

(® widowed mother;

(h) brother, bemg the son of the same father as the deceased and
brother s son per stirpes;

{1) unmarried sister;

(j) married sister;

(k) Sister' son;

111, Nothingi in this Chapter shall be construed to apply to the devolution of
.management of a Hindu devasthanam, math or debutter property or of a Muslim wakf
comprising any holding, which shall continue to be governed by such personal or other
{aw as may be applicable to it.

112. (1) Where before or after the commencement of this Cede, two or more.
co-widows inherit the interest of a male tenure-holder, and any one of them dies or

remarries after such commencement without leaving any heir entitled to succeed in
accordance with section 108, the interest of such co-widow shall pass by survivorship
to the surviving widow, and where there are two or more surviving co-w1d0ws then to
the surviving co-widows in equai shares.

{2) Where any land is held by two or more co-tenure holders, and any one of

- them dies after the commencement of this Code without leaving any heir entitled to

succeed under. sections 108 to }10, the interest of such co-tenure holder shall pass to
the surviving co- ~-ténure holders in equal shares.

113, Notmthstandmg anything contained in this Code or‘any other law for the
time being in' force, no person other than an Indian citizen and person of Indian origin
who has acquired citizenship of any other country shall be entitled to acquire any land:
or any mterest therein éither by bequest or by inheritance,

114. The devolution of interest in any holding under this Chapter shall be
subject to the following conditions:-

' (a) If a bhumidhar or asami dies intestate, and at the time of his death; a
child was-in the wormb who was subsequently bom alive, theh such child shall
have the same.right to inherit as if he or she had been born before the death of
such bhumidhar or asami, and the inheritance shall be deemed to vest in such
a case with effect from the date of death of such bhumidhar or asami;

(b) Wheré two persons have died in circumstances rendering it
uncertain whether either of them and if so which survived the other, then for
purposes of devolution of interest in any holding, it shall be presumed, untile
the, contrary is proved, that the younger survived the elder; (

.(c) A person who commits murder.of a bhumidhar or asami, or abets
the commission .of such murder, shall be disqualified form inheriting the
interest of the deceased in any holdmg ;

(d) If any person is disqualified from inheriting the interest in the
holding of any bhumidhar or asami under clause {c), such interest shall
devolve .as if the disqualified person had died before the death of such
bhumnidhar or asami.

(-
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Duty of Court in 117. (1) In every suit for division of holding onder section 116 the Court of
.- suitsfordivision - A ogiceant Collector shall- ‘
of holding i
. (a) follow such procedure as may be prescribed,;
(b} appomon the land revenue payable in respect of each such division,
(2) A division of holdilig referred to.ip. section 116 shall not affect the joint
liability of the tenure-holders there of in respect of the land revenue payable before the
date of the ﬁnal decree :
*  SURRENDER AND ABONDONMENT o
Surrenderby © 118. (1) A bhumidhar may surrender his interest in any holdmg or any part
bhumidhar thereof by giving an application in writing to the Tahsildar intimating hig intention to
do so and by giving up possession thergof to him whether or not such holdmg is let.
*(2) Where only part of a holding has been surrcndered the Tahsildar shall
apportron the land revenue payable by such bhurmdhar
Surender by 119. An’ asami may sibivender his interest in any holding (but not any part
asami thereof) by gmng notice in writing to the land holder mtrmatmg his intention to do so,
, and by giving up possessron thereof to hifn. : :
Effect of surrender " 120.(H A bhumrdhar or asami shall be deemed to have surrendered any land’
held by him, with effect from the date when possession over such land is given up in
accordance with section 118 or section 119, -
{2) Where any land is'so surrenflered-
(a). by an asami, his right, title or intereat in such land shall be deemed to
have been extinguished from the date of such surrender
(bY by a bhumrdhar,.;he right, tltle and interest of such bhumidhar and of . '
. every other person claiming through him in sneh holding or its part shall be deemed to
have been extinguished from the said date. .
Liability for rent: ' ~121. Notwithstanding t_he provisions of section 118 to 120, the bhumidhar, or
m:; useof  asami shall continue to be liable to pay the land revenue or the rent, as the case may
be, for the 'holdmg in respect of the agricultural year next following the date of
surrender, unless the notice of surrender was given before the first day of A.prf.l
Abandonment by 122, (1) If 8 bhumidhar does not pay the land revenue and does not use it for

agriculture for a continuous period of three agricultural years and has left the village in
which he usually resides and whose where abouts are not known, then the Collector
may, after such i mqun'y as he may deem necessary, take possessron of the land held by
such bhumrdhar '

2) Where the Collector has taken possession of any land under sub-section
o, hie may let it but on behalf of the bhumrdhar for a penod of one agncultural year at
a time in the manner prescnbed A : .

(3) If the bhumidhar or any other person lawfully entitled to the larrd claims it
within a period of three years from the commeéncement of the agricultural year next .
foilowing the date on which the Collector took possession thereof, it shall be restoréd
to him on payment-of dues, if any and on such terms and conditions as the Co,l]ector

"may think fit.

(4) Where no claim is preferred‘u'hder‘ sub-seeiion (3) or rf any claim is
preferred byt. 1s dlsallowed thc Collector shall make an order declarmg the holding
abandoned ’
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(5) Every order of the Collector under sub-section (4) shall be: ‘published in
the manner prescribed, and shall, subject to the result of any Suit under scction 144, be
final.

(6).Nothing in this section-shall apply to any holding lild by a bhumidhar in
whose favour a declaration ha§ ‘been‘inade tnder seétion’. 80’ where such declaration
e'tintinues to be in force.

123, Where any holding has been abandoned under section 122, the following - Consequence of
consequences shall ensue, namely: abandonment -

(a) the holding shall vest absolutely in lhe State Government free from
all encumbrances
(b) the bhumidhar concerned Shall cease to have any nght title of

interest in-such holding; _ T

_ (<) the bhumidhar concerned shall continue to be liable for land revenue

due in respect of Such holding for the agricnltural year during which the

order referred to in sub-section (4) of the said section was made..

124, (1) When the interest of a bhumidhar in any land is extlﬂéuished under Delivery of
the provisions of this Code or any other law. for the time being in force, the Sub- g“;sm‘sg:’b'g’ '
Divisional Officer may on the application of the Gram Sabha concerned evmt any :
person in unauthorised occupation of such land and deliver possession thereof to the '

Gram Sabha in such manner as may be prescribed. .
‘ .(2) The prowswns of sub-section (1} shall mutatis muland:s apply to the -
eviction of an asami holding land from a ‘Gram Sabha or'from a bank under sub- -
section (2) of section 95. ! . _
LEASE OF LAND BY GRAM SABHA
125. The Bhumi Prabandhak Samiti may, with the prewous approval of the Admission by
Bhumi
Sub-Divisional Officer, adtmt any person as— .  Prabendhak Samiti
{a) bhumidhar with n0n-transferable rights to -any land entrusted or ' g“d, 1“:::‘1 '
deemed to be entrusted to the Gram. Sabha under section 59 other than land fomm
specified in section 77, ) _ . £
. {b) asami to any land specified in'seefien 77 except in clause (a)-or

clause (h} or (i) thereof where' such land -is entrusted or -deemed to be-

entrusted-to the Gram Sabha under sectxon 59 other than a tank specified in.

clause (a) of secuon 61. _ -

126. (l) ln the adnnssmn of any person to- land as bhum:dhar with non- Orderof '
u‘ansferable rights ar as asaml under section 125, hereinafter i in this Chapter referred to :;e"fu?;:?:: l': land
as allotment of land the Bhurm Prabandhak Samiti shall observe the following order by Bhumi
of preference S Prabandhak Samit

(a) a’landless widow, sons unmarried daughters or parents residing: in
the gram sabha of a person who has lost hlS life while in actwe service in the
Armed Forces of the Union; <

(b) a landless person re51dmg in the gram sabha who has become
wholly disabled while i in active service in the Anned Forcés of the Union;

{c) a landless agncultural labourer resndmg in the gram, sabha and
belonging to a scheduled caste or scheduled tribe, other backward class or,a,
person of general category llvmg ‘below poverty line as determmed by the
State Government.
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Consequene& o'f])“

- Cancellation of

allotment and
lease

.. {dyany other landless agficultural labourer residirg in the gram sabh::'
(¢) a landless person residing in the gram sabha who has retired or
been released -or discharged:from service in.the Armed Forces:of the Union,
otherwise than as an officer, - -
(f) a landless freedom fighter residing in the gram: sabha, who has not -
been granted polmcal pensxon ‘

i |JJ Ly

land less than 1, 26 hectares

i .
. Pt et
[ELS AR S B \ flsi"J IEV R P v _‘. ' o

(h) any other landless agncultural labourer belongmg to a: seheduled

PV

. H
.........

in the gram sabha but remdmg m the Nyaya Panehayat c1rcle referred to in

Secfion™4?2 SEUF: Panchayat Raj A ejoAs e

amebteal (s
Explanallon— For the | purooses of thls sub-secnon—

,_ Jooree it

[$IRIPH

tf.

_ (1) allotment' mcludes any allotment made under the oo_rrespondmg
prclvrsrons of e any enactment repealed by, this, Code oy g ;.-*- RS :

” s J&}l),. ram“,Sabhg smeans :Gran Sabha as’ deﬁned under fthe Up.-

"Panchayat Raj.Act 1947;

(iii) a person shall be deétied to°be “laridiess’ if he or his': spouse or their
ymingr: childreny.and Wheré:ithe idllotted 4s’ HitsiseIf & 'mmé‘ iheti hikf ‘parents
iold dosdandiont the HatHE Motrmcitor Hithii "R y8irs” iffim edia te1y

preceding the said date; AR many it '

(iv) the expression HMreedoinssi gl:fe‘r Jmﬁ’zinﬁ'a‘péréon so defined in the
Uttar \Pradesh Pubhe Ser}'lces (Reseryaglon for. Phys;eally Handrcapped
Dep’ rifknts ol' freedom ﬁghters and Ex Semceman) Het, 199l eroin T

(v) "other backward class" means the ;l?acjlg\’yard classeq of" cmzens
”§p'éérﬁeli m Schedule-’l o‘llthe Uttar l’i E{G‘lh Public Services (Reservation for
Whedifed Castds’ "ok Tabes and f)ther Backward Classee) Agt, 1994

{U.P, Act, No. 4 of 1994);

15 0F iMook 'I
b l(vi) “person of genel-al dateg l'y lﬂnng ’Eelow poverrt]y lmie means such
péﬁons as'may’ bE'd’eterrmn‘ed froln tune it tlme l:l’lC State Government

(2} “Fhefanid that may be allotted under sub;eectlo _'(l_) shall not, exceed’ such
area as together with the land held by him as bhumldhar or asarm nnmedlatel.y before

.1

~+the allotment would. aggregate to 1126 heetares T
' LD, {1) Where any Tand 1s allc)tted to a per' ' yrdanc

secuons 125 '

; and 126 and any free 6F other’ 1mprovement &Rists on siich land, then unless the contra.ry
.dintention appears, such tree or improvement shail also be deemed to be allotted tothe

person concemed along w1th the. la.nd Leestalii il e ST 0 el i
(2) The allottee shall hold the land 80 allotted ‘ORn sueh tefin’ and condmons as

i

maybe prescnbed ' . e Bl e T :
128 (1) The Collector - may, of his own motlon and shall on. the application of
any pérsoh aggneved 1nqu1re 1n the manner, presenbed into any allotmernit and if he ls
satisfied that the allotment is in co-ntravennon of the 5prov1s1ons of this Code or any of
* the eriaciments repealed-by this Code br’ the rules made there under he may cancel the

i g Lt

allotmentand'the lease 1fany P .' _ R

(a) in the case of an allotment of land made before the comméncement of
this code, within five years from the date of such commencement;



I gy emiwm, 12 fegrax, 2012

97

et

(b) in the case of an a]lotmem of land madc’ on or afler the date of such

commencement, within five years from’ the date of such allotment or lease. .

{2) Where the allotment of lease of any land is cancellcd under sub-section (1),
the f followmg consequences shall ensue, namely- -

(a) the right, title and interest of the allottee o Icssee or any olhcr person
claiming through him in such land and in every tree or other improvement
existing thereon shall cease, and the same shall revert to the Gram Sabha

(b) the Collector may direct delivery of posse as ion over such land, tree

or improvement forthwith to the Gram Sabha after ejectment of every person

. lolding or retammg possession thereof and may for. that purpose use or cause
- to be used such force as may be necessary, ™

: {3) Where in proceedmgs for cancellation of allotment or lease referred to m
Clausc (b} of Sub-section (1) the Collector. is satisfied that any land referred to in
.section 77 excepling clause (a) or clause {(h) or (iJ thereof has been allotted to ‘any
person as bhumidhar with non-transferable rights, he may instead of canceling the
allotment or lease, direct that the allottcc or lessec shall be treated as an asam1 under
clause (b) of section 125, -

(4) Every order made be the Collector under this section shall, subject to the
provisions of section 211, be final, '

(5) The provisions of sections 5 and 49 of lhc Uttar Pradesh consohdanon of
"Holding Act, 1953 shall not apply to the proccedmg under thls secuon '

129. (1) Where any person is.admitted to any land in accordance with section -

125; or where any land is let out to any person by -the State Government and any .

* person, other than the allottee or'lessec, is in occupation of such land in contravention
“of the provisions of this Code, the Assistant Collector may, of his own motion, anid
"shall, on thc application of the allottec or the lessee, as the case may be, put him jin

-possession of such land, and may for that purpose use or cause to bc used such forcé as
he conmders nccessary

{2) The provisions of sub-sections (2) to (8) of scchr.m 65 shall ‘mufatis
‘mutandies apply in relation to. reoccupation of any land or part thereof after possession®
- has been delivered under sub-section (1)

E;ectment e
130. No bhumidhar shall be liable to, gjectment from lhc land heid by hlm
except as provided by or under this Code. .o

131. (1) No asami shall be liable to ejectmem ﬁ'om the land held by him,
" except on a suit of the Jandholder or Gram Sabha, whmh may be ﬁled on one or more of
the following grounds, ‘namely-

(a) that the interest of the asami in the land held by him has extmgulshcd
under the provnsmns of this Code;

{b) that the asarm was holding land from - year to year or. for a 'period
which has already expxred or will cxplre befcrc the end of the current
-agricultural year, . ‘ . )

(c) that the asami is using the land for any purpose not permitted by
section 84; '
" (d) that the land holder was suffering from .any of the disabilitics
referred to in sub-section (1) of séction 95 and either his disability has ceascd
or he \wshes to bring the land undcr his pcrsona] culuvauon
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B '_ - Buit for injunction,

compensation etc.
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without titte

Cons'equences of
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under section 134

manner:

(e) that the asami was in amrears of rent for a period of more than g
year and has failed'to pay the same fo the land holder within a period of thlrty
days despue service of a notice of demand

(fy that the asami has transferred the whole or part of the 1and held b3
him in contravention of the provisions of this Cocle ‘ .

(2) No notice to quit to the asami shall be necessary before ﬁlmg a Slll[ unde
this section.

(3) The land holder may.in a suit for ejectment also claim arrears of rent

(4) A land holder may, without suing for ejectment sue the assami for arrears
of rent. -

132. {1) Where in execution of a decree passed in a suit under section 13i,
an asami is ejected, and- the court is satisfied that any ungatheted crops or trees
belonging to the judgment debtor exist on the land, the court shall, not withstand
anything contained in the Code of Civil Procedure, 1908, proceed in the following

(a) if the amount-due from the judgment debtor is equal to or greater
than the value of such crops or trees, the court shall deliver the possession of
the land ‘with the crops and trees to the decree holder, and all rights of the
judgment-debtor in or upon such crops or trees shall therefore pass to the
decree holder; ‘ o

* (b) if the amount due from the ]udgment-debtor is less than the value
of such crops or trees, and-

(i) the decree-holder pays the d1t’ference between such amount and the
_-value to the judgment-debtor the court shall deliver possessxon of the land
_ to the decreé-holder and all rights of the. Judgmenl-debtor in such crops or
‘ trees shall thérefore.pass to the decree-holder,

" (ii} the decree-holder does not pay such difference the Judgmenl-

debtor shall hdve the right of ténding gathermg or removing such crops or

. trees or fruits of such trees, until such crops or trees have been gathered or

" removed or die or dre cut down, as the case may be paying such
compensation for the use and oceupauon of land as the court fix.

() The court executing the decree may, on the appllcauen of any party,
determine the value of the crops or three and the compensation payable by the

-~ judgment debtor under the provisions of sub-section (1).

133. The Gram Sabha or the land- holder may; in lieu of suing for ejectment
of an asami under section 131, file a suit in the Court of Sub Divisional Ofﬁcer
{a) for mjuncucm restraining  him from puttmg the land to any
- unauthorised use or causing any waste or damage to it}
R (b) for eo'mpensat‘ien for such use, waste or damage; or
(c) for repair of the waste or damage caused to the land.

134. (1), Where a person takes or retains possession-of any land forming part
of the holding of any bhumidhar or asami otherwise than in accordance with the
provisions of. the law for the time being in force and without the consent of such
bhumidhar or asami, such person shall be liable to ejectment on the suit of the

bhumidhar. or asami concerned, and shall also be liable to pay damages at the rate
prescribed. :

{2) To every suit relating to any land referred to in sub section (1), the State

- Govémnment and Gram'Sabha shall be impleaded as necessary pames

-135. If a suit for ejectment from any land under sub- sectlon(l) of sectlon 134 is not
instituted by a bhumidhar or asami, or if a decree for ejectment obtained in any such
suit is not executed with in the period of limitation provided for the mnstitution of

Ty
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such decree, as the case may be, the following consequences shall ensue, with effect
‘from thc date of expiry of such period namely-

(a} where the land forms pant of the holding of a bhumidhar with
u'ansferable rlghts the person taking or retaining possession shall become
bhumidhar with non-transferable rights. and shall be liable to pay land
revenue therefor at double the pre-existing rates;

’ (b) where the landforms part of the holdmg of a bhumidhar with ‘non-

transferable rights, the person taking or retaining possession shall become |

like bhumidhar w1th non-transferable right and shall be 11ab1e to pay land
revernue therefor at double the pre- exlstmg rates ; :

136. (1) The Sub-Divisional Officer may, of his§ own motion or the
-application of the Gram Sabha or other local authority, ject any person taking or
retaining possession of any land spcciﬁeo in‘sub-section (2), if such possession is in
contravention of the provisions of this Code and is without the consent of such Gram
-Sabha of the local authonty and sha}l also be liable to pay ‘damages_at the rates
prcscrlbed )

) The provnsmns of sub—sectlon {1) shall apply to the followmg categorles
of land, name]y -

(a) any land-entrusted-or deemcd to be entrusted to any Gram Sabha or
local authonty under the prov:slons of this Code or ‘any other law for the time
bemg in force; T ’ )
| (b) any land over whlch a Gram Sabha or local authomy 18 enmled to

take possessmn under lhe prov1snons of this Code

(¢) any land whlch belongs to or is owned or held by a Gram Sabha or
local authority; .
) (d) that the asami is holding land specified in ciéuse (d) or ciause {e) o'f
section 77 and that the cult_iv'ation' of xcxfops in-“such land “has become
impossibie; '

(e) that the asami was admltted to the land under clause (b) -of section
125 and the Gram Sabha proposes to use it for a public purpose

(3) No person -shall be evicted frox‘n any land under thls section unless
adequate opportunity to show cause has been afforded to him.

&.

{4)'1n evicting a person under lhlS sectlon the Sub- Divisional Officer may .

use or cause to be used such force as may.be necessary.

_ Explanation- For the purposes of this section, the word 'land’ includes trees
and improvements emsnng dn such land

137.(1) An asaml ejected or apprehendmg ejectment from or prevented from

_ obtaining possession of any land otherwise than in accordance with-the provisions of

. any law for the time being in force, may sue the person so ejecting him, trying to gject
him or keeping him out of possessxon-

i) for possession of the land; .
‘ii) for compensation for wrongful dispossession; or.

(2) When a decree is passed for compensation for wrongful dispossession
but not for posséssion the compensation awarded shall be for the whole period during
which the asami was entitled to remain in possession.

Ejectment of
trespassers of

Gaon Sabha land,

Rcmediee for
wronglul
cjectment
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RENT
138. Subject to such restrictions and conditions as may be prescribed, an asami
shall, on being admitted to the occupation of any land, be-liable to pay such ren{ as may
be agreed upon between him and his landholder or the Gram Sabha, as the case may be.
139. (1) Where any person is in occupation of any land as an asanti, without the
rent being agreed upon, the asaml or his landholder may apply to the Tahsﬂdar for

fixation of rent.

(2} On receipt of an application under si&b-s'éclion (1), the Tahsildar shall make
an inquiry in such manner as may be prescribed, and shall fix the rent in accordance
with the rules made under this Code. ' -«

C3) The rent fixed under sub-section (2) shall be payable by the asami wuh
effect fromn the date when he occupied the land as such asami.

(4) Any person aggrieved by an order of the Tehsildar under spb-secu'on 2)
may file an appeal to the Sub-Divisional Officer, and notwithstanding anything

. contained in other provisions of this Code, the order of the Sub-Divisional Officer shall

be final.

140. (1) Where the court hearing a suit for recovery of arrears of rent is
satisfied that the holding was substantially decreased by diluvion.or otherwise, or the
produce thereof was substantialty diminished by drought, hail, deposit of sand or other
calamity during the period for which the arrear is claimed, it may allow such remission
from the rent, as may appear to it to be just :

Provided that no such remission shall be deemed to vary the rent payable
by the asami otherwise than for the period in respect of which it is made.

(2) thre a court allows temission under sub-section {1} the State Government
or any authority empowered by it in this behalf, shall order consequential remission in
the land revenue in accordance with such principles as may be prescribed. _—

141. (1) Where the rent in respect of any holc_lmg is payable otherwise than in
cash, the Assistant Collector may, of his own motion or on the application of the Gram
Sabha or the person by or to whom the rent is payable, commute the rent in the manner
prescnbed ‘ .

(2) The rent commuted under sub-section (1) shall be payable from the first
day of July following the date of die order of commutation unless the order prowdes for
some other date.

142 Arrears of rent die from an asami holding land from a Gram Sabha or
other local authority either beforc or after the commencement of thxs Code, shall be
recoverable as an arréar of land revenue. '

'143. The whole or any part of the arrears of rent, in respect of any land or other .

- property entrusted or deemed to be eritrusted to a Gram Sabha or other local authority

under the provisions of this Code may,-is such circumstances as'may be prescribed, be
writien off as irrecoverable by the Bhumi- Prabandhak Samiti or by the local authority,
as the case may be, by resolution passed in that behalf: . '

Provided that no resolugion passed by a Bhumi Prabandhak Samiti shall take
effect untif it is confirmed by the Sub-Divisional Officer. :

Declaratory suits o _
144 (1) Any person claiming to be a bhumidhar or asami of any holdi‘n:g or
part thereof, whether exclusively or jointly with any other person, may sue for ‘a
declaration of his rights in such holding or part. .
(2) 1n every suit under sub-section (1) instituted by or on behalf of -

(a)a bhumldhar the State and the Gram Sabha shall be necessary part:es

i

(b) an asaml the land- holder shall be a nccessary party.
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145. Notwithstanding anything to the contrary contained in section 34 of the,

Specific’ Relief Act, 1963, the Gram Sabha may institute a suit against any ‘person

claiming 10 be entitled to any right i in any land for the declaration of the right of such

". person in such land?and the court may, in its dlscreuon make a dcclarauon of the nght .

. of such person, and the Gram Sabha need not in such suit ask for any further rehef

146. If in the course of a suit under section 144.0r 145 it is proved by afﬁdavat
or otherwise-

(a) that any property, tree or crops standing on the land in dispute is in

danger of being wasted, damaged.or alienated by any party to'the suit; or .

{b) that any ‘propér(y to the suit threatens or intends to remgve or dispose
of the said' property, trees or crops in order to.defeat the ends of | _]uSUCE the
court may grant a‘lemporary injunction, and ‘where necessary, also appoint a
receiver. .

CHAPTER X

:overnment Lesscss

147, Every person who hold; any land- on Ie.asc from the State Government,.
whether such lease was gr)anled before or after the commepcement of this Code, shall .

be-called a Government lessee in respect of such land..

148. Notvnthstandmg anything contained in this Code, every Government
lessee shall be entitled to hold such land in accordance -with the terms and conditions
of the lease.

'149. A Government lessee may be evicted from the land held by him on one
or more of the following grounds, namely-

(a) that he:has failed - 10 pay the-rent or any other sum due under the
lease wm'un six months from the date on: which it became due; .

(b) that he bas used such land for any purpose other than that for which
it was granted;

- {(c) that the terin of his lease has expirett or the lease has been
cancellcd

(d) that he has contravened any terms or condifions of* the lease.

150. The- ‘provisions ‘of the Uttar Pradesh Public Premlscs (Eviction -of
" Unauthorised Occupations), Act, 1972 shall, mutatls mutand:s apply to the eviction of

Government lessee as apply to the unauthonsed occupants ‘within the meaning of that:
Act, and the Sub-Divisional Officer shall be deemed to be the prescribed authority for

the purposes of that Act.

151. ( 1) If a person takes or retains possession over any land, let out te a
Government lessee, otherwise than in at‘,cordance with the terms and conditions of the
lease and without the consent of such lessee, such person hall be Jiable to ejectment on
the suit of the Government lessee q_dnc'emed and shail also be liable to pay damages at
the rates préscribed. '

" (2) The.State Govemment shall be made a party, but the Gaon Sabha shall
not be a necessary party to a suit insfituted uhder sub- -section (1).

(3) If a suit for eviction referred to in sub-section (1) is not mstituted by a
Government lessee or a decree for eviction obtained in any such suit is not executed
within_the fperiod of limitation provided therefor, then the following consequences
shall with effect from the expiry of such period ensue, namely - .

(a) the person lakmg or retaining posscssxon over the- land let out'to the
Govermnment lessee shall be liable 0 evittion in 4¢cordance with section 130 ;

* (b) the right, title and mterest of the Government lessee in such land
shall stand extinguished and the-term of hi§ lease shall be deemed to have
expired.
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" recovered as an arrear of land revenue,
1 S

—,

152, Arrears of rent or any other sum due from a Govemment iessce may be

5

CHAPTER X1
Assessment of Land Revenue :
153 (1) All lands held by a bhumidhar, wherever situate and to- whatever

purpose applied; shall be liable to assessment (by such authority and in such manner
as may be prescribed) and payment of land revenue to the State Government

Provided that the Statc‘Government may by notification exempt any land, whéther

wholly or partially, from such liability on such terms arid conditions as it may think
fit. , '

' {2) Land revenue may be asseSsed on Iand motwnthstandmg that.it has been
exempted under the proviso to sub-section (1). " -

‘ (3) No length of. occupatlon ‘shall release any land from the lability to
payment of land revenue.

(4) Notwithstanding anything contained in sub-section (1); sub- section (2) or
'sub section (3), the following lands shall be gxemptcd from the payment-of 1and
rcvenue namely-

(a) land occup1ed by bunldmgs other than 1mprovement
(b) grave-yards and cremation grounds
154. (1)} Evéry person, who held any land as a bhunudhar from before the

. date of commencement of tfus Code; shall pay and- continue to pay to the Stats

Government, the same amount of land revenue which he was liable to pay in respect
of such land for the agrlculmral year’ precedmg the year in- which thxs Code comes

nto force \

« (2} Every person, who after such commencement acquires bhumldhan Tights
in any land shall subject td the provisions of this Code, pay'to the State Government
the .same amount of land revenue which was payable in respect of such land,
immediately before the date of such acquisition,

(3) Every person who, after such commencement, acquires bhumidhari rights
in any land; where no land revenue was payable, in respect of such land immediately
before the date of such acquisition, shall be liable to pay land revenue determined by

- the Sub-D1v131onal Officer in accordance with such prmc1ples as may be prescnbud

155, Notwn.hstandmg anything . contamed. in th1s CHapter, the land réVenne
payable by a bhmnidhar may be varied in the manner prescribed on the ground of an

‘increase or decrease in the area of his holdmg or. in the productlvxty of the land
comprised’ therem by fluvial action or other natural cause.

. 156. Notwithstanding anything contained in this. code every member of a
family, the total area of land held by whose members as bhumibhar, does not exceed
1.26 hectares’ {3.125 acres) shall bc exempted from the liability to pay land révcnue to
the State Govermment.

157. (1) Notw:thstandmg anythmg contained in this Code, ths State
Government may, on the occurrence of an agncultural calamity affecting the crops of
any village, or part of a village, remit-or suspend, for any period, the whole or any

art of the land revenue of any holdmg affected by such calam:ty

)

" (2) The State Government may likewise remit or suspend for any period, the

- rent payable by an asami to the Gram Sabha, in a village or part where such calamity

has occurred. . -~ . °

158. wanevér the land reve'nuf: is increased or decreased under section 155

- or is femitted or suspended under section 157, the State Government may incréase or

decrease or as the case may be remlt or suspend the whole or part of any rent payable
by an as asami, other than an asam1 ‘of a Gram Sabha.
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159. Where the payment of any rent has been suspended "under section 157-

(a) the period during whsch such suspension -continues shall be
excluded in computing the penod of limitation allowed for.a' suit for;
recovery of the rent, and

(b) no suit; or apphcalmn shall he for the périod of such suspcns:on
for its recovery.

160. Every order of the State Government under this Chapter shall- be ﬁnal
and shall not be called in quesuon in any court.

161. Where: the amount payable on account of land revenue or any mstalmem

) theréof involves & fraction of a rupee, the same 'shall be rounded off to the nearest

rupee, and for this purpose, where such amount contains a part of a rupee, then if uch

part is fifty paise or more, it shall be 111creased to one rupee, and if such part is less
‘thian fifty paise, it shall be 1gnored

162. (1) The Collector shall induire annually into’ the case of all Iands
exempted ﬁ'om the' payment of land revenue. :

. (2) If the exemption has been granted on <any condition and the same has -
been broken, he shall repdrt the matter to the Board for orders, and the “orders of the
Board thereon.shall be final.

- CHAPTERXII
Collection of Land Revenue

: 163. (1) The land révenue assessed on any holding shall'be the first charge
ot such holding, and also on frees or buildirigs standing thereon or the rents, profits or
produce thereof.

(2) The claim. of the' State Govemmem in respect of any other sum
recoverable as arrears of land revenue shall have priority over all unsecurcd clalms
against any land and the holder thereof.

164. All co-bhumidhars of any holdmg shall be jointly and severally liablé

-to the-State Government for the payment of land revenue for the time being assessed

" théreon and all persons succeeding whether by devolution or otherwise to the interest

- of such bhumidhars shall be llable for all arrears of land revenue due in respcct of..
such land. =

165. The -land revenue leviable .in respect pf an agrlculmral year “shall .
become due on the first day of that year, and shall be payable at such times, in such
instaliments, to such persons, at Such places and in, such manner as may be
prescribed.

166. The State Government may make such arrangements and employ such
agency for the collecuon of land revenue as it may deem fit.

" 167. Any land revenue due and not paid on or before the date specified in-
section 165 becomes there from an artear and the persons liable for its paymem shall
become defaulters. : !

168. A statement of account ccmf cd by the Tahsﬂdar shall, for the purposes
cf this Chaptér, be conclusive evidence of the existence of the arrear of Jand revenue,
of its amountand of the person who is the defaulter.

169..As soon as an arrear of {and revenue has bécomc due; a writ of demand
"may be issued by the Tahsildar against the defaulter calling upon him to appear or (o
pay the amount within a time to be specified.

170. (1) An amear of land revenue remaining unpaid within the tiime
specified in the writ of demand, may be recovered by any one or morc of the
foilowmg processes, namely-

{(a) by arrest and detention of thé defaulter;

*.(b) by attachment and sale of his. movable property including agricultural
produce;
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{c) by attachment of any bank account or locker of the defaulter,
{d) by atiachment of the land in respect of which the arrear is due;
(e) by lease or sale of the land in respect of which the arrear is due;
(f) by atiachment and sale of- other immovable property of the defaulter ;
(g} by appointing a receiver of any property, mo.veible or-immovable, of the
defauler; o : -
Explanation- For the removal of doubts, it is hereby declared that two™or
more processes hereinbefore mentioned may be issued and enforced: simultaneously

or one after the other. -

(2) Sums of money recoverable as arrears of land revenue, but not due in
respect of any specific land, may be recovered by processes under this section from
any immovable property of the defaulter mcludmg any holding of which he is a
bhumidhar or asami.

171, (1) Any person commrtting default in paymem of an arrear of land
revenue may be arrested and detained in custody in the Tahsil lock-up and if there is
no such lock-up, at such other place as may be prescnbed for a penod not exceedmg
fifteen days, unless the arrears are sopner paid.”

" {2) Notwithstanding anything tontained in sub- section {1}, no person shall

be hable 1o arrest or detention for- ‘an arrear of land revenue, where and for so long as
‘such person- - . : s )

- {a) is a woman or a2 minor, or, a semor citizen of 65 years, of a person
as referred in section 95 (1) (a);

(b) belongs to the Armed Forces of the Unjon

(c) is exempt under sectior 133 135 or 135-A of the Code of Civil
" Procedure, 1908.

(3) No person shall be detamed in custody under this section, unléss the
ofﬁcer issuing the arrest warram has reason tqbeheve that the process of detention
will compel the payment of the whole or a substannal pomon of the arrears,

— (4) The officer issuing the arrest warrant may withdraw such warrant if the
defaulter pays or undenakes to pay the Whole or substantial portion' of the arrears and’
furnishes .adequate security therefore.

, 172, (1) The Sub-Divisional Officer may aftach and-sell movable properties,
of the defauiter including agricultural produce.
(2) The following properties shall be exempted from attachment under ‘sub-
section (1) and: sale under sub section (5), narely-

{a) the necessary wearing apparel, cooking, vessels _beds and bedding
of the defaulter, his wife and children and such’ personal ornaments as, in
accordan‘ce with the rehgrous usage, cannot bg parted with by any woman;

{b) tools of a vﬂlage attisan and, if the, défaulter is an agncultunst his
1mplemems of husbandry (ex&ept an lmplement driven by mechamcal power)
and such catile and seed as may in the oprmon of the attachmg officer be
necessary to enable him to eamn his livelihood as such;

{c) articles set apaft excluswely for the use of religious worship.

Explanation 1- For the Purposes ‘of this sub- section, the expression
"agriculturist® means a person who cultivates land personally and who depends for his
livelihood mainly on the indome from agncultural land.

. Explagation-11 For the purposes of Explananon—l a person shall be deemed to
culuvate land personally, if he cultivates land:

(a) by his own labour; .
(b) by the labour of any, member of his family; or _ )
(c) by servants or labourers on Wages payable in.cash or in kind or both,

!
(3) Where any- movable property is attached by actudl seizure and the
defaulter furnishes security to the satisfaction of the attachmg officer, the property so
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attached shall be left in-the custody of the defaulter. In case the defauiter is not ,

availsble at the time of the attachment or if he is available but fails to furnish security
to the satisfaction of the attaching officer, the attached property may be left in the
custody of any responsible person who is willing to undertake its custody:

. Provided that in the case of live-stock, it may be removed to the nearest
pound if neither the defauiter fumishes such' sccunty nor any respons:ble pcrson 15
willing to-undertake its custody. :

(4) The person who undertakes the custody of any movable property under
sub-section (3) shall execute-a bond (supurdnama) in the prescribed form (which shall
be exempt from stamp duty) and shall preserve and maintain such property and
produce it whenever required The supurdar shall be liable for all damages or loss
caused to the property given in his custody or for failure to produce it when required.
Such damages or loss shall be determined by the Sub Divisional Officer and shall bc
recoverable from the supurdar as arrears of revenue,

(5) If the amount of arrears is not paid within a period of thirty days from the
date of attachment of movable properties under this section, the Sub-Dmsxonal
'_Ofﬁcer may sell the samic in the manner prescribed. : -+

173. The attachment of afhy bank account of-the defaulter shall, so far as

possible, be made by serving -a gamishee order on the manager in charge of the
branch of the bank concerned in the manner laid down in rules 46, 46-A and 46-B of
Order 21 contained .in the First Schedule to the Code of Civil Procedure, 1908, and in
the case of a locker hired by the defaulter, the same shall be sealed in the presence of
such manager who shall, thereafter, await further orders of the Sub-Divisional Officer
regardmg preparauon of inventory of its contents and their ultimate dxsposal

174, (1) The Sub-Divisional Officer may antach any land.i m respect of whnch
anhy arrears of land revenue is due.

v

(2) Where the amount of arrears in respect of which anachrncm was made
under sub-section (1) is paid, such attachment shall stand withdrawn.

(3) If the amount of arrears is not paid within a period of thirty days from the

date of such attachment, the Collector may proceed in accordance wuh !he ‘provisions -

of section 175 or section 176, as. the case may be. ’

. 175, {1) Where any land is attached under section 174 the Sub-Divisional
_officer may, notwithstanding anything contained in'this code but subject to such

conditions as may be prescribed, let out the'same for such: period not exceeding ten.
years (commencing from the first day of ]uly next following) as he deems fit, to any

person other than the defaulter,

(2) The person to whom any land is let out under sub section {1} shall be
* bound to pay the whole of the arrears due in respect of such land and to pay the fand
revenue, during the period of lease; at the rate payable by defaullcr in respect of such
land m1med1atcly preceding its attachment.

(3) If during the period of lease, the lessee commits defauit in payment of
- any amount due under.the lease, and no other person is to take the land on lease for
the rcmaining peniodthereof lhen such amount may be-recovered from such tessee by
anyone or more of the processes mem\oncd in section 170 and the lease shall be liable
1o be determined. :

(4) Upon the expiry of the period of lease, the land shall be restored 1o the

tenure holder concerned free of any claim on the part of the State Govenuncnl for any

arrear of revenue in respect of such land.

176. (1) Where a suitable person isnot forthcoming 16 take on lease the land’
attached under scction 174, or where the lease: of such. land is determined under -

section 175, the Sub-Divisional Officer may éell the whole or any part of such land in
such manner as may be prescnbcd appropnatc the sale proceeds in accordance with
. sccuon 200.

(2} The Sub Dms:onal Officer shall report to the Ccllector every sale of land
under sub-section (1)
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177. Notwithstanding anything contained in any law for the time being in
force, the Collector may-realize any arrears of land revenue by attachment and sale of
the interest of a defaulter in any other immovable property belonging to such
defaulter:

- Provided that the house or other building (with materials and sites thereof)
and the land immediately appurtenant thereto belonging to-agriculturist and occupied
by himi shall be exempted from attachmem this section;

) Exp!anauon- For the piirpdses’ of this sect:on ‘the expression ‘agriculturist'
shall have the meaning a551gned 10,it in section 172

178. ( l) Where any arrear of land revenue is due from any defaulter, ‘the

Collcctor may b) order-

(a) appoint, for such period as he may deem fit, a réceiver of any
movable or |mmovable propeny "of the, defaulter

(b) remove any pcl‘son from.the possessmn or custody of the property
and commlt the same to the possession, custody or management of the
recewer.

(c) confet upon the!receiver all such powers as-to bringing and
defénding suits and for thé rcahzatlon vmanagcmcm, protecuon, preservation
and improvement of the ‘property, ihe collecuon of the rents.and profits
thereof, the -application and d:sposal of ‘such ‘rents and profits and the
execution of documents, as the defaultcr hlmsclf has or such those powers ‘as
the Colleclorxhniks fit, SR R e
{2) Nothing i in. this section shall aulhonse the Coﬂccmr to remove from the

possession or custady of property any person to whom the defaulter has ot a present
nghl to remove. :

(3).The Collector may, from tnme to tlme exlend the durauon of appomtmem
of the receiver. - SRS IR A :

(4) No order under sub~secuon {1) or sub-sectxon (3) shall be made except
after giving notice- 0. the. defaulter to 'show cause, .and after consrdenng any
represcmauon that may be recewed by the Coliector i in response to such nonce

Provided that an interim order under sub-section (1} or sub-section (3) may be
made at any time before or after the issue of such noncc “

Provided further that where an, interim order is made before the issue of such
nofice, the ordcr shall stand vacatgd 1f no notice 15 lssued wnhm two weeks ﬁ'om the
date of the i mtenm order.’ A

{5) The provision of rules 2 to 4 of order 40 contained in the First Schedule to
the: Code of Civil Procedure, 1908 shall mutans mumndzs apply 4n relation to a

“receiver appomted under this section.
i

(6) The receiver shall function subject to the control of Colleclor and furnish
such information, retums or statemerits as the Collector may deem fit.

(7) The Co‘llector may by order passec[ in writing and without assigning any
reason. remove any receiver.at any time before the expiry of the term of such receiver
and appoint. any other person as receiver in his place, if he is satisfied that
continuance of that receiver shall not be desirable or expedient on ground of
mefﬁmency, gross: negligence, willful default, dxsobedzenoc miscohduct serious

orhission, or misappropriation of any ‘property. A person. removed from the

receivership urnder this section shall not be entitled to clalm any- damages or

compensation on the ground of his removal.

(8) The Collector shall have power to determme aftcr giving opponumw 10
the receiver, what loss, if any. has been caused by the wiliful default, disobedience
misconduct, serious omission or gross negligence of, or on account of any

- misappropriation by the receiver and-to recover the amount of loss from receiver as

an arrear of land revenue.

(9} The rent, profits or any other income from the properiyv shall. after
defraying ‘the expenses of management including the rémuneration of the receiver, be
adjusted towards discharge of the arrears, and the balance, if any shall be paid to the
defaulter. ' )
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(10) As soon as the arrears are discharged under sub secuon (9) or otherwise, °

the Collector shall restore the property to'the defauller '

179. For the purposes of collection of land: revenue or other dues recoverable
as arrears or land revenuc, in accordance with ihis Chanter. the recovery officer shall
follow such procedure as may be prcscnbed

“180. () The costs of ; any of the processes menuoned in section 170 10 178
mcludmg costs of arresl and deténtior shall’be such as may be prescrlbed

‘ .
2) The State Govemrmnl may rrnpose collccuon charges at a rate, not
exceeding ten percem of the amounl due ‘as may be prescnbed

. Provrded thal no collec(ron Charges shall be payalble if the amount due is pald
“before arresl of rhe defaulter or beforé’ salc of lhe anached properly as the case may be.

(3) Such costs and collecnon charges may he added {6 ‘and be recovcrable n
. the same manner as an arrear o1lland revenue

) 181 ( l) lf at any nme beforc or after the commencement of any proceedings
for the recovery of any' arrcars bf ‘laInd revenue lunder this ‘Chapter, lhe defaulter dles

"~ the proceedings (except arrest and deten[ron) may be commenced or contmued agamsr
Lhe legal rebresemalwes of the defaulter as if the légal representatives were thémséives
e defaultcr '

Piovided that such legal representatwe shall be liable only to the extent of the

property of the deceased whlch has come to 'hlS arher’! hands
‘1

(2)‘ 'Where any person has betoie suriaty for the amount due from the
defaulter, he' may be proceeded against under this ‘Chapter s if:be-'were himself the
defaulter

Attachment and sale of immovable propertiers
".182. (1) Every'process of duachiveiit 'of any 1mmovable'propeny under section

-174 or section 177, or for lease ofany- land under seclron 175 shall bie issued by the -

Collector. .

(2) Every such attachment shall be effected in the manuer prescribed in Order
XX1 Rute 54 of the First Schedule to tne code.of Civil Procedure, 1908.

183. (1) Where any claim is prcferred by ani} person 'otber than the defaulter
or. any' person r.larmrng under hrm in respect of any property attached under this
Chapter, the Collector may. "afiér an inquiry, held after ‘reasonablé notice, admit or
reject such clarm

Provnded that no such clarm shal! be enrertamed

(a) where, before the clanm is preferred " the property attached has
alréady. been sold; or

(b) where the Collector considers that the claim s designedly or
unnecessanly -delayed ; or
.(q) where_ the claim is preferred after_-30 days from the date of
aftachment.

(2) The person against whom an order is made under sub-sectign (1) may,
within three months from the date of the order, prefer an appeal before the
commissioner to establish the right which he claims to the" property attached but subject
to the result of such appeal, if any the order-of the Collector shall be final.

184. (1) Where any immovable property is sought to be sold under the
“provisions of this Chapter, the Collector or an Assrstam Collector authorised by him,
shall issue a proclamauon of the intended sale in the form prescribed specifying
therein-

(aY the details of 1I'1¢; property sought to be so,]d:‘
(b) the estimated value of such property;
(c) the land revenue. if any, payable therefor.
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(d) the encumbrances, ifany;
(e} the amount of arrcdrs for the rocovery of which property is sought to
be sold; .
* (f) the darte, time and place of the intended sale; and.
(2) Where the area of the Land sougin to be sold exceeds 5.04 hectares, 5
single proclamatipn may be issued under sub-section (1). but the actual sale shall be .
made in lots of 1.26 hectares or more. :
(3} No sale shall take place until the expiry of twenty one days from the date
on which the proclamation is issued under this section.
(4) A copy of the proclamation shall be served on the defaulter.
Affixution of 185. A copy of the sale proclamatiou‘ referred to in section 184 shall be
< proclamation . . -

affixed in each of the following places:-
{a) the office of !hé Colléclor
(b) the office of the Tahsildar of the |ahsnl in which the property situate;

{c) some other public building in the village or the area m which the .
property is situate; - .

(d) the dwelling house of the detauher.

1R6. (1) Every such sale shall be made by the Collector or by the Assistant
Collector authorised by him.

. {2) No salc shall 1ake place on a Sunday or othcr holiday notified for State
‘Government offices, -

(3) The Collector or the Assistan( Collector may, from time 10 time, postpone
the sale for any sufficient reason.

(4) Wher¢ a sale is postponed fora penod longer than twemy one days, or
where the property is resold for default in payment of the purchase mioney, a fresh
proclamation shall be issued in the from prescribed for the original sale,

187. If the defaulter pays the arrears in respect of which the property is to be’
sold together with the cost of the process at any time befdre the date fixed for the sa!c
the officer conducnng the sale shall stop such saie. :

188. ( N No officer having any duty to petform in connection with any such
_sale and no person employed by or subordinate to such officer shall,-direcily or
indirectly, bid for or acquire or anempt 1o acquire the propcrry sold or any interest
therein.

L3

(2) ‘Where no bid is oﬂ”ered up te the amoumt for which the sale has been
ordered, the Collector may order for bid upto the amount of such arrears. -

189. (1) The person declared to be the purchaser shall be required to deposn
iminediately twenty five percent of the amount of his bid. and in default of such
depo:,n the property shall be forthwith re-sold, and such person shall be liable for the
expcnses incurred on the first sale and any deficiency in price occurring on re-sale, and
the same may be recovered from him by the Collector as if thc samé were an arrear of
land revenue. - ‘

{2) A deposit under sub-section (1) may be made enher in cash or by a
demand draft {issued by a scheduled bank) or partly in cash and panly by such drafi.

Explanation- For the purposes of this section. the expression ‘demand draft’

" includes a banker's cheque.

190. The balance _amoum of the purchase money shall be paid by the -
purchaser on 6r before the fifteenth day from the date of the sale in the office, of the

‘Collector or at the district treasury or sub- -treasury, and in case of default-

{a) the property sha!l be resold and

(b) the deposit ‘made under section 189 shall be forfeited to the State
Government.
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191 Where the right, title or interest of a. person belcngmg 10 a scheduled
caste or scheduled tribe in any land is sold by public auction under or in accordance
with the provisions of this Code, and any other person belonging to such caste or tribe
pays at. amount cqual to’the amount of the highest bid within a period of thirty days

from the date of such auction, then, notwithstanding anything contained in any other

provisicn of this Code or any other law “for the time being in force, the person so

offerirg the amount shall be entitled to preference in the matter of sale over and above
any person not belonging to such caste or tribe:

Provided ‘that if there are more persons than one making such deposnt bids

shall be called from them on the spot, and the hlghesl b:de‘er shall be entitled to such
prefersnce.

4

192. (1) Any person whosc holding or other immovable property ‘has been
sold under this Chapter-may, at any time within thirty days from the date of sale, apply

to the Collector for setting aside the sale, on his deposntmg, in the office of the -

_Col]ector or at the district treasury or sub-treasury-

(a) for payment to the. purchaser a sum equat to five percent of the
purchase money; and

(b) for payment on account of lhe arrear, the amount’ specrﬁed in the

.sale proclamation, less any amount which may, since the date of such
proclamatlon have been paid on account;

(c) the cost of the processes of sale mcluding the collection charges, if
any . '

{2) If the amount has been deposned m accordance with sub-secnon (1) 1he
Collector shall set aside the sale.

(3) Where a person has apphed for setting aside-the sale under this section, he

shall not be entitled to make or prosecute an-application under section 193.

193, (1) At any time within thirty days from the daté of sale, the defaulter or.

the auction purchaser or any other person whose interests are affected by such sale,
may apply to the Comm1ssmner to set aside the sale on the ground of any material
irregularity or mistake in publishing or-conducting it.

{2) No sale shall be set aside under sub-section (1), unless the applicant
proves to the satisfaction of the Commassmner that he has sustained substantlal njury
by reason of such irregularity or mistake.

(3) The order of the C ormmssmnc‘r under this section shall be final.

194, (1) On the ‘expiration of thirty days from the date of sale, if rio

application is made under section 192 or section 193, or if such application has been
made and rejected by the Collector or the Commissioner, as the case may be, the
Collector shall, subjcct to the provisions of sub-section (2), confirm the sale.

(2) Where in a sale of nnmovable property made under this Chapter, the
amount of purchase money- )

(&) exceeds rupees fifty lakh; or
(b} is less than the amount of arrears specified in the sale proclamation,
then the Collector shall report the mattér. to the Commissioner, who may
confirm the sale or may pass such order as he thinks fit.

(3) Every order of the Collector or.the Cor_nmiséioner under this section shall
he final. ' - : :

195, Noththstandmg anything contained in section-192, section 193 section
194, if the Collector or the Commissioner, as the case may be, has reason to believe
that the sale of an immovable property made under this Chapter ought 10 be set aside

he may, after notice to the auction purchaser to show cause, if any, set aside the sale

for the reasons to be recorded in wrltmg

196. If no application under. sectmn 193 is made within the time specified

- therein, all claims regarding megulamy or mistake in publishing or conducting the
sale shall be barred.
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197. Where the sale of any property is set aside under section 192 ar section
193, the purchaser shall be entitled to receive back his purchase money, plus. in the

- tase mentioned in section 192, an amount equivalent to five percent of such money

deposited for that purpose by the defaulter.

198 (1) After a sale has been confirmed in accordance with section 194, the
Collector shall grant to the purchaser a certificate, in the form prescribed, specifying
the property sold and the name of the person’ who at the time of sale was declared to be
its purchaser. . .
{2) The certificate, duly signed and sealed by the Collector shall be deemed
to be a valid transfer of the property speciﬁed therein, and it need not be registered as a

conveyance, except as provided in section 89 of the Indian Registration Act, 1908.

(3) The property specified in the certificate shall be 'deemed to have vested in
the purchaser on the date when it was sold, and. not on the date when the sale was
conﬁrmed

199. (1) The collector shall put the person declared to bc the purchaser of
such property into possessnon and for that purpcse he may use or cause to be used
such force as-may be necessary. :

{2} Nothing in this section shall authonse the Collector to remove from the
possession of any property any person whom the defaulter‘had, befare the issue of
process, no present right to remove. ' :

200. Where the sale of a property has been confirmed under section 194, the
proceeds of the sale shall be utilized in the following order-

(a) for meeting the_ cost of the process and the collection charges, if
.any; N B ’

(b) for payment of the arrears for the recovery whereof the property
was sold;

* (c) the balance, if any, shall be paid to the defaulter.

'201.‘An-y person taking or retaining possession of any land or other property
attached, leased or sold under this Chépter otherwise than in accordance with the
provisions of the said Chapter may be summuarily ejected by the Collector who may
use or cause to be used such force as may be necessary.

202, Subject to the provisions of section 203, no suit or other proceedings
shall lie in any civil court in respect of any assessment or collection of land revenue or
the recovery of any sum recoverable as an arrear of land revenue,

203. (1) Whenever proceedings are taken under this Chapter against any.
person for the recovery of any arrear of land revenue, he may pay the amount claimed
to the recovery officer, and upon such payment the proceedings shall be stayed, and
the person against whom such proceeding were taken may, notwithstanding anything
contained in any other provisions of this code, sue the State Government in the civil
court for the recovery of amount so paid.

204. No payment on account of reit or other dues in respect of any land
attached under this Chapter. made after such attachment, by the asami or any other

" person in possession thereof to any person other than the revenue officer anthorised in

this behalf shall operate as a vahd discharge.

205. The provisions of this Chapter shall apply to the recovery of all arrears
of land revenue and all othex sums recoverable as an arrear of land revenue whether
due before or after the commencement of this Code.
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CHAPTER-XII
Jurisdiction and Procedure -of Revcnue Courts
206. (1) Nohmthstandmg anything contained in any law for the time being_in

force, but subject to the provisions of this Code, no civil court shall cniertain any suit,
appl:cat:on or proceeding to obiain a decision or order on any matter which the State ..
Government, the Board, any revenue court or revenue officer is, by or under this Code,-

. empowered to determine decide or dispose of.

(2) Without pre)udlce to the generality of the provisions of sub- section (1),

and save as otherwise expressly provided by or under this Code-

(a) no civil court shall exercise _]Ul'lSdlCll_Qn over any of the matters specified
in the Second Schedule and

(b) no court other than the revenue court or the revenue officer specified in

column 4 of the Third Schedule shall entertain any Suit application or proceeding

. qpcmﬁed in column 3 thereof.

(3) Notwithstanding anythmg contamed in this Code, an objection that a court

or officer mentioned in sub-section (2)(b) had or had no Junsdlcuon with respect to’

any suit, application or proceeding, shall not be entenamed by any appellate, revisiopal
or executing court, unless the dbjection was.taken bcfore the court or officer of the
first instance, at the earliest opportumty, ‘and in all cases where issues are settled at or
before such settlement, and unless there has been a consequent fallure of justice.

.207. (1} Any party aggrieved by a final order:or decree- passed in any suit,

] appiiealion or proceeding specified in column 3 of the Third Schedule, may prefer a

first appeal to the court or ofﬁcer specified agamst itin column 5, where such order or
decree was  passed by a court or officer speclﬁed against it in colurnn 4 thercof

(2) A first appeal shall also lie agamst ah order of the nature specified-
(a) in section 47 of the Code of le Procedure 1908 or
(b).in section 104 of the said Co_de, g‘r
(c) in Order 43 Rule 1 of the First Schedule to the said Code.

(3) The period of limitation for filing a first appeal under this section shall be
- thirty days from the date of the order or decree ap‘pealed against.

208. (1) Where in any suil, appl:catmn or proceeding speelﬁed in column 3 of
-the Third Schedule, any final order or decree is passed in any first appeal filed under
section 207, and any party to siuch appeal is aggrieved by it, such party may prefer a
second appeal to the court. spec:ﬁed against'it in column 6.

" (2)-The appellate court shall not entertain a second appeal unless it is satisfied

that the case involves a substantial qucsnon of law.

- (3} The penod of hmuaucm for fihng a second appeal under this secnon shall
bé ninety days from the date of the order or decree appealed against.

_ 209. Notwithstanding anything contaified in secnons 207 and 208 no appeal -
shall lie against any order or decree- .

(a) made under Chapter V of this Code

(b) granting or rejecting an apphcqnon for condonation of delay under .

section 5 of the Limitation Act, 1963;
(c) rejecting ari application for review;
(d) grantmg or. rejcctmg an applitation for stay;
{e) remandmg the case to any Subordmate court ; o1

() where such order or decree is of an interim nature.
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210. The Board or the Commissioner may call for the record of any suit or ,
proceeding decided by any subordinate revenue court in which no appeal lies, or where
an appeal lies but has not been preferred, for the purpose of satisfying itself or himself
as to the legality or propnety of any order passed in such suit or proceeding; and if
such subordmate court appears to have- '

{a} exercised a jurisdiction not vested in it by 1aw; or
(b} failed to exercise a jurisdiction so-vested ; or
(c) acted in the exercise of such jurisdiction illegally or with material
irregularity ;
the Board, or the Commissioner, as the case may be, may pass such order in
the case as it or he thinks fit. ’

(2) If an application under this section has been moved by any perso-n cither
to the Board or to the Commisgioner, no further application by the same person-shall
be entertained by the other of thém.

(3) No application under this section shall be entertained after the: expiry of
a period of thirty days from the date of the order sought to be rewsed or from the date
of commencement of this Code, whichever is later.

211. (1) The Board may, of its own motion or on the application of any

" party interested, review any order passed by itself and pass such orders in reference

thereto as it thinks fit.

(2) No order shall be reviewed under sub-section (1), except on the
following grounds-

(a) discovery of any new and important matter or evidence;
b) so—me mistake or error appdrent on the face of record;
(c) any other s_uﬂ'l.ciem.reason.

(3) Orders passed on review shall not be reviewed.

212. (1) Where it appears to the Board that it will be expedient for the ends of

.justice to do so, it may direct that any case be transferred from one revenue officer.to

another revenue officer of an equal or superior rank in same district or any other

district.

{2) The Commissioner, the Collector or the Sub-Divisional Officer may make
over any case, or class Of cases arising under the provisions of this Code or any other

. enactment for the time being in force, for decision from his own file to any revenue

officer subordinate to him and competent to ‘decide such case or class of cases, or may
withdraw any case or class of cases from any such revenue officer and may deal with
such case or class of case himself or refer the same for disposal to any other revenue
ofﬁcer competent to decide such case or class of cases.

213. SUbJﬁC( to the provisions of this Code or the rules made there under the
State Government shall be made a party to_any suit instituted by or agamst the Gram
Sabha or local authority under this Code.

214. Unless other wise expressly provided‘ by or under this Code. the
provisions of the Code of Civil Procedure, 1908 and the Limitation Act, 1963 shall
apply to every suit, application or proceedings under this Code.

215. No order passed by a revenue officer shall be reversed or altered in
appeal ‘or revision on account merely of any error, omission or irregularity in the
summons, notice, proclamation, wairant or order or other proceedings before or during
any inquiry or other proccedings under this Code. unless such error, omission or |
irregularity has in fact occasioned a failure of justice. '
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216. Any potice or other document required or authorised 10 be served under“.

this Code may be served either,-
{a) by dehvering it 10 person on whom it is to be served or

(b) by registered post- addressed to that person at his usual or last
known place of abode; or

(¢) in case of an mcorporated company or body, by dehvenng it or -
sending it by registered post addressed to the secretary or other principal -

functionary of the company or body at its principal office: or

(d) in any other manner laid down in the Code of Civil Procedure, 1908
for service of summons.

217. Nowwithstanding anything contained in the provisions of this Code the

Board or any other revenue court shall have no jurisdiction in respect of a matter

- which involves a question as to the validity of the provisions of this Code or any other
law for the time being in force or any rule or notification made or issued there under.

‘CHAPTER XIV
Miscellaneous

218. The Sate Government may by notification, exempt any land owned by it
or by the Central Government or by any local authomy from.the application of ali or
any of the provmom of this Code, and may llkewme cancel or modlfy any such
notification. ‘ ‘

219 "the Staie Government may. by notification, delegate to the Board or any
other officer or aulhoriw subordinate (o it 51w"of the powers conferred on it by this
Code, other than the power to make rules. to be exercised ‘\Ub_]CCI to such restmuons
and conditions as may be specified in the nonhcanon

220. Subject to such condmons or restrictions that may be prescribed, any
officer appomted under this Code may enter at any time upon any land with such
public servants as he considers necessary, for carrying out any of his duties under. this
-Code or any other law for the ume being.in force.

221 All documems statcments ‘records and reglsters prepared or mamtamed
under this Code or the rules framed there under shall be open to inspection during such
hours and subject to such conditions and on payment of such fees as may be
prescribed. and any person shall on paymem of the prescrlbed fee, be entitled to obtain
the certified copy of such documem or any portion of any such documem statement
record or register. ’

222. For the ﬁurposes of comptiting the area fixed under any of the provisions
of this Code. one and a half hectares of Jand shall count as one hectare in the following
areas :- ' :

(a) Jhandi division;

{b) trans-Jamuna pomons of Allahabad Etawah, Agra and Mathura
_dastricts:

{¢) District Sonbhadra;

(d) Tappa Upraudh and Tappa Chaurasi Balai {(Pahar) of tehsil Sadar n
district erzapur and

(e) Pargana Sakteshgarh and the wllages mentioned in the Fourth -

Schedule in hilly pams of pargamas Ahraura and Bhagwat of tehsd Chunar of
Mirzaour district.
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recoverable by the State Government, a Gram Sabha or other local authority under
this Code or any other law for the time being in force may, Without prejudice to any
other.mode of recovery, be realised as if it were an arrear of land revenue.

224. (1) Where any revenue officer considers. it necessary for the
enforcement of the provisions of this Code, it may call upon any tenure holder or
any person in possession of any land to fumish within such time as may be
specified. a statemen containing the nature and extent of his interest in the land held
or possessed by him as well as by members of his family.

- (2) The tenure holder or other persen referred to in sub-section (1) may
also be called upon to disclose the name and address of ‘any gther person possessing
any interest in such land including the nature and extent of such imeresz

275 (1) No officer or servant of thc State Govemmem shall be liable in
any civil or r'rtmma] proceedmg in respect of any act done or purpomng to be done
under this Code or any rules made there under, if the act was done in good faith and
in the course of exccution of the duties of the discharge of functions imposed by or

“under this Code.

{2) No suit or other proceeding shall lie against the State Government for .
any damage caused. or likely to be caused or any-injury suffered or likely to be
suffered by virtue of any provisions of this Code or by anything in good faith done
or intended 1o be done in pursuance of the provisions of this Code or any rules made
there under:

CHAPTER- XV
Penalties |
226. (1} Any person who,-

(a) encroaches upon or causes any obstruction to the use ‘of any
public road (including chak road), path or commor:land of a village; or

-(b) fails to comply with any order or direction made by the Sub‘
Dwmonal Ofﬁcer under- sub-section (1) of section'23; or

(c) fails to comply with any order or direction made by the Tahsildar
under section 25 or section 26, or

(d) fails to comply with any order made under section 42 or section 48

shall be liable to"a fine which-in a case referred to in clause (a) shall not be
less than five hundred rupecs and not exceed two thousand rupecs and mn any other
case shall not be less than one hundred rupees and not exceed five hundred rupees.

(2) Every person referred to in sub-section (1) may' be requjred by the Sub-
Divisional Officer or the Tahsildar, as the case may be 1o execute a personal bond
for such sum not exceeding five thousand rupees as the officer concerned may dwm
fit for abstaining from the repetition of such act or failure.

227. (1) lf any person wsllfully destroys or m_}UI’CS or wuhout lawful
authority removes any boundary marks lawfully crectcd undcr Chaplcr IV or under
any other law for the time bcmg in force he may be ordered by the Tahsﬂdar 10 pay
such amount not exceeding one hundred rupees for each mark ‘so destroyed injured
or removed, as may in the option of the Tahsildar be nccessary to defray the expense

of restoring the same and of re‘wardmg the informant, if any,

A2) The recovery of damaees under sub-section ( l) shall not debar
prosecution for any offencc under tpe lndnan Penal- Code in respect-of such
destruction, mJury or removal
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228 (1) Every person who cuts, removes or otherwise appropriates any tree or
any portion thercof which is the property of the State Govemment or any local
authority or a2 Gram Sabha, without any authority there for shali be liable to pay the
. value there of, which shall bc recoverable from him in addmon to any penalty to which
- he may be liable under thé prows:ons of this Code for the occupanon of the land or
otherwise. and notwnhStandmg any crirhinal- proceedings which may bc instituted

against. hlm in respect of such cultmg removal or appropriation.

(2) The Collector inay, at any time, direct the conﬁscauon of any tree or ~

ponion thereof referred to in sub-section ()
229. Every person who:- '
| (a) fails'to furnish any statement or information lawfully required under
the provisions of this Code; or
: (b) furmshes any stalemcm or mformanon whlch is false and which he
has reasons to beheve to be false or

(c) obstructs the Collcclor or any Olher revenue ofﬁcer or Gram Sabha in
takmg possession of any land in accordance with the provisions of this Code
or

(d) obstructs ‘any ofﬁcer or pubhc servani in doing any of the acts
specified i in section 220. :

shall on convmuon be hable to lmpnsonmem whlch may exlent to two years
or with fine or with both. :

CHAPTER- XV1
Repeal and savmgs
730 {1) The enactments specified in the First Schedule are hereby repeaied

@y Notwithstanding anything contained 1n-sub-section (1), the repeal of
such enctments shall not affect-

(a) the continuance m force of any such enactment in the State of
Unaranchal

(b) the previous Qperauon oi any such enactment or anything duly done
or suffered there under or

(c) any - olher enactmcm in which such enactment has.been applicd,
iqcorporated or refe:rrcd lo:.or

i (d) the vahduy invalidity. effect or consequences of anything already
done or suffered, or any right, title or obllcauon or liability alreadv acquired
acérued or mcurred (mcludmg m pamcular the vesting in tile State of all
estates and the cesqanon of all nghm mlc and interest of all the' uucrmedmnes
therein. or any remedy or proceedmg in reapcct thu‘eol or any releasc, or
discharge of or from any debt penalfy. obligation. hablhw claim or demand.
or any indemmnity already’ Lram:,d or the proof of anv past uu or lhm" or

{¢) any pnnuple or rule of law or established junsdlcnon form or
course of p!eadm;, pracncc or procedure or existing ubagu custom privilege.
restncnon exempt:on ofﬁce or appomtment

Prowded that anythmg done or any. acuon lakcn (mcludmg any rules;
manuals, acsessmcnts aPpoxmmems anc! transfers madc, nouf' cauons summonscs

S ]

'nouccs wan'ams proclam udns lssued powers confcrrcd leases granted boundary

marks fixed. records of | ng is and othcr records prcpared or mamtamed nght': acquxred :

‘ot liabilities mcurred) under any such enactmcm shail, m 50 far as “they are not

inconsistent with the’ prowsmns of this Code be dcemcd io have bccn done or taken

-"under the- corres-pondmg provisions of ; -this Code d. shall continue 1o be in force
- accordingly. unless and until they are superqeded"by dnything donc or action taken
under this Code.
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231. (1) Save as otherwise expressly provided in this Code, all cases
pending before the State Government or any revenue court immediately before the
commencement of this Code. whether in appeal, rews:on review or otherwise, shal)

* be decided in accordance with the provisions of the appropriate law, which would

have been applicable to them had this Code not been passed.

(2) All cases pending in any civil court immediately before the,
commencement of this Code which would under this Code be exclusively triable by
a revenue court; shall be disposed of by such civil court accordmg to the law f in
force prior to the date of such commencement.

_ 232. (1} The State Goveérnment may, for the purposes of removing any
difficulty, panicularly in-relation to the transition from the provisions of the
enactments repealed by this Code to the provisions of this Code, by a notitied order,
direct that the provisions of this Code shall during such period as may be Specified
in the order, have effect subject 10 _such adapations,” ‘whether by way of
modtﬁcauon addmon or omission as it may deem necessary or expedient:

Pr0v1ded that no such order qhall be made aﬁcr two years from‘the date of
commencement of this Code. .

(2) Every order made under sub-section (1) shall be laid before both the
Houses of the State Legislature, as soon as may be after it is made.

(3) No order made under sub-section(l) shall be called in question in any
court on the ground that no difficulty as is referred to in that sub-section existed or
was required to be removed. :

233 (1) The State Government may by notification make rules for carTying
out the purposes of this Code. '

(2) With out prejudice to ihe gcneralny of the foregomg power, such rules
may also prowde for-

(i) The terms and condmons of service of the Chairman and other
members of the Board;

(ii} Regulating the distribution of business of the Board ancl makmg
territorial division of its JUI’lSdlCthn .

{iii) Guide lines for alteration, abolition or creation of revenue areas;

(iv) The procedure for demarcation of boundaries, the spemﬁcanon
construction and maintenance of boundary marks, levy and recovery of
cost thereof: . -

(v) The procedure of preparation and mamtcname of maps.
documents, statements, records and registers under this Code, procedure
for their inspection and supply of certified copies or extracts thereof;

(vi). The procedure for submission of rcporis abbut succession and
transfer, by the registering authority to the Tahsildar apd for revision of
villdge records, including proceedings for mutation and correction of
village rec_lords;

‘(vii) The procedure for preparation, supply and maintenance of Kisan
Bahi and matters connected therewith, including fees 1o be charged
therelorc

(vm) The. procedure regardmg plantation -of trees on the sides of
pubhc roads, paths or canals, and determination of disputes regarding trees
ifi ‘abadi and unoccupied land

(ix) The protection, preservauon and chsposal of properties belonging
to or vested in the State Government, Gram Sabha or other local authority,
including detennination of compensation for damages mxsappropnauon or
wrongful occupation there of;
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(x) The principles for assessment of land revenue, mcludmg its variation,
remission, suspension, and apportionment;

(xi) The procedure for collection of land revenue and other public
moneys, and the matters connected with the execution of-various, processes
there for, including the fixation of costs and collection charges;

(xii) The procedure regarding fixation and commutation of rent, including
circumstances in which the arrears of rent could be written off;

(xiii} The procedure for appointment of legal practitioners in litigation

relating to a Gram Sabha or a Bhumi Prabandhak Samm and the terms and.

conditions of such appointment;

" (xiv) The procedure relating to the conduct and prosecution of suits,
appeals and other proceedings, including the procedure of conductmg various
inquiries under the provisions of this Code; - ‘

{xv) The procedure for granting lease by the Collector; cancellation of
such lease and eviction of unauthorised occupants from the land belongmg to
the State Government, Gram Sabha and local authority; -

(xvi) The procedure regarding allotment of land entrusted to the Gram
Sabha, restoration of possession to the allottee and cancellation of such
allotment;

(xvii) The duties of any ofﬁcer authority havmg _qunsdlctlon under this
Code and the procedure to be followed by him;

{xvii) Imposition of limits of time with in which.any act specified under
this Code has to be performed;

(xix) The fees to be paid in respect of suits, appeals apphcanons and
other procéedings under this Code;

3 (xx) The regulation of ﬁshmg in rivers, lakes, ponds and tanks entrusted
‘to a Gram Sabha or other !ocal authority;

(xxr) The regulation of pasture lands, crematmn or burial grounds and ‘

catchmg, huntmg and shooting of animals and birds in villages;

(xxii) Any other matter for which rules are required to be or inay be, made
under this Code.

(3) The rules and orders made by the State Government or the Board before the
commencement of this Code, under any of the enactments repealed and in force on the
date of such commencement, shall, except to the extent of inconsisténcy with the
provisions thereof, continue be in force, until they are rescmded a]tered or substlmted in
accordance with the provisions of thls Code,

(4) It shall be lawful for the State Government in makmg niles under this
section, to prescribe that any person committing a breach of the same shall in addition to
any other consequences that would ensue from such breach, be punishable with such fine
not exceeding one thousand rupees as the officer or aulhorrty specrﬁed for the purpose
may deem fit to impose.

©234.(1) Subject to the provisions of this Code and the rules made there under,
the Board may, with the previous approva] of the State Gmfemmem make regulations—

(a) governing the procedure of the revenue courts-and the revenie
officers in respect of suits, applications and proceedmgs under this Code; .

(by containing directions for the preparatlon mamtenance and superv1sron
of land records and matters connected therewith;
{c) prescribing: the duties of Tehsildars and. Nalb Tehsildars and
regulating their posting, transfers and their appointment in temporary vacancies.
(2) All regulations made in accordance with sub-section (1j shall have the force
of law. .

(3) The Revenue Court Manual and the Land Records Manual in force on the
date of commencement of this Code, shall gontinue to remain in force unul amended
rescinded or replaced by any regulations made under IhlS section.

Regulations
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FIRST SCHEDULE"
(Seé Sections 2 and 230)
 LIST-A
Enactments of general application

Serial _ Name of the enactments repealed
No. -
I L 2

1. The United Provinces Revenue Ofﬁcers Regulation, 1803

2. The Bcngal Indngo Contracts Regulatlon 1823 (Bcngal Regulauon No 6 of 1823)

3. The Bengal Indigo Contracts Regulation Act 1830 (Bengal Regulation No.5 of 1830)
F

£

‘ﬁie-BengaLLand Revenue (Settlement and Deputy. Collectors) Regulation, 1833 (Bengal Regulation
No.9 of 1833) .

The Bengal Indigo Contracts Act, 1836 (ActNo. 10 of ]836)

The Bundelkhand Ahenatmn of Land Act 1903 (Act No 2of 1903)

Benares Family Domams Act, 1904 (Act No. iii of 1904) -

Uttar Pradesh Merged States (Application of Law) Act,. 1950°(Aét No.8 of 1950)-

. Dudhi Robexjtsganj (Distriot_Mirzépur),_Agr_iculturists Debts Relief Act, 1.9‘5] (UP. Act 32 0f 1931
10. The United Provinces Land Reverue Act, 1901 ' '
11. The Pargana of Ka.sw_ar Raja Act, 1911
12. The Pargana of Kaswar Raja Act, 1915-

13, The Gorakhpur Goraits Act, 1919

14. The United Provinces Board of Revenue Act, 1922

15. The U.P. Abatement of Rent Suits Act 1938

16 The U.P. Hmdu Women's Right to Property (Extension to Agricultural Lands) Act. 1942
17. The U.P. anlagc Abadi Act 1947

18. The U.P. Agncultural Temmts (Acqms:tmn of Privileges) Act 1949

19. The Uttar Pradesh Zamindari Abolmon and Land Reforms Act, 1950

20. The Rampur Stay of Ejectment Suxts and Proceeding Act, 1951

21. The U.P. Commutation of Rept {Regulation of Proceedmgs) Act, 1952
22. The U.P. Stay of Suits and Proceedings (Mirzapur) Act, 1952
23. The Uttar Pradesh Land Reforms (Supplementary) Act, 1952
24. The Rampur Thekedari and Pattedari.Aﬁolit-ion Act, 1953
25, The Uttar Pradesh Urban Areas Zamindari Abolition and Land Reforms Act, 1956
26. Thé Uttar Pradesh Land Reforms (Evacuée Land) Act, 1957

'27. The Uttar Pradesh Government Estates Thekedari Aboiition Act, 1958
28. Thc U.P. Rccovery of Government Dues (Acquued Estates and Detemuned Leases) Act, 1960

29, The U.P. Malguzari Tatha Lagan Par Apatik Adhibhar Adhiniyam,.1965 :

30. The Uttar Pradesh Board.of Rcvenuc (Regulation of Procedure) Act, 1966

31, The Uttar Pradesh Government Estates Thekedari Abolition (Re-enactment and Validaiian) Act, 1970

32. The Uttar Pradesh Land Tenures (Regulation of transfer) (Re-enactment and Validation) Act, 1972 , '

Lom o
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LIST-B
Enactments having special reference fo terrifories
. now comprised in the State of Uttaranchal
Almora Honorary Assistant Collector's Decrees, and Orders Validating Act, 1938

) Ja'uns_ar Bawar Security of Tenure and Land Records-Act, 1952

Kumaun Agricultural Lands(Miscellancous Provision} Act, 1954

Jaunsar-Bawar Pargana (District Dehradun)- Revenue Officials (Special Pc::wers) Act,1‘95-8
Jaunsar Bawar Zamindari Abolition and Land Reforms Act, 1956

Kumaun and Uttarakhand Zamindari Abolution and Land Reform Act, 1960

Kumaun and Garhwal Water (Collection, Retention and Distribution) Acé, 1975

SECOND SCHEDULE
[See Sections 206 (2) (2)]

Matters exciuded from the jurisdiction of the Civil Court

. Any question regarding the.demarcation of boundaries of fixing of boundary marks.

Any claim to quq'stion a decision determining abadi made by the Collector.

3. Any claim 1o have any -entry made in any revenue records or to have any such entry omiited,

amended or substituted.

4. Any question regarding the assessment, remission or suspension of land revenue or rent

10.

11

12.
13.

4.
15.
16.

Any claim connected with or arising out of’ the collection by the state Goverrunef:t or thé
enforcement by such Government of any process for the recovery of land revenue or any sum
recoverable as an arrear of land revenue under this Code or any othcr faw for the time being
in force.

Any claim against the vesting of any property in the Swte Govcrnment Gram Sabha or other local
authority under this Code. .

Any question relating to the Jevy or lmposmon of a fine, cost, cxpense charge, pcnalty or
compensation under this Code. ) ) . . .

Any question regarding re-msmtemem of a bhumidhar or asami wrongfully ejected or
dlsposscssed from any land.

Any claim to compel the performance of any duiy imposed by this Code on any revénue officer
appointed under this Code. ’

Any question, relating to division, creation amalgamation, 'abolition or re-adjustmenl. of revenue.
areas and Lekhpal's circles under Chapter I

Any question relating to the allotment of land referred to in section 65 or section 130 or
cancellation of such allotment.

Any claim to question a direction issued by the Collector under section 72.

Any claim to question the de!ivefy of possession over any land and part thereof referred to ir .
section 129, or the eviction of any person under section 139 or section 204.

Any claim to question the validity of any order made by the State'Govemmem under Chapter X1,

Any claim regarding possession over any fand.

Any claim to establish the rights ¢f a co-tenure-holder in respcci of any land.
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THIRD SCHEDULE -

{See Sections 206, 207 and 208)

| Section Description of suit application “Court or Officer First Appeal Second
| or proceedings of original . Appeali
jurisdiction
g |
1 2 3 4 - 5
24 Boundary and boundary marks Sub-Divisional Commissioner -
: Officer ]
35 Mutation cases Tehsildar Sub-Divisional Commissioner
Officer,

54,56,57 Disputes relating to trees Collector 1 Commissioner _ -

67 Eviction of illegal occupier from | Sub-Divisional * | Commissiener -
land of Gram Sabha Officer '

82(2)(c) = | Suit for ejectment by a Sub-Divisional Commissioner Board
bumidhar against the person‘in | Officer ' :

7 possession of -any land on the
L basis of a contract or lease .

85(1) Suit for ejectment by Gram | Do Do ‘Do
Sabha against a bhumidhar with '
non-transferable rights

| 85(2) Suit for ejectment by a land | Do Do Do
) holder against an asami :

96(2) Suit for partition by a disabled | Do 1 Do - Do
co-sharer -

116 Suit for division of a holding Do Do Do

131(1) Suit for ejectment of an asami Do Do - Do .

131(4) Suit for recovery of arrears or | Tahsildar Collecior Nil .
rent against an asami . ‘ .

133 Suit for injunction, | Tahsildar Collector Nil
compensation etc. ' o

134 Suit for ejectment against’ a S_ub-Divisional Commissioner Board
person occupying land without | Officer ' o
title or for damages or for both ]

137(1) Suit  for possession, | Do Do Do
compensation Or injunction . .

139(1) Application for fixation of rent Tahsiidar Sub-Divisional Nil

- . Officer
141(1) Application for. commutation of | Sub-Divisional 1. Collector Nil
) rent . ) Officer _ .

144 Suit  for  declaration by | Do Commissioner | Board
bhurnidhar or asami aat

145 Suit for declaration by Gram .Do Do Do

: Sabha _ .

151(1) Suit by a Government lessee for [ Do Do Do
ejectment or for damages or
both . :

NOTE- The suits appearing in the entries relating‘section 82(2) (c) to section 131 (1) sections, 134,
137(1) and section 139(1) to Section 151{1) may be heard and decided also by any Assistant Collector,
First Class (other than the ‘Sub-Di_visional Officer) 0 whom the case may be transferred by general or
special order of the Collector. '

660 RPH-Vidhaike-Paye 63 (eng) _Date 2



1. Amdih

2. Bag}mr
3. Baghri

4, Ban'!iar'a
5.
6
7
8
9

Bat,‘

. Bh«"iwanipur
. Dhotwa -

. thurahi _

. Kh'amal}u;ia

10. li(han Arzampur

1]
2
3

660 RE21-Vidhaika.Pace 63 {eng) Dot 2

I

Ban Imlis
J‘argal Mahal
|

Semra Barho

mem 121?@31 2012

FOURTH SCHEDULE
(See Section 222) -
List-"A"
List of villages of Pargana Ahraura

11. Kutlupur .

12. Lohra

13. Maddhupur

14. Majhui

15. Mubarakpur

16. Magnar Haraiya
17. Pavahi

18. Sukrut

19. Takia

List-"B"
List of villages of Pargana Bhagwat
4. Nitha
5. Rampur Barho
6. Sonbarsa

STATEMENT OF OBJECTS AND REASONS

: ‘ﬁoWo‘q\oﬁTwK’oﬁTO 660 m(ﬁgo)—ib12—(3034)—599.m—‘(m/ &/ EEE) |
HroTHogofto-Totto 70 WMo fETA—~2012—(3036)--500 HRITI~(FFegex /€1 / FHE} |

At present as many as 39 Acts relatmg to revenue law are enforced in the State of Uttar Pradesh.
Out of these Acts, Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950 and U.P. Land Revenue
Act 1901 are the :mportam Acts. Several enactments were enacted during the Briush regime. Most of the
- provisions of those have become absolete, Some of the provisions of those enactments are inconsistent with
each other. On account of differént provisions in different enactments relating to revenue law, the revenue
litigations have considerably increased. Consequently the revenue cases are pending for disposal for a very
long period. Under these circumstances it has become. necessary to consolidate with modifications of
rehvem provisions of all these enactments into single enactment. ll has, therefore, been decided to provide
for consolidating and amending the laws relating to land- tenures and land revenue in the State and for
matters connected therewith and incidental thereto. The U. P Revenue Code Bill, 2006 has, therefore been
prepared t6 fulfil the above mentioned requirements. :

The Uttar Pradesh Rev%nue Code Bill, 2006, is introduced accordmgly

By order,
S K. PANDEY.
Pramukh Sachiv.
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No. 369 (2)/LXXIX-V-1-16-1 (ka) 1-2016
Dated Lucknow, March 11,2016

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh,
Rajaswa Samhita (Sanshodhan) Adhiniyam, 2016 (Uttar Pradesh Adhiniyam Sankhya 4 of 2016) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on March 11, 2016 -

THE UTTAR PRADESH REVENUE CODE (AMENDMENT) ACT, 2016
[U. P. Act No. 4 of 2016]
(As passed by the Uttar Pradesh Legislature)
AN
ACT
to amiend the Uttar Pradesh Revenue Code, 2006.
IT IS HEREBY enacted in the Sixty-Seventh Year of the Republic of India as follows:—

1. (1) This Act may be called the Uttar Pradesh Revenue Code (Amendment) Short title and
Act, 2016. commencement

(2) It shall be deemed to have come into force on December, 16, 2015.
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General amendment in
U.P. Act no.8 of 2012

Amendment of

section |

Amendment of

section 3

Amendment ©!
section 4

2. In the Uttar Pradesh Revenue Code, 2006, hereinafter referred to as the

said Code-

(a)for the words “Gram Sabha” wherever occurring including
headings, long title, preamble, marginal headings, schedules, except in
sections 4, 64, 68, 72 and 126, the words “Gram Panchayat™ shall be
substituted,

(b)for the words “Gram Fund”, wherever occurrmg the words “Gaon
Fund™ shall be substituted.

(¢)in Hindi version, for the word “fST@T ‘or the word “fiel” or the
word “fTell”, wherever occurring, the word * R or Ry or “Ryrati,
shall respectively be substituted,

(d)in Hindi version, for the word “Tifg"" wherever occurring, the word
"M "shall be substituted; and

(e)in Hindi version, for the word *‘dT®IGR" or the word “FHTATER”

or the word “g®RIER", wherever occurring, the word “fIsFAl" shall be
substituted.

3. In section 1 of the said Code,in Hindi version, in sub-section (3), for the

word @Y 'the word "“&Y""shall be substituted.

4. In section 3 of the said Code, in Hindi version, in sub-section (3), for the

words “SUTRYT URad the words “SU=aRYT 4T GRac shall be substituted.

5. In section 4 of the said Code- '
(a) in Hindi vession, in clause (8), in sub-clause (b), for the words

“fFAY Porgey” the word “Beidex’” shall be substi- ted;

(b) in Hindi version, in clause (13), in sub-clause (4), for the word
and punctuation mark oI the words and punctuation mark “fafor;
3R" and in sub-clause (v) thereof, for the word “JFH™" the word

g'r'ff?'fﬂf“T' shall be substituted,

(c) in clause (16), for the words “Assistant Collectors, Settlement
Officers, Assistant Settlement Officers, Record Officers, Assistant Record
Officers, Tahsildar and Naib Tahsildar;” the words “Chief Revenue
Officers, Assistant Collectors, Settlement Officers, Assistant Settlement
Officers, Record Officers, Assistant Record Officers, Tahsildars, Tahsildars
(Judicial) and Naib Tahsildars;” shall be substituted,

(d) for clause (17), the following clause shall be substituted,
namely :-

“(17) Revenue Officer” means the Commissioner, an Additional
Commissioner, the Collector, an Additional Collector, the Chief Revenue
Officer, the Sub-Divisional Officer, an Assistant Collector, the Settlement
Officer, an Assistan: Settlement Officer, (he Record Officer, an Assistant
Record Officer, the Tahsildar, the Tahsildar (Judicial), the Naib Tahsildar
and the Revenue Inspcctor.”

(e) in Hindi version, in clause (19), for the words "€ Rgur gorelY”
the words = RIguT UUITeAl 'shall be substituted,

(f) in Hindi version, in clause (20). for the word and punctuation
mark “@¥ | the word and punctuation mark “@x;" shall be substituted;

(g) in Hindi version, in clause (21), for the word and punctuation
mark "2 1" the word and punctuation mark "2 ;" shall be substituted;

(h) in clause (22), for the words “Gaon Fund” and “GramSabha”the
words “Gaon Fund”, “GramSabha” and “Gram Panchayat”and for the
punctuation mark *."the punctuation mark *;’ shall be substituted,

(i) after clause (72), the following clauses shall be inserted, namely:-
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“(23) ‘agricultural year’ means an year which begins from first day of July
and ends on thirtieth day of June of a calendar year. It is also characterised as ‘fasli
year’;
(24) ‘intermediary’ with reference to any estate means a proprietor, under-
proprietor, sub-proprietor, thekedar, permanent lessee in Avadh and permanent tenure-
holder of such estate or part thereof;
(25) ‘lease’ in relation to mines and minerals shall include a sub-lease, a
prospecting lease and an agreement to lease or sublet, and ‘lessee’ shall be construed
accordingly;
(26) ‘decree’ shall have the meaning assigned to it in section 2 of the Code of
Civil Procedure, 1908 (Act no.V of 1908);
(27) ‘State Government’ means the State Government of Uttar Pradesh;
(28) ‘Central Government’ shall have the meaning assigned to it in section 3’
of the General Clauses Act, 1897 (Act no.X of 1897);
(29) ‘Minjumla number’ means a shajra number denoting a component part
of a field which has theoretically been partitioned but physically has not been
partitioned.”
6. In section 5 of the said Code, for the words “the State shall be divided into ~Amendment of
revenue areas comprising divisions which may consist of one or more districts, and section 5
each district may consist of one or more Tahsils and each Tahsil may consist of one or
more pargana, and each pargana may consist of two or more villages.” the words “the
State shall be divided into revenue areas comprising of divisions which may consist of
two or more districts, and each district may consist of two or more Tahsils and each
Tahsil may consist of one or more parganas, and each pargana may consist of two or
more villages.” shall be substituted.
7. In section 6 of the said Code, in Hindi version,- Amendment of
(a) in sub-section (1), at the end of clause (three), for the punctuation S°¢t" 6
mark ;" the punctuation mark” | shall be substituted;
(b) in sub-section (3), for the words “fiegs & W the words
“FleTd & AT shall be substituted.
8. In section 7 of the said Code- Amendment of
(a) sub-section (2) shall be omitted. section 7
(b) in sub-section (3),-
, (i) in Hindi version, in clause (a), for the words and punctuation
mark o9 % 5 wEw a1 Ug gRer fear € o agad @ U W
fe=1 S0t @1 7 ®Y|" the words and punctuation mark “S/e @@ &
IEY AT B U A YA SN BT 99 gRor T far 8 “shall be
substituted;
(ii) in clause (b), for the words ‘unless he has been a revenue
officer’ the words ‘unless he has held an office not below the rank of a
Collector’ shall be substituted;
(c) in Hindi version, in sub-section (4), for the words “~g1fd® HRIR"
the words "“=aTfI% BT shall be substituted.
9. In section 8 of the said Code in sub-section (1), for clause (a), the following Amendment of
clause shall be substituted, namely :- ) section 8
“(a) in all matters relating to disposal of cases, appeals or revisions; and”
10. Insection 10 of the said Code, in Hindi version,- Amendment of
section 10

(a) in sub-section (2), for the words “faifoTa 81 the words “fawfora
1" shall be substituted;

(b) in sub-section (3), for the words "“H9Sd WI3" the words “@vE 3"
shall be substituted.

Q0R RPH Raiaswa Sanhita Fno
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Amendment of

section 11

Amendment of
section 12

Amendment of
section 13

11. In section 11 of the said Code-

() in sub-section (1), for the words “being in force.”the words “being
in force, and shall exercise authority over all the revenue officers in his
division.” shall be substituted;

(b)in Hindi version, for sub-section (2), the following sub-section
shall be substituted, namely-
“(2) I PR TH I SEN AfE wvedl ¥ tH a1 Suw S

R Irgat A P o wwd 21

(c) after sub-section (4), the following sub-section shall be inserted,
namely :-

“(5) The State Government may, at the time of making the appointment or
at any time subsequent thereto, designate any Additional Commissioner, as
Additional Commissioner (Judicial), and any such Additional Commissioner
(Judicial) shall be allotted only judicial business. Such an Additional Commissioner
(Judicial) shall exercise such powers and discharge such duties of Commissioner in
such cases or classes of cases as the State Government, or in the absence of any
direction from the State Government, the Commissioner of the Division, may direct.”

12. In section 12 of the said Code, after sub-section (4), the following
sub-section shall be inserted, namely :-

“(5) The State Government may, at the time of making the appointment or
at any time subsequent thereto, designate any Additional Collector, as Additional
Collector (Judicial), and any such Additional Collector (Judicial) shall be allotted
only judicial business. Such an Additional Collector (Judicial) shall exercise such
powers and discharge such duties of Collector in such cases or classes of cases as the
State Government, or in the absence of any direction from the State Government, the
Collector of the District, may direct.”

13. In section 13 of the said Code-

(a) for sub-section (1), the following sub-section shall be substituted,
namely :-

“(1) The State Government may appoint in each district as many
persons as it thinks fit to be Assistant Collectors of the first or second class”

(b) for sub-section (2), the following sub-section shall be substituted,
namely :-

“(2) The State Government may place an Assistant Collector first
class in-charge of one or more sub-divisions of a district, and such an
officer shall be called the Assistant Collector first class in-charge of a sub-
division or a Sub-Divisional Officer.”

(c) in sub-section (4), for the words “Assistant Collector 'the words
" Assistant Collector first class’ shall be substituted,

(d) after sub-section (5), the following sub-section shall be inserted,
namely :-

"(6) The State Government may, at the time of making the appointment or
at any time subsequent thereto, designate any Assistant Collector first class, as Sub-
Divisional Officer (Judicial) for one or more tahsils, and any such
Sub-Divisional Officer (Judicial) shall be allotted only judicial business. Such a
Sub-Divisional Officer (Judicial) shall exercise such powers and discharge such
duties of a Sub-Divisional Officer in such cases or classes of cases as the State
Government, or in the absence of any direction from the State Government, the

Collector, may direct.”

998_RPH_Rajaswa Sanhita_Eng
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14. In section 16 of the said Code,in Hindi version, for the words "“fafaf{s
Y. ‘wherever occurring, the words fafAfés &, shall be substituted.
15. In section 18 of the said Code, for sub-section (2), the following
sub-sections shall be substituted and inserted, namely :-
“(2) If the officer or other person aforesaid does not comply as directed,

the Collector shall impose a penalty of two hundred and fifty rupees each day till
the direction is complied with, so however, total amount of such penalty shall not

exceed twenty five thousand rupees:
Provided that the officer or other person, as the case may be, shall be
given a reasonable opportunity of hearing before any penalty is imposed on him.

(3) Imposition of penalty under sub-section (2) shall not bar the
prosecution for any offence or recovery of money, papers and other government
property under any law for the time being in force.

16. In section 20 of the said Code, in Hindi version, in sub-section (1), for the
words “Hd TR the wordsHd T HEARIN and for the word "R the
word SR shall be substituted.

17. In section 22 of the said Code, in Hindi version, in sub-section (1), for the
words “oRIgUTe @ Bo®” the words S@UTel @ 7@ shall be substituted.

18. In section 24 of the said Code-

(a) in Hindi version, in sub-section (1), for the word "T—3RUT" the
word “FIURT” and for the words “Sifg gRT fRAftweg @) w@ar & the
words g gRT & AHA & shall be substituted; ‘

(b) in sub-section (3), for the words “six months'‘the words three
months” shall be substituted.,_

19. In section 25 of the said Code, in Hindi version, for the words “3raxTelf @&
FARTEHROT the words “3TaRIE} @Y &M and for the words U fARTERUT & ANTA "the
words “U% 3raRe} BT §€™ B AT shall be substituted.

20. In section 26 of the said Code, in Hindi version, for the words “UTd 941
the word “ITid’"* shall be substituted.

21. In section 27 of the said Code, for the punctuation mark ‘.’ the
punctuation mark ‘:* shall be substituted and thereafter the following proviso shall be
inserted, namely:-

“Provided that no application under this section shall be entertained after the
expiry of a period of thirty days from the date of the order sought to be revised.”

22. Section 30 of the said Code shall be re-numbered as sub-section (1) thereof
and after sub-section (1) as so re-numbered, the following sub-section shall be inserted,
namely :-

“(2) The minjumla number shall be divided physically in the manner
prescribed and revenue records including map and khasra shall be corrected
accordingly.”

23. (a) Section 31 of the said Code, shall be re-numbered as sub-section (1)
thereof;

(b) in sub-section (1), as so re-numbered,-

(i) in clause (b), for the words "respective interests” the words

“respective interests including shares” shall be substituted,

(ii) in Hindi version, in clause (b), for the words “s1f¥al ar ="
the words “TTfIc@ AT 91T, shall be substituted:

998_RPH_Rajaswa Sanhita_Eng
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(iii) in clause (d), for the words “State Government, Gram
Sabha”the words“State Government, Central Government, Gram
Panchayat” shall be substituted,
(c) after sub-section (1) as so re-numbered, the following sub-section
shall be inserted, namely :-

*(2) Shares of the co-tenureholders shall be determined in the manner
prescribed.”

Amendment of 24. In section 32 of the said Code-

1 7 . . . . - « 1
section 32 (a) in Hindi version, in sub-section (1), for the words “HA¥I

HHTER "the words “HAKT HIIERI shall be substituted;

(b) at the end of sub-section (1), for the punctuation mark “. the
punctuation mark™:” shall be substituted and thereafter the following
proviso shall be inserted, namely :-

“Provided that order for correction in map shall be passed by the Collector.”

Amendment of 25. In section 33 of the said Code-

section 33 (a) in sub-section (2), the clause (c) shall be re-numbered as sui)—

section (3) and in sub-section (3), as so re-numbered, for the words “under
clause (a) or (b)” the words “under clause (a) or (b) of sub-section (2)” shall
be substituted;

(b) the existing sub-section (3) shall be re-numbered  as
sub-section (4).

Amendment of 26. In section 34 of the said Code-

tion 34 . re 1 foee B o . ” ;
section (a) in Hindi version, in the marginal heading, for the word AW the

word “ATHAT ‘shall be substituted;

(b) the provision appearing before explanation shall be re-numbered as
sub-section (1) and in the explanation the words “or an exchange of holdings
or parts thereof * shall be omitted,

(c) in Hindi version, in the explaination to sub-section (1), for the
word “uRaR" the word “OTRATRS"* shall be substituted;

(d) after explanation to sub-section (1), the following sub-section shall
be inserted, namely :-

“(2) State Government may fix a scale of fees for getting entry
recorded in the record of rights on the basis of transfer. A fee in respect of
any such entry shall be payable by the person in whose favour the entry is to
be made.”

Amendment of 27. In section 35 of the said Code-

tion 35 4 o
R (a) in sub-section (1),-

(i) clause (b) shall be omitted,
(i) for clause (c), the following clause shall be substituted, namely :-

“(c) if the case is disputed, he shall decide the dispute and direct,
if necessary, the record of rights (khatauni) to be amended
accordingly.”

(b)  for sub-section (2), the following sub-section shall be
substituted, namely :-

“(2) Any person aggrieved by an order of the Tahsildar under sub-
section (1) may prefer an appeal to the Sub-Divisional Officer within a
period of thirty days from the date of such order.”
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28: In section 36 of the said Code, in Hindi version, in sub-section (1), for
the words 'INTREIGT FRIAT AT 8 T HOAT AT WHAT AT 2" the words
"G FIAT AT " shall be substituted.

29. In section 38 of the said Code-

(a) after sub-section (1) and before the Explanation, for sub-section (2), sub-
section (3) and sub-section (4), the following sub-sections shall be substituted
and inserted, namely :-

*(2) On receiving an application under sub-section (1) or on any error or

omission otherwise coming to his knowledge, the Tahsildar shall make such

inquiry as may appear to him to be necessary, and refer the case along with
his report to the Collector in the case of map correction and to the Sub-

Divisional Officer in matter of other correction.

(3) The case shall be decided by the Collector or the Sub-Divisional Officer,

as the case may be, after considering any objection filed and evidence

produced before him or before the Tahsildar.

(4) Any person aggrieved by an order of the Collector or the Sub-Divisional

Officer, as the case may be, under sub-section (3), may prefer an appeal to

the Commissioner within a period of thirty days from the date of such order,

and the decision of the Commissioner shall be final.

(5) Any forged or manipulated entry in the map, the khasra or the record of

rights (khatauni) may be expunged under this section.

(6) Notwithstanding anything contained in other provisions of this Code, the

Revenue Inspector may correct any undisputed error or omission in the

record of rights (khatauni) or khasra in such manner and after making such

inquiry, as may be prescribed.”

(b) in Hindi version, in the explanation, for the words “@4 &I R the words
"9 BT YUR" shall be substituted.

30. In section 39 of the said Code, for the words “sub-section (2) of
section 35 or sub-section (4) of section 38" the words "“sub-section (4) of section 38"
shall be substituted.

31. In section 40 of the said Code, for the words “in the village map field
book (Khasra) and record of right (Khatauni)' the words “in the record of rights
(Khatauni)* shall be substituted.

32. In section 41 of the said Code-

(a) in Hindi version, in sub-section (3), for the words “HE—@IGR] & &

T4 |"the words " FE—@WIERI BT € WA W 39 ford MAST &N |“shall

be substituted,

(b) in Hindi version, for sub-section (4), the following section shall be
substituted, namely-

()@ﬁmﬁmﬂaﬁa}m@wwﬁ%ﬁ%@waﬂﬁw
Seerar g, SR kT @ e

(c) in sub-section (6), the words “Only the original Kisan Bahi and not a

duplicate shall be produced by a tenure holder to such institution for the

purpose” shall be omitted;

(d) in Hindi version, in sub-section (7), for the words “f&=ll arg Iy =@ <
M &), araRa far & the words “fdt arg Ay =g oY @Y &1 9, s=Ra
farar 8" shall be substituted.

Q0% RPH Raiaswa Sanhita Fno
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section 43

Amendment of
section 44

Amendment of

section 45

Amendment of

section 46

Amendment of
section 47

Amendment of

section 48

Amendment of

section 49

33. In section 43 of the said Code-

(a) in Hindi version, in sub-section (1), for the words “3fWera fdareli ar
gderor fhamii‘the words “afierm fiFar am wamwr fhdrshall be
substituted,

(b) for sub-section (2), the following sub-section shall be substituted, namely :-
“(2) The State Government may, by notification in the gazette, order that a
survey operation or a record operation of abadi or village abadi or both shall
be made in the manner prescribed."”

(c) after sub-section (2), the following sub-section shall be inserted, namely :-
“(3) The State Government may, by a subsequent notification, amend or
cancel the notification issued under sub-section (1) or sub-section (2), or
declare the operation to be closed.”

34. In section 44 of the said Code-

(a) in Hindi version, in sub-section (1), for the words afyere feramer ar
deor T EFT Bl WNRI BN 3R S WEEd fieRg el W
frgea &Y wadl @ R a8 Sfaa |91 1 the words “3if¥era fosar o
Tderor frar ar ST #1 pwW) g 3R 9o HeETae Arfferd ey
frgaa @ |@a 8, e 98 Sfa @S| shall be substituted;

(b) in sub-section (2), for the words and figures''sub-section (1) of section 43"
the words and figures “sub-section (1) or sub-section (2) of section 43" shall
be substituted.

35. In section 45 of the said Code, in Hindi version, in the marginal heading,

for the words “3verg wderor f5AT” the words “3ifferg I Haeror fShar” shall be
substituted. ‘

36. In section 46 of the said Code, for the words “the record of rights
(khatauni)” the words “the record of rights (khatauni) or the record of abadi or
village abadi” shall be substituted.

37. In section 47 of the said Code, for the words“the field book (Khasra)
andthe record of rights (Khatauni)” the words “the field book (Khasra) and the
record of rights (Khatauni) or the record of abadi or village abadi, as the case may
be” shall be substituted.

38 In section 48 of the said Code, in Hindi version, for the words 41
feFg"" wherever occurring, the words T 7€} and for the words "l afk &=t
& W P B AT the words AT 3R & B ARl B WD R B
forg shall be substituted.

39. In section 49 of the said Code-

(a) in Hindi version,-

(i) in sub-section (2), for the words “TIfoTaT" the words “Ff¢Al" and for the

words “Yel 3R faalg &1 Soom@’ the words el 3R fIaral @

I’ shall be substituted,

(ii) for sub-section (5), the following sub-section shall be substituted,

namely:-

“(5) g9 TEHUICIER —

(@) <&l SUURT (3) 3R SUURT (4) B FTAR U UG B W,

q8f HeE YHORT B gAaTs DY B gEn; AR

(@) f5d o Rafy # W Sfg w37 & wead, R 98 araws wHg;

Yol BT GUR SN AR TN wHE SuRYd BN A uEer @ 4

FHsiT grr fare o7 fAuert &7 @R 9 WEEid @ AR UR e

i
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(b) in sub-section (8), for the words “may prefer an appeal to the Record
Officer in the manner prescribed” the words “may prefer an appeal within thirty days
from the date of such order to the Record Officer in the manner prescribed” shall be
substituted.

40. In section 52 of the said Code-

(a) the existing provision of section 52 shall be re-numbered as sub-section (1);

(b) in Hindi version, in sub-section (1), as so re-numbered, for the words “gnt
the words "8 shall be substituted;

(c) after sub-section (1), as so re-numbered, the following sub-section shall be
inserted, namely :-

“(2) The provisions of this Chapter shall, mutatis mutandis, apply to record

operation and survey operation of abadi or village abadi.”

41. In section 53 of the said Code, in Hindi version, for the words “SaeTRe
&1 WA the words “SUHTRA &1 TR shall be substituted.

42. In section 54 of the said Code, in Hindi version, for the words and
punctuation mark”“5TeT 3R WA, A" the words “STel 3R WA A" and in the
proviso, for the words aTd & el Ut wwfed wr fnfe <= et f5dl aafea &
FeER 39 WRar @ UR™ eF & e | doera g waifaa T8 wEs o |-
the words “fadll ama ¥, frell Wit wrafey R g9 WRTT @ uvw BF @ fRAle 4
8o uge, Rovm ) afm @ affer, wnfda 98 w99 ST shall be
substituted.

43. In section 55 of the said Code-

(a) in Hindi version, in sub-section (1), for the words “(faffraw= 3R fawma)”
the words “(fd@ra 3R fafF@w=)" shall be substituted;

(b) for sub-section (2), the following sub-se_:ction shall be substituted, namely :-

“(2) Every lessee of building or land, leased or deemed to have been leased
out by the State Government under any of the enactments repealed by this
Code, for the purposes connected with the working or extraction of any mine
or mineral, and operating on the date of commencement of this Code, shall,
subject to the terms and conditions of the lease aforesaid, continue to retain
possession thereof on payment of such rent as was in force on the date of
such commencement.” '

44. In section 56 of the said Code, in Hindi version,-
(a) in sub-section (1), for the words “VH @ufdd & AT T ST the
words U9 fdy &7 HHHAT SIQIT” shall be substituted;

(b) in sub-section (2), for the words ‘U fFAl ¥ HIad wT A T

THA SIE S Y A D GRS AR Gl B ARV BRI B the
words “UH AfITAl BT WA w9 W FES AW W QA A B e
3R HAIAl BT &R B 81 shall be substituted;

(¢) in sub-section (4), for the words and punctuation marks g&l 318 SITel, ST
T I Urgfad SodTe, TEI pel S 8 AT ARIMAT 8" the words and
punctuation marks “g&fl, $S, ST I WS ICE, el Hel S
8 a1 Afa & shall be substituted.

45. In section 57 of the said Code, in Hindi version,-

(a) in sub-section (1), for the words "FenRRefd &l dedleler a1
< wew oq Gerd a fed) wEme aifaasar @1 Ao the words
“gyRefd dEdfieleR 41 WEEE o WRed AT HEEE  AHgw
ofi"shall be substituted; :

Amendment of
section 52

Amendment of
section 53

Amendment of
section 54

Amendment of
section 55

Amendment of
section 56

Amendment of
section 57
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Amendment of
section 59

Amendment of

section 61

Amendment of

section 63

Amendment of
section 64

(b) in sub-section (1) and in sub-section (2), for the words “\&¥ ® u?ﬂ'cﬁ
3R the words 78X @ fHl 3R shall be substituted,

(c) in sub-section (2), for the words ° ‘Be &fdd a1 heidex” the words and
punctuation mark®IS @fadd, Hetacy shall be substituted.

46. In section 58 of the said Code, in sub-section (2), for the figure and word
2 months’’ the words “thirty days”shall be substituted.

47. In section 59 of the said Code, in Hindi version-
(a) in sub-section (2),-

(i) in clause (two), for the words “T&ex AT ‘the words HIe
AT shall be substituted,

(ii) in clause (six), for the words “fARara A" the words “fergTa
fAferand for the punctuation mark ;" the punctuation mark “[” shall be
substituted, 7

(b) in sub-section (3), in clause (a) and clause (b), for the punctuation
mark”,”" the punctuation mark " shall be substituted;
(c) insub-section (4),-

(i) in clause (b), for the words "3/ ¥ I WIRGROT BT
=Rd @Y’ the words "3 @9 & fFdl 3w UW dEr@d A1 I
TRITI WIRIHRYT &1 S<IRa X shall be substituted;

(ii) in clause (c), for the words “Ul faEwM Ud wal w o1 &
fafee & g a9 o WHA ¥ the words "I g U@ wal R O
for fafeq @ WY arg o F&a! 87 shall be substituted.

48. In section 61 of the said Code, in Hindi version, for the explanation, the
following explanation shall be substituted, namely:-

"TIEFRU—-ZH ORI B YA B oy ug “areE” # arere, g, 8T
IR T 9 3meeIfed 3 qH W 8
49, In section 63 of the said Code-

(a) in Hindi version, in sub-section (1), in clause (b), for the word and
punctuation mark “¥[fA;"'the word and punctuation mark '*If"-{ I” shall be
substituted,

(b) in sub-section (2),-

(i) in clause (a), for the words and figure “any land referred to in sub-section
(1) the words and figure “any vacant land referred to in sub-section (1)”
shall be substituted,
(ii) for clause (c), the following clause shall be substituted, namely:-
“(c) any land acquired under the provisions of Land Acquisition Act, 1894
(Act no.! of 1894) and The Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act, 2013 (Act no.30 of
2013). .

50. In section 64 of the said Code-

(a) in Hindi version, in sub-section (3), for the words ) frEmE @R Il )
giRa fFar wrgmm S f fafgaq fdar S |” the words and punctuation
mark “0 FEwE ok @t W ailRa fear wom o faftg @ S
shall be substituted,

(b) at the end of sub-section (3), for the punctuation mark “.” the punctuation
mark ":"'shall be substituted and thereafter the followmg prowso shall be
inserted:-

“Provided that if the allottee is a married man and his wife is alive, she shall
be co-allottee of equal share in the land so allotted.”

008 _RPH_Rajaswa Sanhita_Eng
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51. In section 65 of the said Code, in Hindi version,-

(a) in sub-section (2), for the words “&Tell HA W & ggard "' the words
Je@e B W & YT and in the proviso, for the words “aNdl B
the words “f¥gad 1" shall be substituted;

(b) in sub-section (3),-
(i) for the words and figure “Gi8l Sd SUERT (2)" the words and figure
58T SUYM (2)” and for the words “I9Y—U= AT F=FAT NI~ the words
"TYY—9F §NT IT IAGUT shall be substituted;
(i) in clause (a) and clause (b), for the words "Tff =¥’ the word
“aifAgai " shall be substituted, '

(c) in sub-section (4) and sub-section (5), for the words "G =afdd" the word

"G shall be substituted;

(d) in sub-section (7), for the words “URTI #Afege” the words “SU ﬁiFIT
AfSIREE” shall be substituted.

52. In section 66 of the said Code, in Hindi version, in sub-section (1), for the words

and figure “FoIgER TIRUT ¥ 3R ORT 64 B i fFY T 4f B W awaeT

TR gy ) afd @ e WX (W anded @ RftT O & Siw B A &7

the words and figure “FHAdex HIRT 64 ® afe 5 T 9ft & B0 swdeT B

fafza R F Wi o) wear & R U aded gRT g R Afdw @ e ®

% argeq @) fafda Aftr | S SR shall be substituted. e

53. In section 67 of the said Code-

(a) for the words “Sub-Divisional Officer” wherever occurring, the words
“Assistant Collector” shall be substituted,

res

—

(b) for sub-section (2), the following sub-section shall be substituted, namely:-

“(2) Where from the information received under sub-section (1) or otherwise,
the Assistant Collector is satisfied that any property referred to in sub-
section (1) has been damaged or misappropriated, or any person is in
occupation of any land referred to in that sub-section in contravention of the
provisions of this Code, he shall issue notice to the person concerned to show
cause why compensation for damage, misappropriation or wrongful
occupation not exceeding the amount specified in the notice be not recovered
from him and why he should not be evicted from such land.”

(¢c) in Hindi version,-
(i) in sub-section (3), for the words "IPTY B WY ¥ I W GGl = [“the
words "¥BTI B WY H I Y |shall be substituted,
(ii) in sub-section (5), for the words “Jdrel BT the words “Idd &N
HhaT B''shall be substituted;

(iii) in sub-section (6), for the words and punctutation mark "8I, 3" the
word and punctuation mark "8 | shall be substituted.

54. After section 67 of the said Code,the following section shall be inserted, namely :-

“67—A. Certain house sites to be settled with existing owners thereof. - (1) If
any person referred to in sub-section (1) of section 64 has built a house on any land
referred to in section 63 of this Code, not being land reserved for any public purpose,
and such house exists on the November 29,2012, the site of such house shall be held
by the owner of the house on such terms and conditions as may be prescribed.

Amendment of

section 65

Amendment of

section 66

Amendment of

section 67

Insertion of new
section 67-A
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Amendment of

section 70

Amendment of
section 71

Amendment of
section 72

(2) Where any person referred to in sub-section (1) of section 64, has built a
house on any land held by a tenure holder (not being a government lessee)
and such house exists on November 29, 2000, the site of such house,
notwithstanding anything contained in this Code, be deemed to be settled
with the owner of such house by the tenure holder on such terms and
conditions as may be prescribed.

Explanation:-For the purpose of sub-section (2), a house existing on
November 29, 2000, on any land held by a tenure holder, shall, unless the contrary is
proved, be presumed to have been built by the occupant thereof and where the
occupants are members of one family by the head of that family.”

55. In section 69 of the said Code-
(a) in Hindi version,-

(i) in sub-section (3) in clause (a), for the word “frgfa the word
“frgaT"and in clause (c) for the words “HHIT U "the words “HH
IUIfarshall be substituted,

(ii) in sub-section (4), for the words “FH® TR™ BN B Tebrel gd Ffedt
7 AR the words “SH® URW B @ Tl qd e &R drelt
wAfea g fARRT ‘shall be substituted,

(b) after sub-section (4), the following sub-section shall be inserted, namely-

“(5) The State Government may, by notification in the gazette, direct that a
Consolidated Gaon Fund shall be established also for each tahsil for the
purpose and in the manner prescribed.”
56. In section 70 of the said Code, in Hindi version, in sub-section (2), for the words
and figure “Y TopT T B FrARG B AR SWIRT (1) B R S FRA
T FRYl B U T the words and figure “Y THIS IWIRT (1) B T

S Y T el @ erffad w¢ 3R Rl #T argoes #YC shall be

substituted. _

57. In section 71 of the said Code-
(a) in Hindi version, in clause (a), for the words “&HT ATeT @ f39r the words
“yfedg & a0 shall be substituted,

(b) in clause (c), for the punctuation mark “. the punctuation mark

“-"shall be substituted and thereafter the following proviso shall be inserted,
namely :-
“Provided that reasonable opportunity of hearing shall be given to the
Bhumi Prabandhak Samiti before issuing any direction under this section.”
() in Hindi version, at the end of section 71 for the words “St&T &
fftg f5ar W@ the words “frs 6 fafafde fsar S shall be
substituted.
58. In section 72 of the said Code-
(a) in sub-section (1),
(i) in Hindi version, yor the word =" "the word"fA@=I-7" shall be
substituted,
(ii) in clause (a), for the words “one Standing Counsel (Revenue)” the words
“one or more Standing Counsel (Revenue) shall be substituted,
(i) in clause (b), for the words “one Standing Counsel (Revenue)” the
words “one or more Standing Counsel (Revenue) shall be substituted:
(iv) in clause (c), for the words and punctuation marks “one Divisional
Government Counsel (Revenue) for the divisional head —quarters; and” the
words and punctuation marks"one or more Divisional Government Counsel
(Revenue) for the divisional head-quarters; and” shall be substituted;
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(v) in clause (d), for the words “one District Government Counsel (Revenue)
for the district head quarters” the words ‘one District Government Counsel
(Revenue) and one or more Additional District Government Counsel
(Revenue)for the district head-quarters™ shall be substituted;

(b) in Hindi version, in sub-section (2), for the words “f&= 3R ¥dl the words
“Prawr 3R Wl and for the word “UT’ the word SR shall be
substituted,

(c) in sub-section (4), for the words “Gram Sabha, Panchayat or Bhumi Prabandhak
Samiti"the words"Gram Sabha, Gram Panchayat or Bhumi Prabandhak
Samiti''shall be substituted,

(d) in Hindi version, in sub-section (5), for the words “fiff =g@ardl gRI“the
words “férdt fafr sgawrlt g1 <1Ractshall be substituted;

(e) after sub-section (6), the following sub-section shall be inserted, namely :~

“(7)The State Government may, by notification in the Gazette, issue any

direction, for monitoring of cases filed by or against Gram Panchayat, Gram

Sabha or Bhumi Prabandhak Samiti and for performance based annual
appraisal of Panel Advocates appointed under this Code or the enactments
repealed by it, and also for appointing any law officer for the aforesaid

purpose.”’
59. In section 76 of the said Code-
(a) in sub-section (1),-

(i) for clause (c) and clasue (d), the following clauses shall be substituted,

namely:-

“(c) every person who is allotted any land on or after the said date under the

provisions of the Uttar Pradesh Bhoodan Yojna Act, 1952;

(d) every person who is allotted any land on or after the said date under the

provisions of the Uttar Pradesh Imposition of Ceiling on Land Holdings Act,

1960;”

(ii) after clause (d), the following clause shall be inserted, namely :—
“(dd) every person who was an asami in possession of land not covered
by section 77 of this Code, immediately before the date of the
commencement of this Code and had been recorded as such in class-3 of
the annual register (khatauni) of 1407 Fasli :

Provided that where the land in possession of a person, together
with any other land, held by him in Uttar Pradesh exceeds the ceiling
area determined under the Uttar Pradesh Imposition of Ceiling on Land
Holdings Act, 1960, the rights of a Bhumidhar with non-transferable
rights shall accrue in favour of such person in respect of so much area of
the first mentioned land, as together with such other land held by him,
does not exceed the ceiling area applicable to him, and the said area
shall be demarcated in the prescribed manner in accordance with the
principles laid down in the aforesaid Act;”

(b) in sub-section (2), for the words “ten years” the words “five years” shall be
substituted,
(c) in Hindi version, for sub-section (3), the following sub- secuon shall be
substituted, namely :-
(3)nﬁmmﬁﬁvhvm(1)am(2)ﬁﬁﬁemww
s FRGR arer YHER B A1 W URW B gTE IR
ARTR arem 4fFER B ST & i SR arer R 8 J
Uiy ¥ o aE A FHIf W HHag AR aren R 8 e
(d) in sub-section (4),-
(i) for the words and figures “under sub-section (1) or sub-section (2)
or sub-section (3)” the words and fugures “under sub-section (2) or
sub-section (3)” shall be substituted,
(i) in Hindi version, for the words and figure “Siid 3R 3rfAfHaE,
1960 the words and figure Siid &rAT IROr AfRAfFHTH, 1960 shall be

substituted.

OO0 DDIT I mmc e © e e T o

Amendment of
section 76
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Amendment of 60. In section 77 of the said Code-
section 77

Amendment of
section 78

Amendment of
section 80

(a)
(b)

the existing provision shall be re-numbered as sub-section (1);

in Hindi version, in sub-section (1), as so renumbered, in clause (f) and
clause (g), for the words ‘Rl o URERY” the words “fhdl 3

T I WIS shall be substituted,

(c)

the proviso to sub-section (1), as so renumbered, shall be omitted and after
explanation, the following sub-sections shall be inserted, namely :-

“(2) Notwithstanding anything to the contrary contained in other provisions
of this Code, where, any land or part thereof specified in sub-section (1) of
this section is, surrounded by or, in between, the plot or plots of land
purchased, acquired or resumed for public purpose, the State Government
may, change the class of such public utility land, and if the class of such
public utility land is changed, any other land equivalent to or more than that
of public utility land aforesaid, shall be reserved for the same purpose in the
same Gram Panchayat or other local authority, as the case may be or State
Government may permit the exchange thereof under section 101 of this
Code, in the manner prescribed:

Provided that the class of any public utility land may be changed only in
exceptional cases on such terms and conditions, as may be prescribed. The
reason for changing the class of public utility land shall be recorded in
writing.

(3) The State Government, while changing the class of the land or permiting
the exchange of the same under section 101 of the Code, shall consider the
location, public utility and suitability of the land proposed to be reserved or
exchanged.

(4) If class of land is changed under sub-section (2) of this section, the
Collector shall order the record of rights (Khatauni) and the map to be
corrected accordingly.

Explanation:- The expression ‘public purpose’, in sub-section (2) of this
section means, mutatis mutandis, ‘the public purpose’ as defined in clause
(za) of section 3 of Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 (Act no.30 of
2013).”

61. In section 78 of the said Code-
(a) for clause (a), the following clause shall be substituted, namely :-

(b)

“(a) subject to the provisions of clause (dd) of sub-section (1) of section 76
of this Code, every person who was an asami immediately before the date of
commencement of this Code;”

in Hindi version, in clause (b), for the words A B WY H ?b:l‘é 'ﬁﬁ
HER B TN B the words “Il WerR fFar am & shall be

substituted.

62. In section 80 of the said Code-
(a) for the heading and sub-section (1), the following sub-section shall be

substituted, namely :-

“80-Use of holding for Industrial, Commercial or Residential purposes.-(1)
Where a bhumidhar with transferable rights uses his holding or part thereof, for
industrial, commercial or residential purposes, the Sub Divisional Officer may,
‘suo motu or on an application moved by such bhumidhar, after making such
enquiry as may be prescribed, either make a declaration that the land is being
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used for the purpose not connected with agriculture or reject the application.
The Sub-Divisional Officer shall state the reasons in writing of such
declaration or rejection and inform the applicant of his decision within forty
five working days from the date of receipt of the application :

Provided that no such declaration under this section shall be made
merely on the ground that the holding or part thereof is surrounded by
boundary wall or is “Parti” on the spot:

Provided further that no application for the declaration under this sub-
section moved by any co-bhumidhar having undivided interest in Bhumidhari
land shall be maintainable, unless application is moved by all the co-
bhumidhars of such bhumidhari land or thelr interests therein are divided in
accordance with provisions of law.”

(b) in Hindi version, in sub-section (4), for the words "G I the
words “STdefTd <A-F "shall be substituted;

(c) after sub-section (4), the following sub-section shall be msened namely :-

“(5) The State Government may fix the scale of fees for declaration under this
section and different fees may be fixed for different purposes:

Provided that if the applicant uses the holding or part thereof for his
own residential purpose, no fee shall be chargcd for the declaration under this

- section.” .
63. In section 81 of the said Code- Amendment of
section 81
(a) in Hindi version, for the words and punctuation mark " aRems gifea &
IR " the words and punctuation mark "RV &F:—"shall be substituted;
(b) at the end of clause (a), for the punctuation mark *.” the punctuanon mark “;”
shall be substituted;
(c) in Hindi version, in clause (b), for the words “3T&TTg A the words' 3T
TRE", for the words “H & the words"@Gf a¥” and for the word
“f&ATe” the word“f&si&" shall be substituted.
64. In section 82 of the said Code- Amendment of
section 82

(a) in sub-section (1), for the words “any purpose other than a purpose connected
with agriculture,” the words “any purpose connected with agriculture,”shall
be substituted,

(b) in Hindi version, in sub-section (2).-

()in proviso to clause (b), for the word gAf-eTRa ‘the word “gAfatRa”

_shall be substituted,

(i) in clause (c), for the words"§¥ WfdgT & IU«=il“the words 'sﬂ wfear
& IUFH" shall be substituted;

(iii) in proviso to clause (c), for the words’ Hﬁ‘{ﬁf <Y the words "< Td
UftRE” shall be substituted.

65. For section 83 of the said Code, the following section shall be substituted, Amendment of

namely :- section 83
"83. Every declaration under section 80 or cancellation under section 82
shall be recorded in record of rights in the manner as may be prescribed and,
even after declaration under section 80, the mutation order on the basis of
transfer or succession shall be passed in the manner prescribed.”
~ 66. In section 84 of the said Code, in Hindi version, in the proviso, for the Amendment of
words “SIfIAT 9T the words “SITAT G shall be substituted. section 84
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Amendment of
section 85

Amendment of
section 89

Amendment of
section 90

Amendment of
section 92

Amendment of
section 94

Amendment of
section 95

67. In the section 85 of the said Code, in Hindi version,-

(a) in sub-section (1), for the words "“@1g B IR ¥ the words “dTg U¥ ' 'shall
be substituted;

(b) in sub-section (2), for the words “g9 Gf&dr fel” the words "3 wfaal &
faeY” and for the words “d1g @ YR WX the words “drg UX” shall be
Substituted;

(c) in sub-section (3), for the words “®Td & WFTA" the words “®Id H1 AT
and for the word"'&Tforal” the word &Iy shall be substituted.

68. In section 89 of the said Code-
(a) for sub-section (2), the following sub-section shall be substituted, namely :-

“(2) Subject to the provisions of sub-section (3), no person shall have the

right to acquire by purchase or gift any holding or part thereof from a

bhumidhar with transferable rights, where the transferee shall, as a result of

such acquisition, become entitled to.land which together with land, if any,

held by such transferee and where the transferee is a natural person, also

together with land, if any, held by his family shall exceed 5.0586 hectares

in Uttar Pradesh.”

(b) in Hindi version, in sub-section (3), for the words "“3rg forra, Rreror e’

the words 3= foirH a1 f31e70r W shall be substituted.

69. In section 90 of the said Code, in Hindi version, for the words “Jifer #”
the words " A"'shall be substituted.

70. In section 92 of the said Code-

(a) in the marginal heading, for the words "Mortgage and gift of land by
bhumidhar with non-transferable rights” the words “Mortgage of land
by bhumidhar with non-transferable rights” shall be substituted,

(b) in Hindi version, in clause (a), for the words Tl WRPR g T
vd U’ the words' ¥l WeR & wWificdi= vd fAa=omi="
shall be substituted.

71. In section 94 of the said'Code, in Hindi version, in clause (b), for the
words “FfY #F W 37 A’ the words “@fy § uf¥werer <51 arell” shall be
substituted.

72. In section 95 of the said Code, in sub-section (1),-

(a) in Hindi version,-

(i) for the words "“fel T |HT | wr=T [ GROT A AT BIS YRR

a7 SR the words “@IS YRR TT U UUTET W W YA EROT HRA

qTell BIg AT "shall be substituted,

(ii) in clause (e), for the words and punctuation marks “aT @ °fd &

wﬁaﬂaﬁm%wm%ﬁ@ﬁmmqﬁaﬁ@ﬁ) @)

@it (%) & @t () BT &) the words and punctuation marks “T 9 Ufy

7 AU ufy @ TR P HRAT D BRU YUF IE @ 8 AT SHH Uy

. gt (@), Tt (@), o (8) ar a7 (&) B 81:"shall be substituted,

(b) in clause (g), for the words and figure “a person below 25 years in age”

the words ““a person below 35 years in age™ shall be substituted,

(c) in Hindi version, for clause (h); the following‘ clause shall be substituted,
namely :-

“(a)mwma%w@fm AR ar arg [ wERD) dar A
AIRd B AFT a1 IES G ¥E Y& S SN AT IHS G BE
XBT IS9P ufa”
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(d) for clause (i), the following clause shall be substituted, namely :-
“(i) any other person who is unable to cultivate his holding for the reasons
prescribed;” ' i
73. In section 96 of the said Code, in Hindi version,-
(a) in sub-section (1), for-the word “f:Zramil the word “fr-areiaral” shall
be substituted, '
(b) in sub-section (2), for the words “UT JING the words “UHT ATl AT
HE—3IIRS 'shall be substituted.

74. In section 97 of the said Code, in Hindi version,-

(a) for the words “UETdT & WAL the words TSI RNREIGR " shall be
substituted;
(b) in explaination, for the words “SIUTeT T8l ST & 9 3RAW & Sl

P Jootgs ¥ TH BRU V" the words “IUT 6] AT & $0 PRI

$H T P SUGHT b Ioeigd H shall be substituted.

75. For section 98 of the said Code, the following section shall be

substituted, namely :-

“98—(1) Without prejudice to the provisions of this Chapter, no bhumidhar

belonging to a scheduled caste shall have the right to transfer, by way of

sale, gift, mortgage or lease any land to a person not belonging to a

scheduled caste, except with the previous permission of the Collector in

writing:

Provided that the permission by the Collector may be granted only when-

(a) the bhumidhar belonging to a scheduled caste has no surviving heir
‘specified in clause (a) of sub-section (2) of section 108 or clause (a) of
section 110, as the case may be; or

(b) the bhumidhar belonging to a scheduled caste has settled or is
ordinarily residing in the district other than that in which the land
proposed to be transferred is situate or in any other State for the
purpose of any service or any trade, occupation, profession or business;
or _ '

(c) the Collector is, for the reasons prescribed, satisfied that it is necessary
to grant the permission for transfer of land.

(2) For the purposes of granting permission under this section the Collector

may make such inquiry as may be prescribed.”

76. In section 99 of the said Code, in Hindi version, for the words and
punctuation mark“fdshd, T IT USSTN" the words and punctuation marks “fi%3,
QM. §7°9F T UCCl shall be substituted.

77. For section 101 of the said Code, the following section shall be
" substituted, namely :- '

“101. (1)Notwithstanding anything in section 77 of this Code, any
bhumidhar may with prior permission in writing of the Sub-Divisional
Officer exchange his land with the land-

{a) held by another bhumidhar; or
(b) entrusted or deemed to be entrusted to any Gram Panchayat or a
local authority under section 59.
(2) The Sub-Divisional Officer shall refuse permission under sub-section (1)
in the following cases, namely-

(a) if the exchange is not necessary for the consolidation of holdings or

Amendment of

section 96

Amendment of
section 97

Amendment of
section 98

Amendment of
section 99

Amendment of
section 101
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Amendment of
section 102

Amendment of
section 103

Amendment of
section 104

Amendment of
section 105

securing convenience in cultivation; or

(b) if the difference between the valuation, determined in the manner
prescribed, of the lands given and received in exchange exceeds ten per cent of
the lower valuation; or

(c) if the difference between the areas of the land given and received
in exchange exceeds twenty-five per cent of the lesser area; or

(d) in the case of land referred to in clause (b) of sub-section (1), if it
is reserved for planned use, or is land in which bhumidhari rights do not accrue;
or

(e) if the land is not located in same or adjacent village of the same
tahsil:

Provided that the State Government may permit the exchange with land
mentioned in clause (d) aforesaid, on the conditions and in the manner,
prescribed.

(3) Nothing in this section shall be deemed to empower any person to
exchange his undivided interest in any holding, except where such exchange is in
between two or more co-sharers;

(4) Nothing in the Registration Act, 1908(Act no.16 of 1908), shall apply to
an exchange in accordance with this section.”

78. In section 102 of the said Code, in Hindi version, in clause (a), for the
word "TEPTRY the word “USERF and in clause (b), for the words “fHRI &
iftrerdl (e ) the words “HfIHR e (@dHl)”  shall be substituted.

79. in section 103 of the said Code- _

(a) in Hindi version, for the words T8 d& 9RT” the words “SI8T ¥R and
for the words "8 T TBI" the words “&1 T shall be substituted;

(b) In clause (a) and in clause (b) for the figuresand word “5.04 hectares” the
figuresand word'5.0586 hectares” shall be substituted.

80. For section 104 of the said Code, in the Hindi version, the following
section shall be substituted, namely :-

“104—TRT 103 3 oI SUERT @ Ryary fEE yfeR a1 &0 s gy,
el S a1 9ED T ¥ o9 fRa @1 fRar Ty Swv, o g9
wiRdr @ Sy @ geeEd W 8, I B
81. In section 105 of the said Code-

(a) in Hindi version, in sub-section (1).-
(i) for the words, “frfaiRaa oRemt & a8 ghideEe fpam ST the
words “FrefaiRad gRvma &R shall be substituted;
(ii) for clause (a), the following clause shall be substituted, namely :-
() siceor @ Fwg—avg W 9N @ g SR A9 IWRGR A
fafga & s
(iii) in clause (b), for the words and punctuation marks “G3iT AR 3 gurRi
F, TR IR A o, I RER 7 Afed wAs g the words and
punctuation marks “E¥ AR I GUR W WRI W GO B, I9Y
TReR ¥ fAfdd & SR shall be substituted,
(iv) in clause (d), for the words “Fafeer » fegs fralus” the words
“afR@ & fEaw! | "shall be substituted;

(b) in sub-section (1), at the end of clause (d), for the punctuation mark “;” the
punctuation mark “.” shall be substituted,
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(c) in Hindi version, in sub-section (2), for the words and punctuation marks
foraT 96 U ATEdT 8, Igad B arelt O g a1 i @ @ea a1 e
2 HHT 2" the words and punctuation mark"Heigex & o Wi g a1 wwfeq &t
ool o AR W @l @ Rraer 0 4 a1 wRRa W) e 8, 9 99
9T X P S <1 fAfRRT=I € shall be substituted.

82. After section 106 and before section 107 of the said Code, in Hindi
version, the heading “ITTHT" shall be inserted.

83. For section 108 including marginal heading of the said Code, the
following section shall be substituted, namely :-

“108.-General order of succession to male bhumidhar, asami or government
lessee.-(1) Subject to the provisions of section 107, where a bhumidhar, asami or
government lessee, being a male dies, his interest in his holding shall devolve upon his
heirs being the relatives specified in sub-section (2) in accordance with the following
principles, namely:-

(i) the heirs specified in any one clause of sub-section (2) shall take
simultaneously in equal shares;

(ii) the heirs specified in any preceding clause of sub-section (2) shall take
to the exclusion of all heirs specified in succeeding clauses, that is to
say, those in clause (a) shall be preferred to those in clause (b), those in
clause (b) shall be preferred to those in clause (¢) and so on, in
succession;
(iii) if there are more widows than one, of the bhumidhar, asami or
government lessee, or of any predeceased male lineal descendant, who
would have been an heir, if alive, all such widows together shall take
one share;
(iv) the widow or widowed mother or the father’s widowed mother or the
widow of any predeceased male lineal descendant who would have been
an heir, if alive, shall inherit only if she has not remarried.
(2) The following relatives of the male bhumidhar, asami or government
lessee are heirs, subject to the provisions of sub-section (1), namely:-

(a) widow, unmarried daughter and the male lineal descendants in the male
line of descent per stirpes:

Provided that the widow and the son of a predeceased son how low-so-ever
shall inherit per stirpes the share which would have devolved upon the predeceased
son had he been alive;

(b) mother and father;
(c) married daughter;

(d) brother and unmarried sister being respectively the son and the daughter of
the same father as the deceased, and son of a predeceased brother, the
predeceased brother having been the son of the same father as the
deceased;

(e) son’s daughter;

(f) father’s mother and father’s father;
(g) daughter’s son;

(h) married sister;

(1) half sister,i being the daughter of the same father as the deceased;
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and before section
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(j) sister’s son;
(k) half sister’s son, the sister having been the daughter of the same father as
the deceased;
(1) brother’s son’s son;
(m) father’s father’s son;
(n) father’s father’s son’s son;
(o) mother’s mother’s son.”
sAjnm?;l:';'g;' of 84. In section 109 of the said Code-
(a) in Hindi version, for the words “f53ll gy R, s ar o g H
TR UCRTR” the words “Tredl W ¥ gwW HfER, SEN A WRER
qeaR’ and for the words Ut H @ W URE W B o Hg 8
ST, the words "Y1 & & W Uk BN & TwER TG ® WA, for
the word - “gfaTE “the word “YrfdaTs “and for the word “gI " the word
“8ITT | shall be substituted;
(b) after explanation, the following proviso shall be inserted, namely:-
“Provided that if any woman inheriting as a daughter, who has surviving
heirs specified in clause (a) of section 110 of this Code, dies, her interest in
the holding shall devolve upon heirs specified in clause (a) of section | 10.”
Amendment of 85. In section 110 of the said Code-
section 110

(a)

(b)

(©)
(d)

Amendment of

section 111
FHfe

in Hindi version, in the marginal heading, for the words-8R® I
IRIRET" the words k% BT SRIIDGR “shall be substituted;

for clause (a), the following clause shall be substituted, namely :-

“(a) son, unmarried daughter, son’s son, son’s son’s son, predeceasedson’s
widow, and predeceased son’s predeceased son’s widow, in equal shares per
stirpes:

Provided firstly that the nearer shall exclude the remoter in the same branch:
Provided secondly that a widow who has remarried, shall be excluded;

in clause (c), the words ‘unmarried daughter;"‘ shall be omitted;

in Hindi version, in clause (h), for the words "3k ufdi @@ R s B
TH"the words“3X AT &1 g3 Ufa AT ATER" shall be substituted.
86. In section 111 of the said Code, in Hindi version, for the words “f¥¥eR

" the words 2alER TwfXand for the word " JARTE AT I faferat

2T R €T X3, W 9 W AR 81 8 the words ¥ JafdTE A F
faftrlf g1 TR YT <M, 9 99 YR I B 81 shall be substituted.

Amendment of 87. In section 112 of the said Code, in Hindi version, in sub-section (1), for

Sectlon 112 the words “ST<l @Y the words “WTST @X" and for the words “E—fderard Pl 'the
words He—fauarail &I shall be substituted.

Amendment of 88. In section 113 of the said Code, in Hindi version, for the words “qfA @

mestieoslla ool a1 wet Rt fRa @ §PAR BN [“the words " W SwH e fRa @
799 BT BHQR BT | shall be substituted.

Amendment of 89. In section 114 of the said Code-

section 114
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(a) in clause (a), clause (c) and clause (d), for the words 'bhumidhar or
asami“the words” bhumidhar, asami or government lessee”shall be

substituted.
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(b) in Hindi version,—
(i) in clause (b), for the word "UTd” the word “qrd"shall be substituted,

(ii) in clause (c), for the word and punctuation mark “WTQIT | the word
and punctuation mark "SI, shall be substituted;

(b) for the explaination, the following explanation shall be substituted,
namely :-

“Explanation. In this section, the expression ‘murder’ means any offence
punishable under section 302, section 304, section 304-B, section 305 or section 306
of the Indian Penal Code.”

90. In section 115 of the said Code, in Hindi version,-

(a) in sub-section (1), for the words 11‘\1?!%1'\’ I UM | '*ﬁrl Pl gd
T g A Pl 1 S STRIYER‘the words {ffeR a1 UH
Gad ¥ W M @ ogd e ae el sed @ s
IcaIS®RI "shall be substituted,

(b) in sub-section (2), for the words “& =M R ¥ 'the words"& FFE=E
3R ¥l ”shall be substituted:

(c) in sub-section (4), for the words“30q  IHN"’ the words
BRI “shall be substituted;

(d) in sub-section (6), in clause (c), for the words 3~ AR the
words"“31f=TH @RS "shall be substituted.

91. In section 116 of the said Code, for sub-section (2), the following sub-section shall
be substituted, namely:-
“(2) In every such suit, the Court may also divide the trees, wells and other
improvements existing on such holding but where such division is not
possible, the trees, wells and other improvements aforesaid and valuation
thereof shall be divided and adjusted in the manner prescribed.”

92. In section 117 of the said Code, in Hindi version, in sub-section (1), for the
words' Feldey AT the words Holgey &1 AT ‘and in clause (a), for the
word"3F¥dT” the word “UTeT “shall be substituted.
93. In section 119 of the said Code, in Hindi version, for the words 3/l fare
S 'the words"3THTH! f¥fl S shall be substituted.
94. In section 120 of the said Code, in Hindi version, in sub-section (2),-
(a) in clause (a), for the words"FHU &I the words Tador & &1 shall
be substituted;
(b) in clause (b), for the word "SI ‘the words' ST shall be substituted.
95. In section 122 of the said Code-

(a) in sub-section (1), for the words“does not use it for agriculture” the
words " does not use the land for agriculture” shall be substituted:
in Hindi version, in sub-section (6), for the words “Hged Y&l 8" the words
g 81" shall be substituted.
96. In section 123 of the said Code, in Hindi version,-

(a) in clause (a), for the word qofar the word “quiqar and for the word and
punctuation mark “SrafY:” the word and punctuation mark 'GrTa'fﬁ shall
be substituted;

(b) in clause (b), for the word ST "the words ST shall be substituted.

97. In section 124 of the said Code, in Hindi version, in sub-section (2), for the words
and figure STERI(2) fHA" the words and figure "STMRT (2) & =i " shall

be substituted.

3

(b)
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Insertion of heading ~ O8. After section 124 and before section 125 of the said Code, in Hindi version, the
heading” T4 99TAd §RT YA BT YT ‘shall be inserted.

after section 124 and
before section 123 of
the Code
Amendment of
section 125

Amendment of
section 126

Amendment of
section 127

99. In section 125 of the said Code,in Hindi version, for the words and punctuation
mark g Tewre WA, TTH WA ER1 the words ™ UdwId GfAfd R shall
be substituted.

100. In section 126 of the said Code-

(a)

(b)

(c)

(d)

in Hindi version, in the marginal heading, for the words "I & afafr
the words " Ua=rd AR shall be substituted,

in Hindi version, in sub-section (1),-

(i) for the words and figures “fFedl wofde &1 armA ARGR Tl
fRR 3 w9 4 A URT 125 D A PN D W9 H'the words and
figures"SRT 125 @ 3 faefl aafd & s SR arel yfAer
@ W9 ¥ g7 oMl & WY H'shall be substituted,

(ii) in clause (a), for the words “<ifthg a1 ¥ & g T B PG 9
7eg g4 @ @ gz, sfafda g the words W Jar § e gU
7Y g ®), fwan, g3, sfdarfed gfai shall be substituted;

(iii)in clause (b), for the words “®fha Wal # Igd Y I B Priarar H
qofqar fiwaiT & AT E'the words @Rk War # Ied gy qofaar
fa@er T & AT 8" shall be substituted;

(iv) in clause (h), for the words and figures “TgdR W1 Tamgd IS
T, 1947 the words and figures ST YS¥ ORI I ARIFH,
1947 (1947 P A= H@a—26)" shall be substituted,

in explanation to sub-section (1),-

(i) in Hindi version, at the end of clause (i), clause(iii) and clause (v), for the
punctuation mark ‘ I’ the punctuation mark ;" shall be substituted.

(ii) clause (ii), shall be omitted;

(iii) in Hindi version, in clause (iii), for the words “3Tde & fesres @ =
S e 1 9% ad! 8 9 'the words “aded & RIS BT 1 IR
fasie A &1 gdadi Q1 @ shall be substituted;

(iv) at the end of clause (iv), for the punctuation mark”™.” the punctuation

mark ;" shall be substituted;

(v) in Hindi version, in clause (v), for the words and figures"aﬁﬁﬁ?m, 1994
P 3AI—1"the words and figures"3TfTaH, 1994 (AMfFom H&A-4
| 1994) B IRLE—1" shall be substituted,

in Hindi version, in sub-section (2), for the words"¥ &9 B the words"d
a1 5 81" shall be substituted.

101. In section 127 of the said Code-

(a)

(b)

in Hindi version,in sub-section (1), for the words V& &7 AT GoR B A
Afea Tg i @1 SEfa fear T WES ST the words “YET
ger 1 QER M S A D T wEg e P e fpAn T e
ST [ shall be substituted,

at the end of sub-section (2), for the punctuation mark”.” the punctuation -
mark’:" shall be substituted and thereafter the following proviso shall be
inserted, namely :-

“Provided that if the allottee is a married man and his wife is alive, she shall
be co-allottee of equal share in the land so allotted.”
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102. In section 128 of the said Code- Amfnd:;:zc;t of
2 section
(a) in Hindi version, in sub-section (1), for the words and punctuation

marks “Foidex, fH amded & e ¥, fRifga AT |, wa: F
R WP & ok Rl @i @R @ SR W W @R, SR
afe Swer e g o 6 arded g9 wiew @ oefe e
Preil @ Suswil @1 39 WX v PRRw sRfafatal 4 @
5 & @& Iewgw ¥ ¥ O 98, aMde R uger @), AR B
21— the words and punctuation marks “ W. foelt omdeT @
T #, fafga Ot @, w@Rom | o o) wear iR R alRa
fdm @ amEed W) WE & dR Ay SHE W 8 o 6
aden g wfar @1 3w wfear g frfye 58 sfRfafafal @
g e 99 T el @ Suswll @ Soeigw 3 € A 49,
grdest IR ucer, 4t #1E 8, B ARE B FHar 2 "shall be
substituted; '

(b) in sub-section (1), clause (a) and clause (b), shall be omitted,

(c) after sub-section (1), the following sub-section shall be inserted,
namely :-
“(1-A) Any application under sub-section (1) may be moved in the
case of an allotment of land made before the commencement of this
Code, within five years from the date of such commencement and in
the case of an allotment of land made on or after the date of such
commencement, within five years from the date of such allotment or
lease.”

(d) in Hindi version, in sub-section (2),-

(i) for the words Ry fam g the words fvea f&ar wmg”

shall be substituted,
(ii)in clause (a), for the words “UHI i # 3R Swa foem™ vl
& mewords'mﬁﬁﬁqu?mﬁm 9e1” and for

the word and punctuation mark ‘ST | the word and punctuation
mark "SI, shall be substituted;
(e) in Hindi version, in sub-section (3), for the word "SIRIFIT" the
word ‘ST shall be substituted.
103. In section 129 of the said Code, in Hindi version, in sub-section (1), for ~Amendment of

the words ¥IURVIT ¥~ the words URYI ¥ &R IT USeER & weal e section 129
[HaT & shall be substitued.

104. After section 129 and before Section 130 of the said Code, in Hindi Insertion of

verson, the heading "9l shall be inserted. Heaifing befoec
section 130 of the
Code
105. In section 131 of the said Code, in sub-section (1),- Amendment of
. . . s , . W section 131
(a) in Hindi version, in clause (e), for the words T #1&" the words"U®
a4 shall be substituted, ,
(b) at the end of clause (f), for the punctuation mark™;” the punctuation
mark™." shall be substituted.
106. In section 132 of the said Code- Amendment of
section {32

(a) in Hindi version, in sub-section (1),-

(i) for the words" iy # HIIATE! BT’ the words' T & SrdarE!
BT’ shall be substituted,
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(ii) in clause (b), in sub-clause (i), for the word “Si T the word "SR
shall be substituted,

(iii) in clause (b), in sub-clause (ii), for the words and punctuation marks"JT

g oRigfRl @1 yraE ex W O we, YSf @ W Ust & wal
B G A, TH PR AT §SH BT AHR 8 o b b T
T A s genRef, TH A1 ger A1 g At e TE W7 the
words and punctuation marks" =17 fraa ufdex @1 HIrar B UR Q’i-ﬁ
Fegel, el O O Ut @ Bl @ @IS XA, TS B AT e
T PR BT W9 a9 5 W BEa a1 U anRAfy, wehaa e
ECR AT B T8 WY AT q Fa e & W |7 shall be substituted;

(b) in Hindi version, in sub-section (2), for the words"2d HfIYfi” the words oy

Amendment of

ufra<” shall be substituted.
107. In section 133 of the said Code, in Hindi version, for the words™drg

seetion.) 34 I & g€ A the words' g el @ gud” and in clause (c) thereof, for the
words"JHAM @ HOHA BYG” the words JHEM @ WU Y shall be

substituted.

Amendment of
section 135

Amendment of
section 136

Amendment of
section 137

Insertion of

108. Section 135 of the said Code shall be deleted.

109. In section 136 of the said Code-

. for sub-section (1), the following sub-section shall be substituted, namely :-

“(1) Notwithstanding anything contained in other provisions of this
Code, the Sub-Divisional Officer may, of his own motion or on the
application of the Gram Panchayat or other local authority, gject any
person taking or retaining possession of any land specified in sub-
section (2), if such possession is in contravention of the provisions of
this Code and is without the consent of such Gram Panchayat or the
local authority and shall also be liable to pay damages at the rates
prescribed.;”

in sub-section (2), in clause (c), for the punctuation mark """ the
punctuation”;” shall be substituted,

in the Explanation, for the words trees and improvements” the words"trees
and other improvements’ shall be substituted.

110. In section 137 of the said Code, in sub-section (1),-

in Hindi version, for the words"SUdeli & FTAR A = 5 o |
Jaeget T T AT ISR B W B WA A the words “SUSEL
@ IgER ¥ arge el qft ¥ dgwe I wm A A9 W@
3eifdd” shall be substituted,

in clause (i), for the word and punctuation mark “land;” the words and
punctuation mark “land; or"’shall be substituted.

111. After section 143 and before section 144 of the said Code, in Hindi

heading after  yersion, the heading “ETYUTTHS dT1€” shall be inserted.

section 143 and
before section 144

of the Code
Amendment of 112. In section 144 of the said Code, in Hindi version, in sub-section (2), in
section 144 . N, . . T

clause (b), for the words J&THTR 21 the words 98T BT shall be substituted.
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113. For section 145 of the said Code, in Hindi version, the following section
shall be substituted, namely:-
“445-TT¥ YETIT ERT BINUTHG are—faide sy afafm, 1963 @ aRT 34 #
I Al a0 & uftge 80 g @ um doge 5 ol @ faeg, o fou
afyr ¥ frdll IRPR @ g6 @1 T@r P 2, T 4 A W Al B e 3
qeon & frg, 919 RYd X Gadl § IR NITeR 3uW fAde ¥ 09 afim @
PR 2 BT R FHaT & AR T dTEd D7 99 915 A B 3 A @
AT B B AT T B |

114. In section 146 of the said Code, in Hindi version.-

(@) for the words “¥UY-UH AT AT Ig fig & < 8 the
words"T9Y—U5 ERT T 9T T fig B T 2" shall be
substituted,

(b) in clause (b), for the words "geT™ 99 3 the words “gSH I1 99 o
and for the words 3R I the words IR @R shall be
substituted.

115. After section 146 and before section 147 of the said Code, in Hindi

version, the Chapter “3eITd—<" and heading " FRHRY 9eegR’ shall be inserted.

116. In section 149 of the said Code, in Hindi version, for the words
“Frafafeg @ @ a1 e AURthe words “Fr=fafaa & & &0 & -
HferP JMRT’ shall be substituted.

117. In section 152 of the said Code, in Hindi version, in the heading, for the wrods
" JTSTeE B qHIT P agel 4l P TRE” the words “Y—ITSE B IH1A B HIfA
el A 24" shall be substituted.

118. In section 153 of the said Code, in Hindi version, -

(a) in sub-section (1), for the words and punctuation mark"far I &1 & |
q—rorvd fufRa fsar e the words and punctuation mark“fsar
T 38T B, Y—_1oRa uiRa fBa1 Se shall be substuted;

(b) in sub-section (4), in clause (a), for the words "Ha= EWNT Heal Bl 'l-l;fﬁ‘
the words Ha+ EIRT 3M=BI&d A" shall be substituted,

119. For section 154 of the said Code, in Hindi version, the following section shall be
substituted, namely:-

“154—3[[AER §IRT 3G Y- — (1) Y% @fad @ g6 Gedl © URW &
e @ gd ¥ YR @ w9 § PIE A TR TR T 8, 9T WIR B
IO BT GARIR BT YTAE R AR FRAT WA A a8 7
<ifgar @ yact # o @ of @ ydadt ¥ af F & 9yt @ fow v @
TR} o |

() v% =fd o 09 UR™ @ v B 9 A el e sl
Al &, 59 e & SugHl & I I|A §Y ST WRPBR Bl Y—XToRG
# S EERIR BT A R G QN ok B e @ de @@
1 & fog 27 o)

() s T o TF URH B yeEq e g 7 e sfter sifsla
Tl ¥ s wew 7 W ool @ die g @i e 7g E I,
9y fenfder sR1 U Rigral @ ageu, 99 faRka s o, sEuRa
WO &1 YA S ST I 8 |-
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Amendment of
section 145

Amendment of

section 146

Insertion of
Chapter and
Heading after
section 146 and
before section 147
of the Code
Amendment of
section 149

Amendment of
section 152

Amendment of
section 153

Amendment of
section 154
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Amendment of
section 155

Amendment of
section 157

Amendment of
section 139

Amendment of
section 165

Amendment of
section 168

Amendment of
section 170

Amendment of
section 171
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120. In section 155 of the said Code, in Hindi version, for the words &
f5ar a1 the words <! a1 AT 'shall be substituted.
121. In section 157 of the said Code, in Hindi version, for sub-section (2), the
following sub-section shall be substituted, namely:- )
“(2) S yoR, Tvg WXHR, FA am w1 SEs Wi # et oW faufa amd
AT ERT U TETEd B W S NG BN Hhdl @ A 99 R orafy & forg
I B FFA I
122. In section 159 of the said Code, in Hindi version, in clause (a), for the word and

punctuation mark"SITG7T;”" the words and punctuation mark’ SITQT3R" shall be
substituted.

123. In section 165 of the said Code, in Hindi version, Jor the words and punctuation
mark T8 AT W U f&wl #the words and punctuation marks TR HHI T,
Uit forvat #,“shall be substituted.
124, In section 168 of the said Code, in Hindi version, for the words and punctuation
marks ‘dTegR 81fTara@ 8N [“the words and punctuation marks “fAT &,
%1 fearasd AToT €17 |“shall be substituted.
125. In section 170 of the said Code-
{a) in Hindi version, in sub-section (1),-
(i) for the words and punctuation marks"—XToTed B gerr fEfaRad
=iy va a1 it ufrar & age o W1 wadl .37fq ” the words and
punctuation marks AT U= # fafifde wg @& R EE T B W

IR @1 ghrr FrEfaiea fl oo ar st ufearsii 9§ aqel @l

T el &, Aafa—" shall be substituted;

(i) in clause (a), for the words fRFINI T f%6g" the words FRENT 4T
I o shall be substituted;

(iii) in clause (b), for the words“fasFa B3 the words fasFa H®" shall
be substituted;

(iv) in clause (c), for the word @I ‘the word “@T®HY" shall be substituted,
(v) in clause (e), for the words a7 f0! @D the words a1 IqD! Az
HRSB" shall be substituted;

(vi) in clause (g), for the words " &l “the words &@fEpA &
fref” and for the words"R¥fiar fgfaa @wa the words Rl &1
frgfad ®<" shall be substituted,

(b) in sub-section (2). for the words“bhumidhar or asami” the
word “bhumidhar”’ shall be substituted.
126. In section 171 of the said Code-
(a) in Hindi version, in sub-section (1), the words “Ud IR ¥ shall be omitted;

(b) in sub-section (2), for clause (a), the following clause shall be substituted,
namely:-

“(a) is a woman or a minor, or a senior citizen of 65 years or more, or a
person as referred to in section 95(1) (a);”

(c) in Hindi version, in sub-section (3), for the words “x fawg” the words o7
g and for the words “=Ted & FHT the words “TTEI HT” shall be
substituted,

(d) after sub-section (4), the following sub-section shall be inserted, namely:-
“(5) Notwithstanding anything contained in sub-section (1), no defaulter

shall be arrested, unless the amount sought to be recovered exceeds fifty
thousand rupees.”
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127. In section 172 of the said Code, in Hindi version,-

(a) in sub-section (2), for clause (c), the following clause shall be substituted,
namely:-

“(@M) enfife SUTHT & SUGRT & Y a9 w9 9 3ot bl T agy |

(b) in sub-section (3), for the words"IfHE @ T Ul the
words 3T @) YN ARrIRI shall be substituted,

(c) in sub-section (4), for the words and punctuation marks "W« @ 3nfEa &
I G HT | GYeaR SHe Afeear ¥ § T g B wEw g
a7 'f4 & farg I F 1" the words and punctuation marks" T8 el
AT B W TR BT | GIaaR SHS Afwem ¥ T wwfa @
e af ar g1 a1 FawEa gg R IW UG w1 § e 3
forg griY 81 shall be substituted;

(d) in sub-section (5), for the words “af F' the words" I A" shall be
substituted.

128. In section 173 of the said Code, in Hindi version, -

(a) in the marginal heading, for the word &Y the word fHY” shall be
substituted;

(b) for the words"3f@TEIE AfT H” the words"3fHRa AT /" and for the
word ‘SR the word “# 1Y ‘shall be substituted.

129. In section 174 of the said Code- o

(a) In sub-section (1), for the words"Sub-Divisional Officer” the
word‘Collector” shall be substituted;

(b) in Hindi version, in sub-section (2), for the words “E®! @I &l the words
“ggeb] B! A B shall be substituted.

130. In section 175 of the said Code-

(a) in sub-section (1), for the words Sub-Divisional Officer” the
word“Collector”” shall be substituted;

(b) in Hindi version,-

(i) in sub-section-(1), for the words“&ﬁ"mﬂ Wﬁ the words "8 TR
SIS shall be substituted;
(ii) in sub-section (3), for the word “4STIAR" the word ‘UCTSR", for the
word “HfSFaT”  the word WfharRli® and for the word"3@RT” the
word SHATE" shall be substituted.

131. In section 176 of the said Code-

(a) in sub-section (1),-
(i) for the words"Sub-Divisional Officer” the word“Collector’shall be
substituted,
(ii) in Hindi version, for the word"3/@enMRa” the word FHT<T” and for the
words, figure and punctuation marks “U=i1 9IfT & d90 wea .9 fF g
200 @ IER fama srm wgfea w9 F fARkT Y S the words,
figure and punctuation mark “fafgd A ¥ §= wHar 2 R g 200 B
IFER 58 AR BT UART R FHT 81" shall be substituted;

(b) in éub-section (2), for the words"”Sub-Divisional Officer’ the word

“Collector”and for the word ‘Collector” the words Board of Revenue' shall
be substituted.
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Amendment of
section 177

Amendment of
section 178

Amendment of
section 179

Amendment of
section 180

Amendment of
section 181

Amendment of
section 182

132. In section 177 of the said Code, in Hindi version,-
(a) for the words “®a®! 3R R P TGN the words “THT IR [l FRD
IR shall be substitured;
(b) in the proviso, for the words and punctuation marks"“ {1 EAED B I
EaH Hore e, 39 ¥ (Swe |l ud werer wfea) iR g S
ITP TRT AR B, the words and punctuation marks “f&8 GU®H BT
T AT A HeH (9@ Wl U@ i afed) IR S99 Uhed "o
4, W1 9P gRT SFEAIRT B, shall be substituted.
133. In section 178 of the said Code, in Hindi version,-
(a) in sub-section (1), in clause (c), for the words “gedradl @ the
words ‘S¥Tdull &1 FsIGT" shall be substituted;

(b) in sub-section (6), for the words"R&TaR Folge?” the words and punctuation
mark RGR, Herge"and for the word GHS" the word HHSI" shall be
substituted;

(c) in sub-section (7),for the words and punctuation marks “SIT- R afasa
s, @ wafed @ e § iR @, a1 gRFET @ IR W
the words and punctuation marks "SI PR ARG, A, JTAR, TR
A9 7 fredt wufed & gRAMANT & MR TR shall be substituted;

(d) in sub-section (8), for the words"®oiaex B RAER H FTaE BT AR
A B UTE UL ARV HI & the words HAdeR B Refrar @
AT BT IAAER I B AN TE JGURY XA D, shall be substituted.
134. In section 179 of the said Code, in Hindi version, for the words"§¥ 3d1d &
AR ST A Yo B G F qgeN A o A F A FOEIE
XY B TSR the words “§N FSAM B ATHR ORE IFedl YRONT B
TR A A age AvE g W T WU DA B WA shall be
substituted.
135. In section 180 of the said Code, in Hindi version,-
(a) in sub-section (1), for the words SUrll T TT" the words "UfhaTSl BT
" shall be substituted,
(b) in sub-section (3), for the words"SHl AR #* the words "IH AR /"
shall be substituted.
136. In section 181 of the said Code, in Hindi version,-

(2) in sub-section (1), in proviso, for the words and punctuation mark" 3% |
dF BN S SHS =Y o ¥ 3R Rrwer faftaq Frarer w8 gam 21
the words and punctuation mark" 39 T T®H BN Y IS BRI
2 ["shall be substituted;

(b) in sub-section (2), for the word WRPIT" the word ¥f*" and for the
words'Td TGN & B the words"Wd famdl B shall be
substituted.

137. In section 182 of the said Code, in Hindi version,-

(a) in sub-section (1), for the words Weid WfHaT’ the words We® TSRS

shall be substituted,

(b) in sub-section (2), for the words, figures and punctuation mark g9 54,
AT 21" the words and figures “3Ma¥ 21 & @A 54" shall be
substituted. .
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138. In section 183 of the said Code- 2:;.':1:1:;“ of
(a) in Hindi version, in sub-section (1), in proviso, in clause (c), for the words *dT
ST8T FabI” the words “TET HH1” shall be substituted;
(b) in sub-section (2), for the words"three months” the words “sixty days” shall
be substituted.
139. In section 184 of the said Code- ;crr:?:nd';';:t of
(a) in sub-section (1),-
(i) in Hindi version, for the word"SU @eldex” the word ‘®eigey” shall be
substituted;
(i) in clause (b), for the words “the estimated value of such property’ the
words “the estimated value, reserve price and circle rate of such property”
shall be substituted,
(i) in Hindi version, in clause (g), for the words “3¥1 f& @clex” the
words"for8 5 ®elaex” shall be substituted;
(b) in sub-section (2),- ‘
(i) in Hindi version, for the words"faFg f6y = %g"the vords “T&l fama
by W™ ¥ shall be substituted;
(ii) for the figures and word “5.04 hectares”the figures and word”5.0586
hectares’' shall be substituted.
140. In section 185 of the said Code, in Hindi version,- Amendment of
(a) for the words W& TIHI" the words Weli® WIM’ and for the word and pocpom 183
punctuation mark" ST} | the word and punctuation mark” S :—" shall be
substituted,
(b) at the end of clause (a), the punctuation mark™;” shall be inserted;
(¢) in clause (c), for the words“®® 3IY"'the words “@E 33" shall be
substituted.
141. In section 186 of the said Code, in Hindi version, - Amendment of
(a) in the marginal heading, for the words “fra® gWT fdHar 7AT the words seciion 186
“fe® g1 a1 S shall be substituted;
(b) for sub-section (2), the following sub-section shall be substituted, namely:-
“2) o1d faspg AR a1 T WOR @ srfedl @ g e s
- ey fegw # € b S|
142. In section 188 of the said Code, in Hindi version, in sub-section (1), for the words Amendment of
and punctuation marks “fasFa B TA Wk, @ forw Qe 7E AW AT @ afdfq  section 188
TE BN AT ARG FIA BT U TE HOW AT IEH DIg Bf AL AN the
words and punctuation mark “fg &1 TR wEfta srear sww wHfg R Ra &
forg el 78 R @1 Swe Rl T8 wvm ar aftfa T @1 waw w@E
& | shall be substituted.
143. In section 189 of the said Code, in Hindi version,- Amendment of
section 189

(a) in the marginal heading, for the words"sal ERT S Ay AR afmE w®
G fasha the words al ERT IR &1 o1 fFar i ok aafissy w g
fasa'shall be substituted;

(b) in sub-section (1), for the words“g=: g & eu # B arch Rl &1 o
$HI” the words "G famy WX Ye@ # B9 arel fHE W shall be

substituted.
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Amendment of 144. In section 190 of the said Code, in Hindi version,-
section 190

Amendment of
section 191

Amendment of
section 192

Amendment of
section 193

Amendment of
section 194
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(a) in the heading, for the words s & PT WAT" the words T &7 BT THI
far ST shall be substituted,

(b) for clause (b), the following clause shall be substituted, namely:-

(@) GRT 189 @ SF WHI & TR GFRIRT 9Y WRAR DI GHUGA &
i
145. In section 191 of the said Code-

(a) for the words “an amount equal to the amount of the highest bid"” the words
“an amount equal to the amount of the highest bid and a sum equal to one
percent amount of the purchase money for payment to the purchaser,” shall
be substituted,

(b) after the existing proviso, the following proviso shall be inserted, namely :-
“Provided further that where the auction sale in favour of highest bidder is

not confirmed due to the preference under this section, he shall be entitled to
receive back the money deposited by him plus an amount equivalent to one

percent of such money deposited for that purpose.”
146. In section 192 of the said Cod.e— ‘

(a) in sub-section (1),-

(i) in Hindi version, for the words 3IRT &7 @ g Halger B Perdex
S prtag ¥ a1 Rl SNFTR A1 99 SNAR ¥ AAET T GHAr 87
the words "3TITRT &R & fIY Poldex BT fFr=ifemad e=vIfl Feaex &
Fraferg § A1 el PIAR 1 SY BNAR ¥ AT &S 1A DY
THdr 2" shall be substituted,

(ii) in clause (a), for the words "'five percent” the words “one percent” shall
be substituted, '

(iii) in Hindi version, in clause (c), for the words “ufiFar’  the words
"fsharaii“shall be substituted;

(b) in Hindi version, in sub-section (3), for the words “df 98" the words “dET
g% "'shall be substituted.

147. In section 193 of the said Code, in Hindi version,-

(a) in sub-section (1), for the words"fFl WemwRe Faffmar a1 yeif¥E
T 1 Haiferd axa A el P B IR W AT H1the words TH
fame ¥ 5l deawe afrafaar a1 S¥ YHIRa Fx9 A derfed
F frefl FR & JMR W I9 RAHT BI shall be substituted,

(b) in sub-section (3), for the word GRIGeT"the word “g&mI" shall be

substituted.
{48. In section 194 of the said Code-

(a) in Hindi version, in sub-section (1) for the words"fmg & fR-id &"the
words"afe faspg & 356 /" shall be substituted;

(b) in sub-section (2).-
(i) in Hindi version, in clause (a), for the words“31fI% & |HAl ©° the
words "3 2" shall be substituted: '

(ii) in clause (b), for the words “is less than the amount of arrears specified
in the sale proclamation” the words “is less than the reserve price or the
amount of arrears specified in the sale proclamation’shall be substituted.

ing
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149. In section 195 of the said Code, in Hindi version, the following section
shall be substituted, namely :- '

“195— URT 19297 193 AT o1 194 ¥ f&f 9@ & &4 ge A AR
Hoger U1 YT, S A Refy &, Ft Y R w1 @ R @ & W
Fearg © A g¢ R e wwafa @ Rma @) sgva far o aifge ot
Herd B B BrU, AR B B, AW A AIRE ¢ v o a9 oaeg 5
M aTel BRI ORI HR Aol 8 1

150. In section 197 of the said Code, for :
words ‘one percent’”’ shall be substituted.

151. In section 198 of the said Code, in Hindi version.at the end of sub-section
(2), the. punctuation mark “ [ shall be inserted. '

152. In section 199 of the said Code, in Hindi version, in sub-section (1), for
the words “SUWRT X" the words “SUdRT &Y~ shall be substituted.

153. In section 200 of the said Code, in Hindi version, for the word "STHIT"
the word “SYIFT” and in clause (a), for the words “H9% WHII” the words “HUE
UHRI" shall be substituted.

154. In section 201 of the said Code, in Hindi version, for the words and
punctuation marks “@ Heldey ERT WA ®Y ¥ I9@d HY fdl SRAT @ UET
o1, ST JMAYTS HHS O BT SUGNT B WHal & I1 $U Gl | the words
and punctuation marks "Gl FHelgey FRT S WY WY W 95@d I AT WR
Td Fore] $9 8q UHT 4, Uil J1aeU% € bl SUANT SR Ahal & AT BN Ahal
21" shall be substituted. : : .

155. For section 202 of the said Code, in Hindi version, the following section
shall be substituted, namely-

“202—4T BT Jo-GRT 203 B SUGHl B I WA gL LN B
frlr fafRer a1 duswr a1 - Roa @ IET @ 9§ el arg el aeafd
F Tl @ T A 5 Rifde e § 91 9 a1 e 58 e
156. In section 203 of the said Code-

(a) The brakets and figure “(1)” shall be emitted.

(b) in Hindi version, for the words "4/ & I P& 6 WA” the
words“3ea & 39 FRIAE ¥H B WA, for the words "I SGEA!
JASR BT ST the words “IeN ARSI B YA X GHal &~ and
for the words and punctuation mark “d1§ @} WP 21" the words and
punctuation mark “GTIE SRR HX W&l & |” shall be substituted.

157. In section 204 of the said Code, in Hindi version, for the words “$3 afifa the
words "9 AT and for the words“@fdd &1 the words “@fdd B shall be
substituted.
158. In section 206 of the said Code-
(a) in Hindi version, in sub-section (1), for the words “gref—u SRAE" the
words “HTfAT—u= AT HRIATEY" shall be substituted:

in sub-section (2), in clause (b), for the word and figure “column 4" the word
and figure “column 3“ and for the word and figure column 3" the word and
figure “column 2" and in Hindi version, for the words “HRfI—93 Hrdamd”
the words “HTRIFT—9= a1 HRIATE" shall be substituted;

in Hindi version, for sub-section (3), the following sub-section shall be
substituted, namely:-

“B3) 39 dfear # A @19 & B gA N H ardiel, gdeor A

worcs (five percent” the

(b)

(c)

Amendment of -
section 195

Amendment of
section 197

Amendment of
section 198

Amendment of
section 199

Amendment of
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section 203

Amendment of
section 204

Amendment of
section 206
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section 207

section 208

Amendment of
section 209

frares <A N R ) amufa w6 Swmwr (@) # Sfeafaa &t
qraTeE A1 ARE B fFE ar, g @ sdad & wew J AfsRar
oft a1 741 N, a9 g FER T8 frar ST 9 ae 5 U amufa, vem IR B
A W AR & THH WNyay IJEE W IR & 9 amell § i a1
fargalt @1 Rerdiewwr fsar ot @), A gl @ Reliowwr & w1 a1 39
g T & ok v o R IRenfiE w9 A sEwe T g B

159. In section 207 of the said Code-

@)

(b)

in sub-section (1) for the word and figure “column 3"the word and figure
“column 2", for the word and figure “column 5" the word and figure
“column 4" and for the word and figure “column 4~ the word and figure
“column 3" and in Hindi version, in sub-section (1), for the words “3T&¥
R the words "% a1 R and for the words “fafAfdee ~ararer”
the words ¥ faffée =ararerr shall be substituted;

in Hindi version, in sub-section (3), for the words, figure and punctuation
marks"<Rae f5T o v wdiel B o™ A R W e @
R, Rivd fog ofia 0 T B, @ Reie § 30 R & Hex el
the words and punctuation marks “Werl Ifiel TR & o @ for
R @ R, s sy W R @ A @ d A
&1 |“shall be substituted.

160. In section 208 of the said Code-

(@)

(b)

in sub-section (1), for the word and figure “column 3“the word and
figure column 2”, and for the word and figure “column 6~ the word and
figure “column 5"shall be substituted,

in Hindi version, in sub-section (3), for the words “3r@fy &1 gREAT" the
words “GRET @ 3@ and for the words and figure "90 &7 & IR
2rfi”the words and figure “90 &7 €1fI"shall be substituted.

161. In section 209 of the said Code-

(a)

(b)

©)
(@

(e

in Hindi version, for the words" sl a1 @ 81 gy fe fFrmfoaa
A% a1 RN the words R a1d @ 1 gU A FrfiRaa Ry amew
a1 fS1 "shall be substituted,

in clause (a), for the words “Chapter V“the words “Chapter XI" shall be
substituted; -

in clause (c), for the word “review’’the word “revision’’shall be substituted;
in Hindi version, in clause (f), for the words “H1e &3 the words"3Imesr
a1 f&sh1""shall be substituted,

after clause (f), the following clauses and proviso shall be inserted, namely:-
“(g) passed by Court or officer with the consent of parties; or

(h) where order has been passed ex-parte or by default:

Provided that any party aggrieved by order passed ex-parte or by default,

may move application for setting aside such order within a period of thirty

days from the date of the order: _
Provided further that no such order shall be reversed or altered without

previously summoning the party in whose favour order has been passed to

appear and be heard in support of it.”
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162. In secton 210 of the said Code-
(a) for the figures and words “210. The Board”the figures, brackets and words
“210. (1) The Board” and in Hindi version for the word 'E'!?l the words “grd
2" shall be substituted, '

(b) in sub-section (1), the words and punctuation mark“or where an appeal lies but
has not been preferred,shall be omitred;

(c) after sub-section (2) and before sub-section (3), the following explanation
shall be inserted, namely:-
“Explanation. - For the removal of doubt it is, hereby, declared that when an
application under this section has been moved either to the Board or to the
Commissioner, the application shall not be permitted to be withdrawn for the
purpose of filing the application against the same order to the other of them.”

(d) in sub-section (3), for the words “thirty days”the words “sixty days 'shall be
substituted.

163. In section 211 of the said Code-

(a) 'in Hindi version, in sub-section (1), for the words “3[q¥ ERT AT HeforT 39
ERT" the words “319< §RT"shall be substituted;

(b) in Hindi version, in sub-section (2),-
(i) for the words, figure and brackets"®! ©TRT (1)“the words, figure and
brackets"&T IULRT (1) shall be substituted,

(ii) in clause (b), for the words “fFe} oIl the words “®'s TTercl) ‘shall be
substituted, ‘
(c) after sub-section (3), the following sub-section shall be inserted, namely:-
“(4) An application under sub-section (1), for review of any order, may be
moved within sixty days from the date of such order.”
164. In section 213 of the said Code, in Hindi version,-
(a) in the heading, for the words “G&I@R €I the words “U&iHR €1 shall be
substituted,
(b) for the words “TgHNT"the words “Te="and for the words “aT %" the words
“qT IS "shall be substituted.
165. In section 214 of the said Code, in Hindi version, for the words "&
wifear gRT a1 3N the words "9 AT GIRT AT 9D 31019 ‘shall be substituted.

166. For section 215 of the said Code, in Hindi version, the following section shall be
substituted, namely:-

“215-yfshar # Afafiaar @ eRor ey Afafra w81 - &l woa
IS grr uRa ®1E ey 39 wear & i\ @ 9w a1 e
HRIaE @ qd a1 99 INH WA, AfSH, SEN, RS IT ATRY el
I s ¥ R, A W aFfca 9= @ eRo AW e @
geerr § 99 9% Seer a1 uRafda € o s 99 9% fF O
g ar afafaar 9§ araa § g &1 &9 T g3 BT
167. In section 216 of the said Code, in Hindi version,-

(a) in clause (b), for the words "IaT R R 8% ERT “the words “® TS
TR IRTS BF &R 'shall be substituted;

(b) for clause (c), the following clause shall be substituted, namely:-

“@m) et ferfaa @ o1 e & 9Ma ¥4, S oA a1 For @
W@ a1 I T FREN B FEIRd FR OIS W prafad d Q@
I D GU 9X XIRES SIP ERT AGFHY; qT°

(c) in clause (d), for the words “feT ¢ fe 37w Afcr |'the words "<& T4
ﬁw_\‘ff 3= Qfd |shall be substituted.

Amendment of
section 210

Amendment of
section 211

Amendment of
section 213

Amendment of
section 214

Amendment of
section 215

Amendment of
section 216
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Amendment of
section 217

Amendment of
section 219

Amendment of
section 220

Amendrnent of
section 221

Amendment of
section 222

Amendment of
section 223

Amendment of
section 224

Amendment of
section 225

Insertion of new

sections

168. In section 217 of the said Code, in Hindi version, for the words "y
HAEA the words “T ATel "shall be substituted. .

169. In section 219 of the said Code, in Hindi version, for the words T
F orefeRer'the words “omq 3refFReI” for the words “fTeT TN 'the words

“RBT SR, for the word "€ the word fe¥i“and for the words
“Rifyffe 4 ST the words “fafafdse @ S 'shall be substituted.

170. In section 220 of the said Code, in Hindi version, for the words
“Frdwt o Tl the words “f@=l @R ¥@l” for the words and punctuation
marks “TaeIE WS, B0 N g R B U IR Febar & | “the words and
punctuation marks 3Taga® wH3, B N g e A 4 w T PR qHAl
& [“shall be substituted.

171. In section 221 of the said Code, in Hindi version, for the words TS
E’Tﬁf‘r the words “®Ig ¥ @fdd and for the words “HTT %) ufafaafd” the words
At ) Heanfaa ufaferi shall be substituted.

172. In section 222 of the said Code-

(a) in clause (a), for the words “Thansi division“the words “Jhansi division and
Chitrakoot division''shall be substituted;

(b) in clause (d), for the words and brackets‘Balai (Pahar)'the words brackets
“(Balai Pahar)“shall be substituted;,

(¢) in clause (e), for the words “Bhagwat of tahsil Chunar”'the words “Bhagwat
of tahsil Chunar and pargana Bhagwat of tahsil Madihan"shall be
substituted;

(d) in Hindi version, in clause (e), for the word “HrhaTe  “the word
"qHeIMTS shall be substituted.

173. In section 223 of the said Code, in Hindi version, for the words “UT B BRI 'the
words “IT I9T& §RT shall be substituted.
174. In section 224 of the said Code, in Hindi version,-

(a) in sub-section (1), for the words and punctuation mark"ﬂﬁ ® HRIEN
forfl @afda A, the words and punctuation markff 9= @ifaw e aafe
¥.“and for the words “Siar fafga far @ma” the words o fafafds
forar wa’shall be substituted,

(b) in sub-section (2), for the words and punctuation marks "SI T&l A #,
v R RwR dfRtq, o s @ 21."the words and punctuation
marks "o U 9y ¥ Ra wwar @), e st fRa B gl e
foreqr Y enfia 2,”shall be substituted.

175. In section 225 of the said Code, in Hindi version, in the heading, for the
word “afR=T0T the word “H¥&T0T" and in sub-section (1), for the word “Jg"the word
@ and for the words "ERT T @ E="the words “ERT AT $HD e shall be
substituted.
176. After section 225, the following sections shall be inserted, namely:-
“225-A - Determination of questions in summary proceeding. -
Notwithstanding anything contained in other provisions of this Code, all the
questions arising for determination in any summary proceeding under this
Code shall be decided upon affidavits, in the manner prescribed:
Provided that if Revenue Court or Revenue Officer is satisfied that the
cross examination of any witness, who has filed affidavit, is necessary, it or
he may direct to produce the witness for such cross examination.
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225-B - Lodging of Caveat- (1) Where an application is expected to be made in
any suit, appeal, revision or other proceeding under this Code, any person
claiming the right to oppose the application, may, either personally or through
his counsel, after serving a copy of caveat through registered post on the person
by whom the application is expected to be made, lodge a caveat in the court in
respect thereof.

(2) Where a caveat has been lodged and notice thereof has been served, the
applicant shall, when presenting the application in court, furnish proof of
having given prior notice in writing to the caveator or his counsel. of the date
on which the application is proposed to be presented.

(3) If any caveat is filed under this section, the entry of the same shall be made
in the register of caveat in the manner prescribed.

225-C - Constitution of Committee. - (1) Notwithstanding anything to the
contrary contained in any other provisions of this Code or the Rules made
thereunder, the Collector shall constitute, such Committee at Gram Panchayat
level, as may be notified by the State Government from time to time to assist in
the disposal of cases and redressal of grievances in the manner prescribed.

(2) Every committee constituted under sub-section (1) shall consist of a
Chairman and four other members, who shall be nominated or designated in
the manner prescribed:

Provided that in each such committee, there shall be at least one woman
member, one member belonging to the Scheduled Castes or the Scheduled
Tribes and one member belonging to the Other Backward Class.

225-D - Power of an Assistant Collector of First Class not in charge of a sub-
division.- An Assistant Collector of the first class not in charge of a sub-
division of a district shall exercise all or any of the powers conferred on an
Assistant Collector of the first class in charge of a sub-division in such cases or
classes of cases as the Collector may, from time to time, refer to him for
disposal.

225-E -Powers of Assistant Collector of second class- Assistant Collectors of
the second class shall have power to investigate and report on such cases as the
Collector or Assistant Collector in charge of a sub-division of a district may,
from time to time, commit to them for investigation and report.

225-F -Consolidation of cases- (1) Where more cases than one involving
substantially the same question for determination and based on the same cause
of action are pending in different courts, they shall, on application being made
by any party to the court to which all the courts concerned are subordinate, be
transferred and consolidated in one court and decided by a single judgment.

(2) When two or more suits or preceedings are pending in the same court,
and the court is of opinion that it is expedient in the interest of justice, it may by
order direct their joint trial, where upon all such suits and preceedings may be
decided upon the evidence in all or any of such suits or proceedings.”

177. In section 226 of the said Code-

(a)

(b)

in sub-section (1), for the words “not be less than five hundred rupees and not
exceed two thousand rupees”the words “not be less than one thousand rupees
and not exceed ten thousand rupees”and for the words “not be less than one
hundred rupees and not exceed five hundred rupees”the words “not be less
than five hundred rupees and not exceed five thousand rupees”shall be
substituted,

in sub-section (2), for the-words “five thousand rupees” the words “fifteen
thousand rupees’ shall be substituted.

Amendment of
section 226
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Amendment of 178. In section 227 of the said Code-
secdtion 227
(a) in the marginal heading, for the words “Damages or destruction etc. of
boundary marks”the words “Damages for destruction etc. of boundary
marks’’ shall be substituted, '
(b) in sub-section (1),-
(i) in Hindi version, for the words and punctuation mark 6 U®R < G|
T, &fy ggEmh T the words and punctuation mark “§¥ YGR T B
T, &fr g T3 'shall be substituted;
(ii) for the words “one hundred rupees'the words “one thousand
rupees‘shall be substituted.
Amendment of 179. In section 228 of the said Code, in Hindi version, in sub-section (1), for
L the words "™ o T 2,"the words "™ # T ®and for the words “HIfY
&1"the words “HT*T 81"shall be substituted.
Amendment in 180. In section 229 of the said Code, in Hindi version, in clause (c), for the
S words “@ergey T fhel) T WfeTY” the words Fetaey AT fhel 3G o
PRI "shall be substituted.
Amendment of 181. In section 230 of the said Code, in sub-section (2), in clause (a) for the
section 230 word“Uttaranchal” the word "‘Uttarakhand'shall be substituted.
Am:nd?;llﬂ of 182. In section 231 of the said Code, in Hindi version, in sub-section (1), for
section

* Amendment of
section 232

Amendment of
section 233

the words and punctuation mark “3779 %9 # 81" the words and punctuation mark
3= w9 ¥ 81" and for the words and punctuation mark “TIRT = gAY 8, " the
words and punctuation mark“aTRa 7 g B |”shall be substituted.
183. In section 232 of the said Code, in Hindi version, in sub-section (1), for
the words “URacl" the words “aRa@ Al shall be substituted.
184. In section 233 of the said Code-
(a) in sub-section (2),-
(1) in Hindi version, in clause (iv), for the words “Wrrelt & dHieT the
words 13l @ RO and for the words "9 TG the words' ' ITa!
AT ‘shall be substituted,
(ii) after clause (iv), the following clause shall be inserted, namely:-
“(iv-a) the procedure for survey operation and record operation including
demarcation of abadi by the use of available modern technology and
digitalization process;”
(b) in Hindi version, in sub-section (2),-
(i) for clause (vii), the following clause shall be substituted, namely:-
(@) e 98 B dUR oY, 9w oTgRf qur owe
IRET P gfpar 3R SEY wRfa e e swe fig waiRa @
T arell BN A 8
(ii)in clause (viii), for the words “9a@eil A" the words"‘3FTEaTRI A"
and for the words"gmfar faarg” the words WA fdareishall be

substituted,

(iii) in clause (x), for the words “}—<ToTed & RIET=<I"the words “—ToTeq
% faufRor & Rigr=a"and for the word “fAgfad” the word “HHTSIT “shall be
substituted,

(iv) in clause (xi), for the words “frad omra fFraa Fea1 3R HUBT T9R
B 'the words “Forad @md R wusw AR Fraa s A miEe
2" 'shall be substituted,
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(v) for clause (xii), the following clause shall be substituted, namely:-

“(@RE) wE Prem ok wwe wkrefiewer @ wfrar R =&

Rl ) e & R o= &1 39T 98 @ F ST S |adr

2"

(vi) in clause (xiii), for the words “Yf Wa=® the words “fA HIED

GfAf and for the words “fafYy =T “the words “faf e@wfAdl shall be

substituted; _

(vii)-in clause (xiv), for the ‘words “arg, St 3R = SRl the

words"arel, il 3R 3w HRIaTEAl shall be substituted;

(viii) in clause (xviii), for the words “®1g fa¥re @1 T ST =fRY” the

words"ﬂﬁ? &1 far ST =f8q shall be substituted;

(ix) in clause (xxi), for the words “U&HSI, fipR ST AT el ARA ‘the

words “THg+, RIGR B AT Tiell AR "shall be substituted,

(x) in clause (xxii), for the words “fYT® S¥TAT ST B AT FAAT S Hhar

8"the words A T W & °1 99 S WA &l 'shall be substituted;
(c) in Hindi version, in sub-section (3), for the words "g¥1 WfeaT & WR™T BF

» g PR 58 s & oefm w9 wveR a1 oRes grr a9

MY the words"f&=81 =i sftifferml & orfle o WReR a1 aRwe grT

T WfEal & U™ 89 @ Yd g91¢ ¢ shall be substituted,;

(d) in sub-section (4), for the words “one thousand rupees” the words twenty five
thousand rupees’shall be substituted.

185. In section 234 of the said Code- : Amendment of
section 234

(a) in sub-section (1),-

(i) in Hindi version, for the word and punctuation mark “2 |"the word and
punctuation mark “§—""shall be substituted,

(ii) in Hindi version, in clause (a), for the word @15 the word "Efﬁsf"for the
words "R  =qTATe "the words “XTod ~graTeldi’and for the words and
punctuation mark “Wf#dT, 3R the words and punctuation mark HfsHaT;
SiR""shall be substituted;

(b) at the end of clause (c), for the punctuation mark “.” the punctuation mark “;”
‘shall be substituted and thereafter the following clauses shall be inserted,
namely:-

“(d) procedure for issuing licences to the petition writers;
(e) such other matters as may be prescribed by rules.”
(c) for sub-section (3), the following sub-section shall be substituted, namely:-

“(3) The Revenue Court Manual, the Land Records Manual, Collection
Manual and Land Revenue (Survey and Record Operation) Rules, 1978, in
force on the date of commencement of this Code, shall continue to remain in
force, to the extent they are not inconsistent with the provisions of this Code,
until amended, rescinded or repealed by any regulations made under this
section.”

186. In the heading of List-B of the First Schedule to the said Code, for the ~Amendment of
word “Uttaranchal ‘the word “Uttarakhand’ shall be substituted. Finptichedie
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Amendment of
Second Schedule

187. In the Second Schedule, to the said Code, for the Serial Nos.11, 12 and 13, the
following shall respectively be substituted, namely:-

11.

Any question relating to the allotment of land referred to in
section 64 or section 125 or cancellation of such allotment.

12. Any claim to question a direction issued by the Collector under
section 71.
13. Any claim to question the delivery of possession over any land

and part thereof referred to in section 124, or the eviction of
any person under section 134 or section 201.

Amendment of Third |88, In the Third Schedule to the said Code-

Schedule

Amendment of
Fourth Schedule

Repeal and
saving

OO0 DDILI Dalmecs son

(a)

(b)

(c)

(d)

regarding section 35, in column 5, the word “Commissionershall be
omitted,

regarding section 67, in column 3, for the word “Sub-Divisional Officer”” the
words” Assistant Collector”and in column 4 thereof, for the word”
Commisioner”” the word“Collector”shall be substituted;

in Hindi version, regarding section 96(2), in column 2, for the word
“SIETRT" the word 32Nl “shall be substituted;

in the Note, for the words and punctuation mark TEI® Perdex,” the
words and punctuation mark"“HEIF Feldex UHH U, “shall be
substituted. -

189. In the Fourth Schedule to the said Code-

(a)

(b)

(©

in Hindi version, in List-A, at Serial no.4, for the word “¥<T 'the word
“gaRT" 'shall be substituted:;
in Hindi version, in List-A, at Serial No.7, for the word “HlddT the word
“effaar shall be substituted,
in Hindi version, in List-A, at Serial No.8, for the word 'H’\"t?l"the word
g Telshall be substituted.

(d) For the List-B, the following List shall be substituted, namely:-
“List-B”
List of Villages of Pargana Bhagwat
1. [BanImlis, /] [10. [ Nibia,
2. | Jargal Mahal, 11. | Rampur Barho,
3. | Semra Barho, 12. | Sonbarsa,
4. | Khatkharia, 13. | Bisumpura,
5. | Koharadih, 14. | Khamhria,
6. | Talar, 15. | Purainia,
7. | Chit Bisram, 16. | Nikerika,
8. | Padarwa, 17. | Dhansiria,
9. | Hinauta, 18. | Garhwa.

190. (1) The Uttar Pradesh Revenue Code (Amendment) U.P.
Ordinance, 2015 is hereby repealed. Ordinance

no. 4 of 2015

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the Principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been

done or taken under the co-responding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.

Concebl®eom oo
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Revenue Code, 2006 (U.P. Act no. 8 of 2012 ) has been enacted to consolidate
thirty nine Acts which were in force in the state of Uttar Pradesh. Thereafter it was noticed that there are
many linguistic errors in the said Code which were required to be corrected Besides it was also necessary
to include the amended provisions of sub-section (4-F) of section 122-B,sections 123, 172 and174 of the
Uttar Pradesh Zamindari abolition and Land Reforms Act, 1950 (U.P. Act no. 1 of 1951) which were
amended in the year, 2007 and 2008 i.e. after passage of the said Code by both Houses of the State
Legislature. In view of the above it was dicided to amend the said Code to correct the linguistic errors and

to include the amended provisions as aforesaid.

Since the State Ligislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Revenue Code (Amendment) Ordinance, 2015 (U.P.
Ordinance no. 4 of 2015) was promulgated by the Governor on December 16, 2015 .

This bill is introduced to replace the provisions of the aforesaid Ordinance

By order,
ABDUL SHAHID,
Pramukh Sachiv.

fogaogodio—Todio 998 IroTusi—(fa=l)—2016—(2328)—599 wfeai—(@rgex / & / 3rHee) |
flogaogodio—godo 127 H0 fETd—14—03-2016—(2329)-500 frgi—(Fv e / €1/ JTHRe) |
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No. 1469(2)/LXXIX-V-1-19-1(Ka)4-19
Dated Lucknow, August 5,2019

- IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation-of the Uttar
Pradesh Rajaswa Sambhita (Sanshodhan) Adﬁiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 7
of 2019) as passed by the Uttar Pradesh Legislature and assented to by the Governor on Augdst
2, 2019. The Rajaswa Anubhag-1 is administratively cuncerned with the said Adhiniyam.

THE UTTAR PRADESH REVENUE CODE (AMENDMENT)
ACT, 2019
(U.P. Act No. 7 0of 2019)
[As passed by the Uttar Pradesh Legislature] .
' AN | o
ACT

~to amend the Uttar Pradesh Revenue Code, 2056 Jor facilitating the
availability of land for industrialization and agricultural development in the state of
Uttar Pradesh and for changes in subjects related to inheritance of land holders.

IT 1S HEREBY enacted in the Seventieth Year of the Republic of India as .

follows:-
Short title and 1. (1) This Act may be called the Uttar Pradesh Revenue Code (Amendment)
commencement
Act, 2019. _
(2) It shall be deemed to have come into force on March 10, 2019.
Amendment of 2. In section 24 of the Uttar Pradesh Revenue Code, 2006 hereinafter referred

tion 24 of U.P. L. . . ..
ff;':; 3 0‘;216]]}; to as the principal Act, in sub-section (4), for the words "the order of the Commissioner

shall be final," the words “The order of the Commissioner shall, subject to the
provisions of section 210, be final” shall be substituted

186_RPH_Data 4 Vidhaika Folder (Adhinivam_2019)
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3. In section 38 of the principal Act, in sub-section (4), for the words “The
decision of the Commissioner shall be final,"gthe words “The decision of the
Commissioner shall, subject to the provtsmns of section 210, be final” shalI be
subsmuted

4. In section 66 of the principal Act, in sub-section (3) for the words "Every
order of the Collector made under this section shall be final", the words “Every order
of the Collector made under this section shall, subject to the provisions of section 210,
be final” shall be substituted. : '

5. In section 69 of the principal Act, in sub-section (3) for clause (¢} the
following clause shall be substituted, namely :-

"(c) The payment of expenses incurred on protection, preservation and
development of lands of commeon utility; and”

6. In section 72 of the principal Act, in sub-section (1) for claﬁse-(c) the
following clause shall be substituted, namely:-

"(c) one or more Divistonal Government Counsel (Revenue) for the
divisional head-quarters who shall also look after the work related to Circuit
Courts of the Board, (wherever Circuit Courts exist at Division level) and"

7. In section 77 of the principal Act, in sub-section (2) for the words “in the
same Gram Panchayat" the words in the same or any nearby Gram Panchayat" shall
be substituted.

" 8. For section 80 of the’ principal Act, the following section shall be
substituted, namely -

g0 (1) Where a bhumidhar with transferable rights uses his holding or part
thereof, for industrial, commercial or residential purposes, the Sub-Divisional Officer
may, suomotu or on an application moved by such bhumidhar, after making such
enquiry as may be prescribed, either make a declaration that the land is being used for
the purpose not connected with agriculture or reject the application. The Sub-
Divisional officer shall take a decision on the application within forty five working
days from the date of receipt of the application. In case the application is rejected, the
Sub-Divisional officer shall state the reasons in writing for such rejection and inform
the applicant of his decision.

(2) Where a bhumidhar with transferable rights proposes to use in future his
holding or part thereof, for industrial, commercial or residential purposes, the Sub-
Divisional Officer-may on an appiication moved by such bhumidhar, after making
such enquiry as may be prescribed, either make a declaration that the land may be
used for the purpose not connected with agriculture or reject the application, within
forty five working days from the date of receipt of the application. In case the
application is rejected, the Sub-Divisional officer shall state the reasons in writing of
such rejection and inform the applicant of his decision:

Provided that for declaration under this sub-section there must exist a
boundary wall surrounding the holding or part thereof, which is proposed to- be used
for such purpose:

Provided further that if the bhumidhar fails to start the proposed non
agricultural activity within a period of five years from the date of declaration under
this sub-section, then the declaration under sub-section (2} for the holding or part
thereof shall lapse:

Provided also that a declaration under this sub-section (2) shall not amount
to change of land use and the Jand shall continue to be treated as agricultural land
only. However, the bhumidhar shall be entitled to obtain loan and other necessary
permissions, clearances etc. for the activity or project, proposed on the holding or part
thereof, for which declaration under this sub-section has been obtained.
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(3) A bhumidhar possessing declaration under sub-section (2) for his holding
or part thereof, may apply to Sub-Divisional officer for converting declaration under
sub-section (2) to a declaration under sub-section (1) after completion of construction
activity or start of the proposed non- agricultural activity, within a period of five years
from declaration under sub-section (2). On receipt of such an application, the Sub-
Divisional officer, after making such enquiry as necessary, shall approve or reject the
application within a period of 15 days from the receipt of the application. In case of
rejection, he shall record in writing the reasons for such rejection:

Provided that for conversion of declaration under sub-section (2) to a
declaration under sub-section (1), the bhumidhar shall be liable to pay only the balance
amount of fee payable, calculated at prevailing circle rate, after adjusting the amount
already paid by him for declaration under sub-section (2) earlier.

(4) No application for a declaration under sub-section (1} or (2), moved by
any co-bhumidhar having undivided interest in bhumidhari land shalt be maintainable,
unless application is moved by ali the co-bhumidhars of such bhumidhari land. In case
only one of the co-bhumidhar wants to get a declaration for his share in the land with
joint interest, then such an application shall be entertained only after the respective
shares of the co-bhumidhars in the land have been divided in accordance with the
provisions of law. .

(5)The application for declaration [under sub—sect:on (1) or sub-section (2}]
shall contain such particulars and shall be made in such manner as may be prescribed.

(6)Where the application under sub-section (1) or sub-section (2) is made in
respect of a part of the holding, the sub-divisional officer may, in the manner
prescribed, demarcate such part for purposes of such declaration.

(7) No declaration under this section shall be made by the sub-divisional
officer, if he is satisfied that the land or part thereof is being used or is proposed to be

" used for a purpose which is likely to cause a public nuisance or to affect adversely
public order, public health, safety or convenience or which is against the uses proposed -

in the master plan.

(8) In case the land or part thereof for which a declaration under this section
is being sought falls within the area nolified under any Utban or Industrial
Development Authority, then prior permission of the coFcemed Development
Authority shall be mandatory.

(9) The State Government may fix the scale of fees for declaration under this
section and different fees may be fixed for different purposgs:

Provided that if the applicant uses the holding:dr part ‘thereof, for his own
residential purpose, no fee shall be charged for the declaration under this section.”

9. In section 81 of the principal Act, for the words and figures "section 80"

" the words and figures "sub-section (1) of section 80" shall be substituted.

10. In section 89 of the principal Act, for sub-section (3) the following sub-
sections shall be substituted, namely:- '

"(3) The State Government or an officer authorized for this purpose

under this Act may approve an acquisition or purchase done or proposed to be

- done, in excess of the limits specified in sub-section {2}, if such acquisitioﬁ or
purchase is in favour of a registered firm, company, partnership firm, limited
liability partnership firm, trust, society or any educational or a charitable
institution; and if it is of opinion that the acquisition or purchase would be in
public interest and likely to generate economic activities (bther than

agricuitural) and provide employment. In such case, the provisions of the

Uttar Pradesh Imposition of Ceiling on Land Holding Act, 1960 shall not
apply to such acquisition:
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Provided that where the land has been acquired or purchased by a registered
firm, company, partnership firm, limited liability partnership firm, trust, society or any
e¢ducational or a charitable institution, without obtaining prior approval under this sub-
section the State Government or an officer authorized for this purpose under this Act,
may give its approval for regularizing such acquisition or purchase afterwards on
payment of an amount as fine, which shall be five percent of the cost of the land in
excess of the limit prescribed under sub-section (2), calculated as per the circle rate
prevailing at the time of making the application. '

(4) Permission under sub-section (3) for acquisition or purchase of land by a
registered” firm, company, partnership firm, limited liability partnership firm, trust,
society or any educational or a charitable institution in excess of limits prescribed
under sub-section (2) shall be granted, on the conditions and in the manner prescribed,
by :-

(i) the Collector concerned for acquisition or purchase of land upto

20.2344 hectares; ‘

{ii) the Commissioner concerned for acquisition or purchase of land
more than 20.2344 hectares and upto 40.4688 hectares;
(iii) the State Government for acquisition or purchase of land more than

40.4688 hectares. ' :

Provided that if the applicant fails to set up the project within a period of five
years from the date of grant of permission under sub-section (3), the same shall lapse
and the land acquired or purchased in excess of the limit prescribed under
sub-section (2) shall vest in the State and the consequences of section 105 shall
become applicable: o :

_ Provided further that the State Government may extend the peried of
permission granted under sub section (3) for a further period of maximum three years,
after recording reasons for the same.”

i1. For section 94 of the principal Act, the following section shall be
substituted, namely:- - '

“94 (1) A Bhumidhar may lease out his holding or any part thereof to

gﬂm .‘;{13 .any person, firm, company, partnership firm, limited liability

' hl_'ml o - parmership firm, trust, society or any other legal entity for

agriculture or for setting up a solar energy plant. Such lease shall be
known as the private lease by a bhumidhar.

(2). Private lease by a Bhumidhar means a contract based on an
agreement, with mutually agreed terms and conditions, between Lessor, who
may be a Bhumidhar and the Lessee who wishes to undertake agricultural
activities or set up a solar energy plant, by which the Lessor grants
permission to the Lessee to use the land or holding or any part thereof for
agricultural purposes or for establishment of solar energy plant, against a
consideration in cash or kind or a share of produce, payable to the Lessor as
per the lease agreement. '

(3) Period- of private lease by a bhumidhar — maximum period of the
private lease by a Bhumidhar shall not exceed fifieen years at a time:

Provided that, after the expiration of the first lease period, the duration
of lease period may be further extended by mutual consent of the Lessor and
the Lessee: : _

Provided further that for purpose of establishing a solar energy plant,
the maximum period may be upto thirty years. '

(4) Conditions of the private Lease by 2 bhumidhar- The terms and
conditions of the private lease by a bhumidhar shall be as mutually agreed
between the Lessor and Lessee. The general conditions of the lease shall be in
the manner as may be prescribed.”
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Amendment of
section 95

12. For section 95 of the prmc1pa] Act, the following section shall be
substituted, namely:-

“95 Private lease by a bhumidhar may be oral or in writing or Registered

Lease- how made, (1) Private Lease by a bhumidhar for a single crop or

‘ 2;(;";:;2?;2’1;8 for period upto one year may be either oral or in writing.

arising thereto Lease agreement for period exceeding one year shall be

made by a registeres instrument only.

(2) Private Lease by a bhumidhar to be recorded in remarks column of Record
of Rights - In case of written or registered lease agreement, a copy of the agreement or
deed shall be made available to Revenue Inspector concerned, who shall pass order for
recording the details of the private lease by a bhumidhar lease agreement (names and
other details of Lessor and Lessee; date of agreement; period of lease; proposed use of
land; and annual lease rent) in the Remarks column of Record of Rights (khatauni).

(3) Private Lease by a bhumidhar shall not create any type of Tenancy Right-

An agreement of private lease by a Bhumidhar either registered under the Registration

Act 1908 or countersigned by a Revenue Officer or Gram Pradhan or notarized by a
Notary or oral, shall not create or confer any rights or interest in favour of the Lessee
over the leased land, including protected tenancy or occupancy right or any other right

against eviction or lease termination, other than those contained in this Act or Rules,

the lease agreement shall not be used by the Lessee to establish and permanent right
over the leased land in any Court of Law.

(4) Resumption of Land- After expiration of the private lease by a bhumidhar
period of or termination of such private lease, the instrument of private lease by a
bhumidhar shall be a nullify and if the period of such private lease is not extended, the
jeased land shall automatically revert to the Lessor and the Lessee shall hand over
peaceful possession of the land, free from all encumbrances, to the Lessor and shall

cease to have any right, title or interest in the land so leased out.

Explananon- Regardless of any dispute, arising out of private lease made
under Section-94, pending before any Court of Law, the Lessor shall be entitled to get
peaceful possession of the leased land after the expiration of the private lease period

and the Lessee shall have no right to retain possession over the leased land,

(5) Effect of Private Lease by a bhumidhar - The provisions contained in the
Code regarding private lease by a bhumidhar shall not have retrospective effect.

~ (6) Termination of the private lease by a bhumldhar -

.(a) Unless extended by mutual consent between the Lessor and

Lessee, the private lease agreement would termmate on expiry of the private
lease period mentioned in the agreement, a

(b) In case of non-payment of conglderatlon amount or annual lease

rent by the Lessee by the due date, or if any. of the terms and conditions of the .

private lease are violated by him, the prwate lease by a bhumidhar agreement
may be terminated by the Lessor, prior - expiry of the lease period, after
giving due notice to the Lessee in writing. !

(c) In case the private lease agreement is proposed to be terminated
prematurely by the Lessor, then the Lessee shall be entitled to remove such

structures, mactinery etc. that were created or mstalled by the Lessee on the .
leased land. The Lessee would also be entitled to recover such damages and -

- compensation from the Lessor, as agreed upon and laid down in the private
lease agreement.

-
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(d) In case the Lessce wishes to terminate the lease agreement pre-
maturely- or surrenders the land during the pﬁvate lease by a bhumidhar .
period, then he shall have to give at least six months’ notice.to the Lessor and
shall also be liable to pay the annual rent for the remaining part of the year to
the Lessor, in addition to such other compensation, as agreed upon and laid
down in the private lease by a bhumidhar agreement or as prescribed. -

(e) In case after expiration of the private lease by a bhumidhar period or
termination of the lease agreement, the Lessee fails to handover peaceful
possession of the-ledsed land to the Lessor, the Lessee shall be treated as
‘unauthorised occupant and shall be liable to be ejected from the leased land,
The Lessee shall also be liable to pay such penal rent or damages to the
Lessor for the period of unauthorised occupation, as provided in the private
lease by a bhumidhar agreement, in addition to the cost of such ej'ection.

(f) The Lessor and Lessee may terminate the private. lease by a
bhumidhar on mutually agreed terms at any time.

4 ' (7) Disputes arising out of the private lease by a bhumidhar-

‘ ' - {a) In an event of a dispute arising out of the private lease agreement by
- a bhumidhar, or any terms and conditions thereof, the Lessee and the Lessor
shall make all efforts to amicably resolve and settle the dispute amongst.
themselves or if mutually agreed, by using mediation by a third party
arbitrator or Gram Panchayat or Village Revenue Committee.

(b) If the dispute is not settled through the mechanism mentioned in
clause (a) either party may file a petition before the Sub-Divisional Officer.

(c) The Sub-Divisional Officer shall adjudicate the dispute using the
summary procedure within a period of thirty days of its institution.

(d) An appeal against the order, other than an interim order, passed by a
Sub-Divisional Officer, shall lie before the Commissioner. The decision of
Commissioner shall subject to the provision of section 210, be final.”

‘ ' - 13. Sections 96 and 97 of the principal Act shall be omitted. Omission of
: sections 96 and 97

I'4. Section 103 of the | principal Act shall be omitted. ' Omission of

¢ section 103
. 15 For section 104 of the prmc:pai Act, the followmg section_shall be Amendment of

. substrtuted namely:- section 104

“104 .Every Lease or transfer of interest in any holding or part thereof _ .
: made by a bhumidhar or any asami in contravention of the provisions of this
E, : R Code shall be void." _

a 16. In section 105 of the principal Act, in sub-section (1) after clause (d) the Amendment of

- following clause shall be inserted, namely :- sestion 103

"(e) the provisions of this scction shall not apply to any lease made
under section 94."

17. In section 108 of the principal Act, for sub-section (2) the followmg sub- Aﬂljﬂnd!:'ggtof
section

section shall be substituted, namely:- '
*(2) The foll'owing‘relatives of the male bhumidhar, asami or government
lessee are heirs, subject to the provisions of sub section (1), namely-
' {(a) Widow, unmarried daughter and the male lineal descendants in the
male line of descent as per stirpes :
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Provided that the widow and the son and unmarried daughter of a
predeceased son how low-so-ever shall inherit per stirpes the share which
would have devolved upon the predeceased son had he been alive;

(b) mother and father;

(c) married daughtér;

(d) brother and unmarried sister being respectively the son and the
daughter of the same father as the deceased, and son and unmarried daughter

of a predeceased brother, the predeceased brother having been the son of the
same father as the deceased;

. (e) son's daughter;
(f) father's mother and father's father;
(g) daughter's son and unmarried daughter;

(h) married sister; ,
(i) half sister, being the daughter of the same father as the

deceased;

(j) sister's son and unmarried daughter;

(k) half sister's son, and unmarried daughger, the sister having
been the daughter of the same father as the deceased;

(1) brother's son's son and-unmarried daughtér; ‘

(m) father's father's son'and unmarried daughter;

(n) father's father's son's son and unmarried daixghter'

(0) mother's mother s son and unmarried daughter.”’

Amendment of - 18. In section 110 of the principal Act, the followmg section shall be_
section 110 substituted namely:-

“110 Where any feinale bhumidhar, asami or'a govemment lessee dies,
. after the commencement of this Code, then her mterest in any holding or lts
part shatl subject to the. provisions of Sections 107 1o 109 devolve, -
accordance with the order of succession given below—

(a) son, unmarried daughter, son’s ‘son and unmarried daughter, son's
son's son and unmarried daughter, predeceased son's widow, and predeceased
son's predeceased son's widow, in equal shares as per stirpes: -

Provided firstly that the nearer shall exclude the remoter in the same
branch :

Provided secondly that a widow who has remarrie&, shall be excluded;
{b) husband; _ .
(c) married daughter; _
(d) daughter's son and unmarried daughtef'; \
(e) father;
() widowed mother;

(g) brother, being the son of the same father as the diseased and
brother’s son and unmarried daughter'as per stirpes;

(h) unmarried sister;
(i) married sister;

(j) sister's son and unmarried daughter.’’.
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19. In section 210 of the principal Act, in the Hindi version, in sub-section (1) Amendment of
for the words “#1§ anfilad & g the words “®Ig fler T 8 Wl shall be section 210
substituted, ' ' N -
20. In the third Schedule to the principal Act, in the entries against sub-section ~Amendment of
(4} of section 131 and 133 for the word "Tehsildar” the words "Sub-divisional officer” :‘3;;2::1‘1
shall be substituted . 7
U.P, 21. (I)The Uttar Pradesh Revenue Code (Amendment) Repealand saving

Ordi _ g
n(:z' r;af"cc Ordinance, 2019 is hereby repealed.
2019 (2) Notwithstanding such repeal, anything done or any action

taken under the provisions of principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by this
Act as if the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Revenue Code, 2006 has been enacted to consolidate, and amend the law
relating to land tenures and land revenue in the State of Uttar Pradesh. It was decided to amend the said
Act with a view to facilitating the availability of land for industrialization and agricultural development in
the State of Uttar Pradesh, to authorize a bhumidhar or an asami to lease out his/her holding or any part
thereof to any person, firm, company, partnership firm, limited liability péMership firm, trust, society or
any other legal entity for agriculture or for seiting up a solar energy plant and for making changes in the

~subjects related to inheritance of land holders in the whole of the state.

In order to implement the aforesaid decision the Uttar Pradesh Revenue Code (Amendment) Bill,
2018 was introduced in, and passed by, the Uttar Pradesh State Legislature. The said Bill was reserved by
the Governor for the consideration of the President and sent to the Government of India for obtaining the
assent of the President thereon. The Government of India had suggested certain amendments in the Bill.
_After considering the suggestion of the Government of India it was decided that the said Bill should be
withdrawn and in place thereof the Uttar Pradesh Revenue Code (Amendment) Bill, 2019 by incorporating
the amendments suggested by the Government of India shall be introduced in the State Legislature.
Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision the Uttar Pradesh Revenue Code (Amendment) Ordinance, 2019 (U.P.
Ordinance no.2 of 2019) was promulgated by the Governor on March 10, 2019.

This Bill is introduced to replace the aforesaid Ordinance.,

By order,
‘ J.P. SINGH-II,
: _ ' Pramukh Sachiv.

RovFogodio—odo 186 ITaF—((EaT)—2019—(555)—599 WRIAI—(FFYER /€T / ATHHT) |
dovsogedio—todio 63 w0 fAerd—2019—(556)-300 WfF—(FFgex /& / TBHT) |
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No. 1469(2)/LXXIX-V-1-19-1(Ka)4-19
Dated Lucknow, August 5,2019

- IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation-of the Uttar
Pradesh Rajaswa Sambhita (Sanshodhan) Adﬁiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 7
of 2019) as passed by the Uttar Pradesh Legislature and assented to by the Governor on Augdst
2, 2019. The Rajaswa Anubhag-1 is administratively cuncerned with the said Adhiniyam.

THE UTTAR PRADESH REVENUE CODE (AMENDMENT)
ACT, 2019
(U.P. Act No. 7 0of 2019)
[As passed by the Uttar Pradesh Legislature] .
' AN | o
ACT

~to amend the Uttar Pradesh Revenue Code, 2056 Jor facilitating the
availability of land for industrialization and agricultural development in the state of
Uttar Pradesh and for changes in subjects related to inheritance of land holders.

IT 1S HEREBY enacted in the Seventieth Year of the Republic of India as .

follows:-
Short title and 1. (1) This Act may be called the Uttar Pradesh Revenue Code (Amendment)
commencement
Act, 2019. _
(2) It shall be deemed to have come into force on March 10, 2019.
Amendment of 2. In section 24 of the Uttar Pradesh Revenue Code, 2006 hereinafter referred

tion 24 of U.P. L. . . ..
ff;':; 3 0‘;216]]}; to as the principal Act, in sub-section (4), for the words "the order of the Commissioner

shall be final," the words “The order of the Commissioner shall, subject to the
provisions of section 210, be final” shall be substituted
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3. In section 38 of the principal Act, in sub-section (4), for the words “The
decision of the Commissioner shall be final,"gthe words “The decision of the
Commissioner shall, subject to the provtsmns of section 210, be final” shalI be
subsmuted

4. In section 66 of the principal Act, in sub-section (3) for the words "Every
order of the Collector made under this section shall be final", the words “Every order
of the Collector made under this section shall, subject to the provisions of section 210,
be final” shall be substituted. : '

5. In section 69 of the principal Act, in sub-section (3) for clause (¢} the
following clause shall be substituted, namely :-

"(c) The payment of expenses incurred on protection, preservation and
development of lands of commeon utility; and”

6. In section 72 of the principal Act, in sub-section (1) for claﬁse-(c) the
following clause shall be substituted, namely:-

"(c) one or more Divistonal Government Counsel (Revenue) for the
divisional head-quarters who shall also look after the work related to Circuit
Courts of the Board, (wherever Circuit Courts exist at Division level) and"

7. In section 77 of the principal Act, in sub-section (2) for the words “in the
same Gram Panchayat" the words in the same or any nearby Gram Panchayat" shall
be substituted.

" 8. For section 80 of the’ principal Act, the following section shall be
substituted, namely -

g0 (1) Where a bhumidhar with transferable rights uses his holding or part
thereof, for industrial, commercial or residential purposes, the Sub-Divisional Officer
may, suomotu or on an application moved by such bhumidhar, after making such
enquiry as may be prescribed, either make a declaration that the land is being used for
the purpose not connected with agriculture or reject the application. The Sub-
Divisional officer shall take a decision on the application within forty five working
days from the date of receipt of the application. In case the application is rejected, the
Sub-Divisional officer shall state the reasons in writing for such rejection and inform
the applicant of his decision.

(2) Where a bhumidhar with transferable rights proposes to use in future his
holding or part thereof, for industrial, commercial or residential purposes, the Sub-
Divisional Officer-may on an appiication moved by such bhumidhar, after making
such enquiry as may be prescribed, either make a declaration that the land may be
used for the purpose not connected with agriculture or reject the application, within
forty five working days from the date of receipt of the application. In case the
application is rejected, the Sub-Divisional officer shall state the reasons in writing of
such rejection and inform the applicant of his decision:

Provided that for declaration under this sub-section there must exist a
boundary wall surrounding the holding or part thereof, which is proposed to- be used
for such purpose:

Provided further that if the bhumidhar fails to start the proposed non
agricultural activity within a period of five years from the date of declaration under
this sub-section, then the declaration under sub-section (2} for the holding or part
thereof shall lapse:

Provided also that a declaration under this sub-section (2) shall not amount
to change of land use and the Jand shall continue to be treated as agricultural land
only. However, the bhumidhar shall be entitled to obtain loan and other necessary
permissions, clearances etc. for the activity or project, proposed on the holding or part
thereof, for which declaration under this sub-section has been obtained.
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section 81

Amendment of
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(3) A bhumidhar possessing declaration under sub-section (2) for his holding
or part thereof, may apply to Sub-Divisional officer for converting declaration under
sub-section (2) to a declaration under sub-section (1) after completion of construction
activity or start of the proposed non- agricultural activity, within a period of five years
from declaration under sub-section (2). On receipt of such an application, the Sub-
Divisional officer, after making such enquiry as necessary, shall approve or reject the
application within a period of 15 days from the receipt of the application. In case of
rejection, he shall record in writing the reasons for such rejection:

Provided that for conversion of declaration under sub-section (2) to a
declaration under sub-section (1), the bhumidhar shall be liable to pay only the balance
amount of fee payable, calculated at prevailing circle rate, after adjusting the amount
already paid by him for declaration under sub-section (2) earlier.

(4) No application for a declaration under sub-section (1} or (2), moved by
any co-bhumidhar having undivided interest in bhumidhari land shalt be maintainable,
unless application is moved by ali the co-bhumidhars of such bhumidhari land. In case
only one of the co-bhumidhar wants to get a declaration for his share in the land with
joint interest, then such an application shall be entertained only after the respective
shares of the co-bhumidhars in the land have been divided in accordance with the
provisions of law. .

(5)The application for declaration [under sub—sect:on (1) or sub-section (2}]
shall contain such particulars and shall be made in such manner as may be prescribed.

(6)Where the application under sub-section (1) or sub-section (2) is made in
respect of a part of the holding, the sub-divisional officer may, in the manner
prescribed, demarcate such part for purposes of such declaration.

(7) No declaration under this section shall be made by the sub-divisional
officer, if he is satisfied that the land or part thereof is being used or is proposed to be

" used for a purpose which is likely to cause a public nuisance or to affect adversely
public order, public health, safety or convenience or which is against the uses proposed -

in the master plan.

(8) In case the land or part thereof for which a declaration under this section
is being sought falls within the area nolified under any Utban or Industrial
Development Authority, then prior permission of the coFcemed Development
Authority shall be mandatory.

(9) The State Government may fix the scale of fees for declaration under this
section and different fees may be fixed for different purposgs:

Provided that if the applicant uses the holding:dr part ‘thereof, for his own
residential purpose, no fee shall be charged for the declaration under this section.”

9. In section 81 of the principal Act, for the words and figures "section 80"

" the words and figures "sub-section (1) of section 80" shall be substituted.

10. In section 89 of the principal Act, for sub-section (3) the following sub-
sections shall be substituted, namely:- '

"(3) The State Government or an officer authorized for this purpose

under this Act may approve an acquisition or purchase done or proposed to be

- done, in excess of the limits specified in sub-section {2}, if such acquisitioﬁ or
purchase is in favour of a registered firm, company, partnership firm, limited
liability partnership firm, trust, society or any educational or a charitable
institution; and if it is of opinion that the acquisition or purchase would be in
public interest and likely to generate economic activities (bther than

agricuitural) and provide employment. In such case, the provisions of the

Uttar Pradesh Imposition of Ceiling on Land Holding Act, 1960 shall not
apply to such acquisition:

186_RPH_Data 4 Vidhaika Folder (Adhiniyam_2019)




IR YR AR OIS, 5 3T, 2019

Provided that where the land has been acquired or purchased by a registered
firm, company, partnership firm, limited liability partnership firm, trust, society or any
e¢ducational or a charitable institution, without obtaining prior approval under this sub-
section the State Government or an officer authorized for this purpose under this Act,
may give its approval for regularizing such acquisition or purchase afterwards on
payment of an amount as fine, which shall be five percent of the cost of the land in
excess of the limit prescribed under sub-section (2), calculated as per the circle rate
prevailing at the time of making the application. '

(4) Permission under sub-section (3) for acquisition or purchase of land by a
registered” firm, company, partnership firm, limited liability partnership firm, trust,
society or any educational or a charitable institution in excess of limits prescribed
under sub-section (2) shall be granted, on the conditions and in the manner prescribed,
by :-

(i) the Collector concerned for acquisition or purchase of land upto

20.2344 hectares; ‘

{ii) the Commissioner concerned for acquisition or purchase of land
more than 20.2344 hectares and upto 40.4688 hectares;
(iii) the State Government for acquisition or purchase of land more than

40.4688 hectares. ' :

Provided that if the applicant fails to set up the project within a period of five
years from the date of grant of permission under sub-section (3), the same shall lapse
and the land acquired or purchased in excess of the limit prescribed under
sub-section (2) shall vest in the State and the consequences of section 105 shall
become applicable: o :

_ Provided further that the State Government may extend the peried of
permission granted under sub section (3) for a further period of maximum three years,
after recording reasons for the same.”

i1. For section 94 of the principal Act, the following section shall be
substituted, namely:- - '

“94 (1) A Bhumidhar may lease out his holding or any part thereof to

gﬂm .‘;{13 .any person, firm, company, partnership firm, limited liability

' hl_'ml o - parmership firm, trust, society or any other legal entity for

agriculture or for setting up a solar energy plant. Such lease shall be
known as the private lease by a bhumidhar.

(2). Private lease by a Bhumidhar means a contract based on an
agreement, with mutually agreed terms and conditions, between Lessor, who
may be a Bhumidhar and the Lessee who wishes to undertake agricultural
activities or set up a solar energy plant, by which the Lessor grants
permission to the Lessee to use the land or holding or any part thereof for
agricultural purposes or for establishment of solar energy plant, against a
consideration in cash or kind or a share of produce, payable to the Lessor as
per the lease agreement. '

(3) Period- of private lease by a bhumidhar — maximum period of the
private lease by a Bhumidhar shall not exceed fifieen years at a time:

Provided that, after the expiration of the first lease period, the duration
of lease period may be further extended by mutual consent of the Lessor and
the Lessee: : _

Provided further that for purpose of establishing a solar energy plant,
the maximum period may be upto thirty years. '

(4) Conditions of the private Lease by 2 bhumidhar- The terms and
conditions of the private lease by a bhumidhar shall be as mutually agreed
between the Lessor and Lessee. The general conditions of the lease shall be in
the manner as may be prescribed.”
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Amendment of
section 95

12. For section 95 of the prmc1pa] Act, the following section shall be
substituted, namely:-

“95 Private lease by a bhumidhar may be oral or in writing or Registered

Lease- how made, (1) Private Lease by a bhumidhar for a single crop or

‘ 2;(;";:;2?;2’1;8 for period upto one year may be either oral or in writing.

arising thereto Lease agreement for period exceeding one year shall be

made by a registeres instrument only.

(2) Private Lease by a bhumidhar to be recorded in remarks column of Record
of Rights - In case of written or registered lease agreement, a copy of the agreement or
deed shall be made available to Revenue Inspector concerned, who shall pass order for
recording the details of the private lease by a bhumidhar lease agreement (names and
other details of Lessor and Lessee; date of agreement; period of lease; proposed use of
land; and annual lease rent) in the Remarks column of Record of Rights (khatauni).

(3) Private Lease by a bhumidhar shall not create any type of Tenancy Right-

An agreement of private lease by a Bhumidhar either registered under the Registration

Act 1908 or countersigned by a Revenue Officer or Gram Pradhan or notarized by a
Notary or oral, shall not create or confer any rights or interest in favour of the Lessee
over the leased land, including protected tenancy or occupancy right or any other right

against eviction or lease termination, other than those contained in this Act or Rules,

the lease agreement shall not be used by the Lessee to establish and permanent right
over the leased land in any Court of Law.

(4) Resumption of Land- After expiration of the private lease by a bhumidhar
period of or termination of such private lease, the instrument of private lease by a
bhumidhar shall be a nullify and if the period of such private lease is not extended, the
jeased land shall automatically revert to the Lessor and the Lessee shall hand over
peaceful possession of the land, free from all encumbrances, to the Lessor and shall

cease to have any right, title or interest in the land so leased out.

Explananon- Regardless of any dispute, arising out of private lease made
under Section-94, pending before any Court of Law, the Lessor shall be entitled to get
peaceful possession of the leased land after the expiration of the private lease period

and the Lessee shall have no right to retain possession over the leased land,

(5) Effect of Private Lease by a bhumidhar - The provisions contained in the
Code regarding private lease by a bhumidhar shall not have retrospective effect.

~ (6) Termination of the private lease by a bhumldhar -

.(a) Unless extended by mutual consent between the Lessor and

Lessee, the private lease agreement would termmate on expiry of the private
lease period mentioned in the agreement, a

(b) In case of non-payment of conglderatlon amount or annual lease

rent by the Lessee by the due date, or if any. of the terms and conditions of the .

private lease are violated by him, the prwate lease by a bhumidhar agreement
may be terminated by the Lessor, prior - expiry of the lease period, after
giving due notice to the Lessee in writing. !

(c) In case the private lease agreement is proposed to be terminated
prematurely by the Lessor, then the Lessee shall be entitled to remove such

structures, mactinery etc. that were created or mstalled by the Lessee on the .
leased land. The Lessee would also be entitled to recover such damages and -

- compensation from the Lessor, as agreed upon and laid down in the private
lease agreement.

-
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(d) In case the Lessce wishes to terminate the lease agreement pre-
maturely- or surrenders the land during the pﬁvate lease by a bhumidhar .
period, then he shall have to give at least six months’ notice.to the Lessor and
shall also be liable to pay the annual rent for the remaining part of the year to
the Lessor, in addition to such other compensation, as agreed upon and laid
down in the private lease by a bhumidhar agreement or as prescribed. -

(e) In case after expiration of the private lease by a bhumidhar period or
termination of the lease agreement, the Lessee fails to handover peaceful
possession of the-ledsed land to the Lessor, the Lessee shall be treated as
‘unauthorised occupant and shall be liable to be ejected from the leased land,
The Lessee shall also be liable to pay such penal rent or damages to the
Lessor for the period of unauthorised occupation, as provided in the private
lease by a bhumidhar agreement, in addition to the cost of such ej'ection.

(f) The Lessor and Lessee may terminate the private. lease by a
bhumidhar on mutually agreed terms at any time.

4 ' (7) Disputes arising out of the private lease by a bhumidhar-

‘ ' - {a) In an event of a dispute arising out of the private lease agreement by
- a bhumidhar, or any terms and conditions thereof, the Lessee and the Lessor
shall make all efforts to amicably resolve and settle the dispute amongst.
themselves or if mutually agreed, by using mediation by a third party
arbitrator or Gram Panchayat or Village Revenue Committee.

(b) If the dispute is not settled through the mechanism mentioned in
clause (a) either party may file a petition before the Sub-Divisional Officer.

(c) The Sub-Divisional Officer shall adjudicate the dispute using the
summary procedure within a period of thirty days of its institution.

(d) An appeal against the order, other than an interim order, passed by a
Sub-Divisional Officer, shall lie before the Commissioner. The decision of
Commissioner shall subject to the provision of section 210, be final.”

‘ ' - 13. Sections 96 and 97 of the principal Act shall be omitted. Omission of
: sections 96 and 97

I'4. Section 103 of the | principal Act shall be omitted. ' Omission of

¢ section 103
. 15 For section 104 of the prmc:pai Act, the followmg section_shall be Amendment of

. substrtuted namely:- section 104

“104 .Every Lease or transfer of interest in any holding or part thereof _ .
: made by a bhumidhar or any asami in contravention of the provisions of this
E, : R Code shall be void." _

a 16. In section 105 of the principal Act, in sub-section (1) after clause (d) the Amendment of

- following clause shall be inserted, namely :- sestion 103

"(e) the provisions of this scction shall not apply to any lease made
under section 94."

17. In section 108 of the principal Act, for sub-section (2) the followmg sub- Aﬂljﬂnd!:'ggtof
section

section shall be substituted, namely:- '
*(2) The foll'owing‘relatives of the male bhumidhar, asami or government
lessee are heirs, subject to the provisions of sub section (1), namely-
' {(a) Widow, unmarried daughter and the male lineal descendants in the
male line of descent as per stirpes :
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Provided that the widow and the son and unmarried daughter of a
predeceased son how low-so-ever shall inherit per stirpes the share which
would have devolved upon the predeceased son had he been alive;

(b) mother and father;

(c) married daughtér;

(d) brother and unmarried sister being respectively the son and the
daughter of the same father as the deceased, and son and unmarried daughter

of a predeceased brother, the predeceased brother having been the son of the
same father as the deceased;

. (e) son's daughter;
(f) father's mother and father's father;
(g) daughter's son and unmarried daughter;

(h) married sister; ,
(i) half sister, being the daughter of the same father as the

deceased;

(j) sister's son and unmarried daughter;

(k) half sister's son, and unmarried daughger, the sister having
been the daughter of the same father as the deceased;

(1) brother's son's son and-unmarried daughtér; ‘

(m) father's father's son'and unmarried daughter;

(n) father's father's son's son and unmarried daixghter'

(0) mother's mother s son and unmarried daughter.”’

Amendment of - 18. In section 110 of the principal Act, the followmg section shall be_
section 110 substituted namely:-

“110 Where any feinale bhumidhar, asami or'a govemment lessee dies,
. after the commencement of this Code, then her mterest in any holding or lts
part shatl subject to the. provisions of Sections 107 1o 109 devolve, -
accordance with the order of succession given below—

(a) son, unmarried daughter, son’s ‘son and unmarried daughter, son's
son's son and unmarried daughter, predeceased son's widow, and predeceased
son's predeceased son's widow, in equal shares as per stirpes: -

Provided firstly that the nearer shall exclude the remoter in the same
branch :

Provided secondly that a widow who has remarrie&, shall be excluded;
{b) husband; _ .
(c) married daughter; _
(d) daughter's son and unmarried daughtef'; \
(e) father;
() widowed mother;

(g) brother, being the son of the same father as the diseased and
brother’s son and unmarried daughter'as per stirpes;

(h) unmarried sister;
(i) married sister;

(j) sister's son and unmarried daughter.’’.
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19. In section 210 of the principal Act, in the Hindi version, in sub-section (1) Amendment of
for the words “#1§ anfilad & g the words “®Ig fler T 8 Wl shall be section 210
substituted, ' ' N -
20. In the third Schedule to the principal Act, in the entries against sub-section ~Amendment of
(4} of section 131 and 133 for the word "Tehsildar” the words "Sub-divisional officer” :‘3;;2::1‘1
shall be substituted . 7
U.P, 21. (I)The Uttar Pradesh Revenue Code (Amendment) Repealand saving

Ordi _ g
n(:z' r;af"cc Ordinance, 2019 is hereby repealed.
2019 (2) Notwithstanding such repeal, anything done or any action

taken under the provisions of principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by this
Act as if the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Revenue Code, 2006 has been enacted to consolidate, and amend the law
relating to land tenures and land revenue in the State of Uttar Pradesh. It was decided to amend the said
Act with a view to facilitating the availability of land for industrialization and agricultural development in
the State of Uttar Pradesh, to authorize a bhumidhar or an asami to lease out his/her holding or any part
thereof to any person, firm, company, partnership firm, limited liability péMership firm, trust, society or
any other legal entity for agriculture or for seiting up a solar energy plant and for making changes in the

~subjects related to inheritance of land holders in the whole of the state.

In order to implement the aforesaid decision the Uttar Pradesh Revenue Code (Amendment) Bill,
2018 was introduced in, and passed by, the Uttar Pradesh State Legislature. The said Bill was reserved by
the Governor for the consideration of the President and sent to the Government of India for obtaining the
assent of the President thereon. The Government of India had suggested certain amendments in the Bill.
_After considering the suggestion of the Government of India it was decided that the said Bill should be
withdrawn and in place thereof the Uttar Pradesh Revenue Code (Amendment) Bill, 2019 by incorporating
the amendments suggested by the Government of India shall be introduced in the State Legislature.
Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision the Uttar Pradesh Revenue Code (Amendment) Ordinance, 2019 (U.P.
Ordinance no.2 of 2019) was promulgated by the Governor on March 10, 2019.

This Bill is introduced to replace the aforesaid Ordinance.,

By order,
‘ J.P. SINGH-II,
: _ ' Pramukh Sachiv.

RovFogodio—odo 186 ITaF—((EaT)—2019—(555)—599 WRIAI—(FFYER /€T / ATHHT) |
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajaswa Samhita
(Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 28 of 2020) as passed by the Uttar
Pradesh Legislature and assented to by the Governor on August 28, 2020. The Rajaswa Anubhag-1, is

No. 1551(2)/LXXIX-V-1-20-1(ka)-36-20
Dated Luckhow, August 31,2020

administratively concerned with the said Adhiniyam.

Short title

Amendment of
Section 4 of the
U.P. Actno 8 of
2012

Amendment of
section 59

Amendment of
section 60

Amendment of
section 77

THE UTTAR PRADESH REVENUE CODE.(AMENDMEN"I‘) ACT, 2020
(U.P. Act no. 28 OF 2020) |
[)ls passed by the Uttar Pradesh Legislature)
. AN
ACT
Sfurther to amend the Uttar Pradesh Revenue Code, 2006.

IT IS HEREBY enacted in the Seventy first Year of the Republic of India as

follows:-

1. This Act may be called the Uttar Pradesh Revenue Code (Amendment} Act,
2020.

2. In section 4 of the Uttar Pradesh Revenue Code, 2006 hereinafter referred to
as the principal Act, for sub-section (10) the following sub-section shall be substituted,
namely:- , i : ‘
(10}- family, in relation to a tenure-holder, means himself or herself and

his wife or her husband or third gender spouse, as the case may be, (other than’

a judicially separated wife or husband or third gender spouse), minor sons and
minor daughters other than married daughters and third gender minor issue.

Explanation- Third Gender means such a person who is of a gender different
from the male or female gender.

3. In sub-section (4) of sectidn 59 of the principal Act-

(1) for clause (a) the following clause shall be substituted, namely:-

{2) (i) add to, amgnd, vary or rescind any earlier order issued under
sub-section (1);

(ii) convert any land entrusted or deemed to be entrusted or transferred to any

.Gram Panchayat or local authority, which is not covered under sub-section (1) of

section 77 to a land covered under sub-section (1} of section 77.

(2). for clause (c) the following clause shall be substituted, namely:-

{c} (i). resume any land or other thing so entrusted or deemed to be entrusted
or transfemred to any Gram Panchayat or local authority on such terms and conditions as
prescribed. , '

(ii) add to, amend, vary or rescind any earlier order issued under clause (i);

4. In sub-section (2) of section 60 of the principal Act, for clause (b) the
following clause shall be substituted, namely:- '

(b) the presérvation, maintenanqe and development of forests, trees and
pastures. :

5. In section 77 of the principal Act, for sub-section (2) the following sub-
section shall be substituted namely:- ‘

(2) Notwithstanding anything to the contrary contained in other provisions of
this Code, where any land or part thereof specified in sub-section(1} of this section is,

surrounded by or, in between, or on the edges and necessary for public purpose, the plot
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or plots of land purchased, acquired or resumed for public purpose, the State
Government may change the class of such public utility land, and if class of such public
utility land is changed, any other {and equwalent to or more than that of the aforesaid
public utility land, shall be reserved for the same purpose in the same or any nearby
Gram Panchayat or local authority, as the case may be or the State Government may
permit the exchange thereof under section 101 of this Code in the manner prescribed.

Provided that the class of any public utility land may be changed only in
exceptional cases on such terms and conditions, as may be prescribed. The reason for
changing the class of public utility land shall be recorded in writing.

6. In sub-section (1) of section 80 of the principal Act, the following proviso
shall be inserted, namely:-

Provided that if the application for declaration is accompanied with the
prescribed fee and in case of joint holding, no objection of co-tenure holders is attached

in case of co-tenure holder and if the declaration is not made by the Sub-Divisional

Officer with forty-five days as aforesaid, then the declaration shall be deemed to have
been made. Tehsildar will make a record of it in the revenue records, with the comment
“subject to the order of the Sub-Divisional Officer”.

If any affected party wants to file an objection in relation to the said
declaration, it may file an objection in the competent court.

7. In section 89 of the principal Act-

(i) after sub-section (2) the following explanation shall be inserted, namely:-

Explanation- the expression 'persdn’ in this sub-sectton means natural or legal
person. ,
(i) In sub-section (3), for the proviso the following proviso shall be
substituted, namely:- ‘

Provided that where the land has been acquired or purchased by a registered
firm, company, partnersh_lp firm, limited liability partnership firm, trust, society or any
educational or a charitable institution, without obtaining prior approval under this sub-

_section or sub-section (3) of section 154 of the Uttar Pradesh Zamindari Abolition and
Land Reforms Act, 1950 as enacted before the repeal, the State Government or an
officer authorized for this purpose under this Act, may give its approval for regularizing
such acquisition or purchase, after payment of an amount as fine, which shall be fifty
percent of the cost of the land in excess of the limit prescribed under sub-section (2)
calculated as per the circle rate prevailing at the time of making the application.

8. In section 101 of the principal Act, in clause (b) the following proviso shall
be inserted, namely:- '

Provided that permission for exchange may be granted even if the valuation of
private land offered for exchange is more than ten percent of the value of the public
land. ‘

In clause (¢) the following proviso shall be inserted, namely:-

Provided that permission for exchange may be granted even if the area of
private land oﬂ’ered for exchange is more than twenty five percent of the area of the
public land. :

9.(1) In section 108 of the principal Act, in sub-sectlon (1) after the words
"being a male" the words "Third Gender™ shall be inserted.

(2) For sub-section (2), the following sub-section shall be substitured, namely:-

The following relatives of the male third gender Bhumidhar, asami- or
government lessee are heirs subject to the provisions of sub section (1), namely-

(a) Widow, or third gender spouse, unmarried daughters, third gender issue and
the male lineal descendants in the male line of descent per stirpes:

&
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Amendment of
section (09

Amendment of
section 110

, Provided that widow, unmarried daughters, third gender issue and sons
howsoever. low shall inherit per stripes the share which would have devalved upon the
predeceased son had he been alive. '

{b) Mother and father;

{c) Married daughter;

(d) Brother, unmarried sister, third gender sibling being respectively the son
and daughter, third gender issue of the same father as the deceased, and son, unmarried

daughter, third gender issue of predeceased brother, the predeceased brother, having -

been the son of the same father as the deceased.
(e) Son's daughter and third gender issue;
(f) Father's mother and father's father;
(g) Daughter's son, third gender issue and unmarried daughter;
(h) Married sister; '
(i) Half sister, being the daughter of the same father as the deceased,;

() Sister's son, third gender issue and unmarried daughter;

(k) Half sister's son, third gender issue and unmarried daughter the sister
having been the daughter of the same father as the deceased;

(1) Brother's son's son, third gender issue and unmarried daughter;

(m) Father's father's son, third gender issue and unmarried daughter;

(n) Father's father's son's son, third gender issue and unmarried daughter;

(o) Mother's mother's son, third gender issue and unmarried daughter.

10. In section 109 of the prinéipal Act, gffer the word "male”, wherever
occunng, the words. "third gender" shall be inserred.

11. For section 110 of the principal Act, the fol]owmg section shall be

substituted, namely:-

_ 110. Where any female bhumidhar asami or a government lessee dies, after
the commencement of this code, then her interest in any holding or its part shall subject
to the provisions of section 107 to 109, devolve, in. accordance with the order of
succession given below- ‘

(a) Son, third gender issue, unmarried daughter, son's son, third gender issue,
and unmarried daughter, son's son's son, third gender issue and unmarried daughter,
predeceased son's widow, and predeceased son's predeceased son's widow, in equal
shares as per stripes:

Provided firstly that thé nearer shall exclude the remoter in the same branch:

Provided secondly that a widow who has remarried, shall be excluded.

(b) Husband or married third gender spouse;

(¢} Married daughters;

(d) Daughter's son, third gender issue and unmarried daughter;
) (e) Father; .

(f) Widow mother;

(g) Brother being the son of the same father as the deceased, thlrd gender
sibling being the issue of the same father as the deceased and brother's son, third
gender issue and unmarried daughter as per stirpes; '

af

(h) Unmarried sister;
(i) Married sister; 7
(j) Sister's son, third gender issue and unmarried daughter.

f
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12. In section 126 of the principal Act, the following proviso shall be inserred ~Amendment of
at the end, namely:- - section 126
Provided that preference shall be given to widow and physically disabled
persons.
‘ 13. For sub-section (1-A) of section 128 of the principal Act, the following sub- Amendment of
section shall be substituted, namely:- ‘ section 128
* Under the provisions of sub section (1), an application may be moved in the
case of an allotment or lease of land made before or afier the commencement of this
code, within five years from the date of such allotment of lease.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Revenue Code, 2006 has beei enacted to consolidate and amend the
law relating to land tenures and land revenue in the State of Uttar Pradesh. To ensure smooth
availability of land for purposes of industrialization and for the better implementation of

government schemes of the State, to simplify the process of exchange of land etc. for private

industries, to secure land for public utility, to clarify the process of regularization of land over the
prescribed limit, to make land use changes from agricultural use to non-agricultural land use, to
include third gender as eligible for the succession rights of land ownership and to solve various
procedural problems related to revenue matters certain amendments were required in the said
Act. In view of the above, it has been decided to amend the aforesaid Act. '

The Uttar Pradesh Revenue Code (Amendment) Bill, 2020 is introduced accordingly.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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No. 382(2¥LXXIX-V-1-21-1-ka-1-21
Dated Luchnow, March 5, 2021

_ In pursuance of .the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Rajaswa Samhita (Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh Adhiniyam Sankhya 4 of 2021) as passed
by the Uttar Pradesh Legislature and assented to by the Governor ori March 4, 2021. The Rajaswa
Anubhag-1, is administratively concemned with the said Adhiniyam.

THE UTTAR PRADESH REVENUE CODE (AMENDMENT) ACT, 2021
(U.P. Act no. 4 of 2021)
[As passed by the Uttar Pradesh Legislature]
AN
. ACT
to amend the Uttar Pradesh Revenue Code, 2006.
IT Is HEREBY enacted in the Seventy-second Year of the Republic of India as
follows —
1. {1} This Act may be called the Uttar Pradesh Revenue Code (Amendment) Short titte and
Act, 2021, ’ commencement

(2) It shall be deemed to have come into force on December 28, 2020.

[ Y
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Amendment of
section 59 of U.P.
Actno. 8 0of 2012

- Amendment of
section 80

Amendment of
section 89

Amendment of
section 89

Repeal and saving

2. Afier sub-section (6) of section 59 of the Uttar Pradesh Revenue
Code, 2006 hereinafier referred to as the principal Act, the following Explanation

shall be inserted, namely :—

Explanation :

For the purpose of this section the word ‘‘Local Authority’’ includes
Kshettra Panchayat, Zila Panchayat, Town Area, Notified Area, Cantonment
.Area, Nagar Panchayat, Nagar Palika, Nagar Mahapalika; Nagar Nigam,
Noida Vikas Pradhikaran, Greater Noida Vikas Pradhikaran, Yamuna
Expressway Vikas Pradhikaran or any Industrial township declared as an
Industrial Development Area under the Uttar Pradesh Industrial: Ared
Development Act, 1976 under Article 243-Q of the Constitution of india.

3. In section 80 of the principal Act, the first pfov.iso {0 sub-section (2) shall
be omitted. ‘

4. In section 89 of the principal Act, the Explanation to sub-section (2) shall
be omitted.

5. In sub-section (3) of section 89 of the principal Act for the proviso, the
following proviso shall be substituted, namely :— '

Provided that where the land has been .acquired or purchased by a
registered firm, company, partnership firm, limited liability partnership firm,
trust, society or any other educational or a charitable institution, without
obtaining prior approval under this sub-section or sub-section (3) of
section 154 of the Uttar Pradesh Zamindari Abolition and Land Reforms
Act, 1950 as enacted before the repeal, the State Government or an officer
authorized for this purpose under this Act, may give its approval for
regularizing such acquisition or purchase, after payment of an amount as
fine, which shall be ten percent of the cost of the land in excess ot: thie limit
prescribed under sub-section (2) calculated as per the circle rate prevailing af
the time of making the application : : ’

~ Provided further that where the State Government is satisfied that any
transfer has been made in the public interest under various promotion
investment policies or for the projects being encouraged by the State
Government, for the establishment of private Universities and medical
colleges, it may exempt any such transferee from the payment of fine under
this sub-section. : :

6. (1) The Unar Pradesh Revenue Code (Amendment) U.P.Ordinance
Ordinance, 2020 is hereby repealed. , no. 22 of 2020

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this At as if the provisions of this Act were in force at
all material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Revenue Code, 20_0"6 has been enacted to consolidate and amend the law
relating to land tenures and land revenue in the State of Uttar Pradesh. In order to ensure smooth
availability of land for the purpose of industrialization, promote investment in the State, to remove
difficulties in the establishment of industries and for better implementation of Government Schemes,
amendments were required in the said Code to reduce the amount of fine for reguiarization of an
acquisition or purchase done without obtaining prior approval of the State Govemnment; to explain the
meaning of the term ‘local authority’; along with certain other amendments. It was decided to amend the
aforesaid Code to incorporate the aforesaid amendments.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Utiar Pradesh Revenue Code {Amendment) Ordinance, 2020 (U.P.
Ordinance no. 22 of 2020) was promulgated by the Governor on December 28, 2020.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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